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INTRODUCT10N 

I, the Chairman of the Public Accounts Committee, as authoris-
ed by the Committee, do present on their behalf this 104th Report 
on the action taken by the Government on the recommendations of 
!he. Public Accounts Committee contained in their 118th Report 
(7th Lok Sabha) on Delhi Development Authority. 

2. Expressing their serious concern over the phenomenal increase 
of 14,000 industries in non-conforming areas between 1962 and 
19£8, the Committee have observed that it could not have been 
possible without the connivance of the concerned authorities. Since 
no alternative sites could be made available for setting up indus-
trial units in areas earmarked in the Master Plan, there has been 
no check on the further growth of industrial units in non-conform-
ing areas. At the same time the small industrial units were put to 
great hardship as no municipal licences were granted even to those 
units which were in areas not mentioned in the Master Plan as 
non-conforming. The Master Plan has more or less remained merely 
a document on paper and no development worth the name has 
taken place in the city of old Delhi. The Committee have recom-
mended that an enquiry should be conducted by Government as 
expeditiously as possible to fix responsibility for the non-imple-
mentation of the Master Plan in the city and the action taken 
thereon should be reported to them latest by 31 January, 1983. 

3. Dissatisfied with the reply of the Ministry of Works and 
Housing regarding allotment of four acres of land earmarked for 
small scale industries to Mfs. Tata Iron and Steel Company for 
setting up a stockyard, the Committee have desired that an enquiry 
as to how the land meant for allotment to small scale units was 
allotted to a big business house, should be conducted expeditiously 
and the results thereof apprised to them by 31 January, 1983. The 
Committee have also desired the Government to examine the 
feasibility of resuming this land for allotment to small scale in-
dustries. 

4. The Committee have further desired that the circumstances 
in which four cinema sites were given on annual ground rent with-
out obtaining proper sanction of the competent authority should be 

(v) 



(vi) 

investigated, responsibility fixed and 
found guilty. Offi.cers who were on 
reverted to their parent departments 
through their cadre authorities. 

action taken against those: · 
deputation and have since 
should be asked to explaill 

' . . 

5. Keeping in view the avowed objective of the DDA to control 
the. price of land in Delhi, the Committee have .. stressed. that an 
indepth examination of the present system of. ~qctioning of com-
mercial plots should be carried out with the assistance of reputed 
economists. social scientists, architects etc. so as to ascertain how 
far the present policy has resulted in escalation in prices of land 
and other goods including essential items and services in the capital 
and whether the present policy needs modification. 

6. The Report was considered and adopted by the Public 
Accounts Committee at their sitting held on 13 October. 1982. 

7. For reference facility and convenience, the recommendations 
and observations of the Committee have been printed in thick type 
in the body of the Report and have also been reproduced in a con-
solidated form in the Appendix to the Report. 

8. The Committee place on record their appreciation of th~ 
assistance rendered to them in this matter by the Office of tht! 
Comptroller and Auditor General of India. 

NEW DELHI; 
October 20, 1982 
29 Ast,ina, .. l904 (S) 

SATISH AGARWAL. 
· Chai.rman .. 

Public Accounts Committee. 



CHAPTER I 

RE~RT 

1.1 This Report of the Committee deals with the action taken 
by Government on the recommendations and observations contain-
e~ in their 18th Report (7th Lok Sabha) on Delhi Development 
Authority commented upon in Paragraph 29 of the Advance Report 
of. the Comptroller and Auditor General of India for the year 1976-
77, Union Government (Civil) relating to the Ministry of Works and 
Housing. 

1.2 The Committee's 18th Report was presented to the Lok 
Sabha on 30 April, 1981 and contained 55 recommendations and 
observations. According to the procedure laid down, the notes 
indicating the action taken by Government in pursuance of the 
recommendations and observations contained in this Report duly 
vetted by Audit were required to be furnished to the Committee 
latest by 29 October, 1981. However, the Ministry of Works and 
Housing submitted action taken notes in respect of the recommen-
dations/observations made in the Report on different dates and the 
last reply was furnished on 26 August, 1982 i.e:- nearly ten months 
.after the due date. -:-

1.3 The Public Accounts Committee (1975-76) 1 in th·eir 220th 
Report (Fifth Lok Sabha), urged the Government 'to review this 
thoroughly unsatisfactory state of affairs (In respect of submission 
of action taken notes) and take immediate remedial measures'. 
While expressing their happiness over the measures aimed at 
securing timely submission of action taken notes on the Committee's 
recom·mendations inter alia setting up a 'Monitoring Cell' in the 
Department of Expenditure as the focal point for the Government 
as a whole, to coordinate the progress in this regard and monitor 
delays with ~he Ministries/l)epartments concerned, the Public 
Accounts Committee (1976-77) had, in paragraph 1.15 of their 25th 
Report (6th Lok Sabha) 1 expressed the hope that "the Integrated 
Financial Advisers/Internal Financial Advisers in each Ministry 
would discharge their responsibility effectively in examining the 
. Reports of the Committee and in coordinating and monitoring the 
r!xpenditious submission of the Action Taken Notes thereon· to the 
Committee." 
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1.4 The Conunittee at·c unhappy that there has been unusual delay 
0,11 the part of the Ministry of Works and HouSing in fundsbiD&' 
aetioa taken replies to the reeon\.lnetldations contained in their 18th 
Report on Delhi Development· Authority. Althoulth the repHes, 
duly vetted by Audit, were 1-equired to be f1U'Dished by October 
1981, the last batch of replies was furnishedl in Aupst 1982 only 
i.e. 10 months after the due date. 

1.5 The Committee regret that even the setting up of Monitoring 
CeU in the :Ministry of Finance to ensure timely submission of 
actiOn taken replies has not been much help. The Committee 
\Vould like the Mo~1itoring Cell in the Ministry" of Finance to be 
more vigllant in future in ensuring that the Ministri:es/t)epartments 
furnish action taken notes tn the Committee promptly and within 
the stipulated period of six. months. 

1.6 The action taken notes received from Government have 
been broadly categt)riserl a~• under: 

(i) KecoiJlmendations and observations which have -been 
accepted by Government: 

Sl. Nos. 1, 3, 4, 6, 7, 8, 9, 13, 15, 19, 21, 24; 25; 26; 27; 28; 
29, 30, 31, 33, 34, to 36, and 45, to 47. 

(ii) Recomm(;.udutions and observations which the Committee 
do not desire to pursue in view of the replies received 
from Government: 

Sl. Nos. 2, 11, 16, 17, 18, 20, 22, 23, 32, 37, 38, 53; 54 and 55. 

(iii) Recommendatio.us and observations replies to which 
have not been accepted lty the Committee and wtdeh 
require reiteration! 

Sl Nos. 41, 42, 43, 44. 48, 51 & 52. 

·(iv) Recommendations and observations in respect of which 
Government l1ave furnished interim replies: 
Sl. Nos. 5, 10, 12, 14, 39, 40; 49 and 50. 

. 1.7 The Committee 'exP.ect that final repHes to those reeommen-
datl0... . and observations in respeet of wbieh 1 only interim replies 
have been fUrnished hy the Govemment, so far, wW be made~ avaU-
able to the Committee expeditiously after getting them vetted by 
Audit. ~ · 
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1~8 Tl;te Committee. will now deal with action tak~n by Govern-
meri.fon some of their rect.,mmendations and observations. 

; . . ' . : -

Liberalisation· ·of the policy of granting licences to industries 
~ non-confor.n1Ung areas 

(Paragraph 1.51-Sl. No. 1) 

1.9 Expressing their concern over the increase in, the number of 
ii'dustries in non-conforming oreas, the Committee had in Para-
gl'taph 1.51 of their Report, desired to know the specific circwnstan-
CC!S which had necessitated the Delhi Administration to review 
twice their decision of ,l unc 1963 not to issue licences for running 
the industries in non-conforming areas. The Committee bad 
observed:-

"1.51 The Committee note from the Audit paragraph that to 
obviate further growth of industries in non-conforming 
areas, the Delhi Administration had decided in June 
1963 that municipal licences for running of industries in 
non-conforming areas should not be issued and that tht: 
licences of those industri-es which had been established 
in non-conforming areas before 1 September 1962 should 
be renewed on year to year basis. I;>espite this, the 
Committee are concerned to find that the number of 
industries ln non-conforming areas had increased from 
9360 on 1 September, 1962 to 13360 on 31 December, 196€). 
Giving the latest position in this regard the .Vice-Chair-
man, Delhi Development Authority informed the Com-
mittee during evidence in October 1978 that about 40,000 
units were functioning in Delhi and of this only 23,000 
had got municipal licences. The Ministry of Works and 
Housing have informed the Committee that the decision 
of 1963 of Delhi Administration was implemented till 
October 1967 when the policy was liberalised and units 
functioning in non-conforming areas . on 10r J?efore 30 
November, 1967 were granted licences on ad hoc basis. 
Again, this policy was further liberalised in September 
1975 and licences were granted to the units functioning 
in non-conforming areas on or before 21 October, 1975. 
Thus, the Delhi Administration had, instead of allotting 
the industrial plots on conforming areas to the then 
existing units in non-confurmin~ areas and getting 
adequate number of industrial plots developed in the 
areas earmarked for the purpose, approved twice the 
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liberalisation of ·the pcdicy of grantin:g li:e~nces... in non-
conforming areas. . Th-a Committee .. would .like to know 
.the specific circumstances which necessitated ~riewing 
by the Delhi Administration of their earlier decision of 
June 1963 in this regard.'' · · · · 

1.10 The Ministry of Works and Housing in their Action Taken 
.Note* dated 2 April, 1982 have stated: 

"Municipal Corporation of Delhi have reported that the 
licensing policy for the industries as framed at the time 
enactment of Mast-~r Plan was strictly in accordance 
with the provisions of the land use prescribed in the 
Master Plan. But later on, at the instance of the then 
Chief Commissioner, it was felt that the units which 
were established before 1-9-1962 should be granted licen-
ces if the trade is not noxious and hazardous to health, 
and a, moratorium period should be fixed for their 
shifting to a r~gular conforming area developed by the 
Delhi Development A-uthority. Later on, in the month 
of May 1968, the overall position regarding licensing and 
coming . up of new industries was reviewed and it was 
found that even though licenc~s were not being issued 
for the units w~ch have co·me after 1-9-62, actually 
14,000 factories were established in between 1962 and 
1968 and were running without licences. It was felt 
that Delhi Development Authority will take much more 
time than the proposed moratorium period for shifting 
the industries from non-conforming to conforming 
areas by making available sites· for new units. The 
Municipal Corporation of Delhi with the approval of 
Delhi Administration framed a policy in the year 1968 
to issue ad-hoe licences to the units which were estab-
lished before 30-11-67. The ad-hoc licences were gran-
ted renewable on year to year basis with a clear condi-
tion that it will not conftt'r any. right to the licecnee for 
an alternative site in the conforming area. T~ policy 
was liberalised again in 1975 because it was found that 
the proper pace of industrial J(rowth within the union 
territory of Delhi was not feasible as per p~ovis:on~:; of 
Mast~r Plan because Delhi Development Authoritv wal' 
---- ·---··----·----- .. ·------

• Note yetted in Audit. 
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taking more time for providing proper sites in conform-
ing area. The ad-hoc policies· of 19&r and · 1975 were 
framed after consultation with the Delhi Development 
Authority, Delhi Electric Supply Undertaking and other 
concerned bodies in order to have a realistic approach, 
regarding the factories in Delhi. This also helped 
Municipal Corporation of Delhi in enhancing its revenue 
by way of licence fee." 

1.11 From the reply furnished by the Ministry of Works and 
Uousing and from the Study of the Delhi Master· Plan, the Com-
mittee find that between 1962 and 1968, there was a phenomenal 
increase of 14,000 industries in non-conforming areas of Delhi which 
were running without licenc~s. It is inconceivable as to how so 
many industries. could he established when there was a total ban 
on issue of licence to indu5tries in non.-conforming areas. The 
Committee cannot but reach the conclusion that such phenomenal 
growth in the number of industries in non-confonning areas could 
not have been possible without the connive.nce of concerned autho-
rities. Had the concerned officers of the Delhi Municipal Corpora-
tion showi\1 the prudencf' (.•xpeded of them and been vigilant 
enougl•. the illegal operatioll of industries would not have take11 
pla.ce. 

The f'.omm.ittee cannot but express their serious concern over 
the prevailing state nf affairs. While the Government. and the 
DDA were tol carve oul industrial areas as laid down in the Master 
Plan and then to shift the industries to such new develop~ areas. 
it is a matter of regret that· no concrete steps in this direction have 
been taken with the result that the Master Plan has more or less 
remained merely a document on paper and no development worth 
the name has taken place in the city of old Delhi. CoDsequently, 
Delhi Administration had to liberalise the poliey of granting lieen-
ees to industries in no."·conforming areas-first in 1968 and again 
in 1915. 

The Committee rell'et to find ~t for all these twenty years DO 

serious effort has been made to develop industrial areas on the basis 
of the Master Plan. Since no alternative site could be made avail-
able for settinr up industrial units there has been no check on the 
farther growth of industrial units in non-conforming areas. At the 
same time, the small iDdustrial units were put to peld hanlship by 
not granting them the municipal Hcences, even to those units which 
were In areas not n1entioned in the Master Plan as IIOil-eGnforming. 
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This lias re&ulted em th~ one hand In ha~ssment to the SIQill lndus-
triaij&ts and on the other baud ~· financial loss to the. Delhi Munici-
pal Corpo.-ation • they ~ould not c6liect. licence fee. "'-.li':rhis is iDdi-
catlve of total faUun, on the part of Delhi DeveloPJ:IUIPt Authority 
in ~~ the phau.ned growth of industries in Delhi. 

In view of the above, the Committee recommend that a thorough 
enquiry should be conducted by Govenunent to fix responsibility 
for the non-implementation of the Master Plan in the dty of old 
Delhi.. This enquiry should, inter alia, go into the following 
matters:-

(i) reasons for the failure to identify the non-confonning areas; 

(ii) the circumstances in which new units were allowed to come 
up in non-conforming areasi 

(iii) failure to develop new industrial sites as laid down in the· 
Master Plan; 

(iv) failure to provide hand to the existing industries of non· 
conforming areas at pre-determined rates, requisite incentives and 
other facilities; 

(v) faillU'e to evolve consistent and clear policy regarding grant 
of ad hoc licencesl to all j,udustries in Delhi till these were given 
alternate sites; and · 

(vi) failure to develop the city of Delhi on the lines as laid 
down in the Master Plan. 

The enquiry should be conducted and completed as expeditiously 
as possible and action taken thereon reported to the Committee 
latest by 31st January, 1983. 

Fina.lisation of pending applications for allotment of 
Industrial Plots 

(Paragraph 1.54 .- Sl. No. 4) . 
1.12 Stressing the need to finalise the pending applications for 

allotment of industrial plotc; expeditiously, the Co~ittee had, in 
Paragraph 1.54 ~f their Report stated: . 

''From the reply furnished by the Ministry of Works·· and 
Housing, the Committee note that out of the 15,000 appli .. 
cations received in February, 1976 for allotment of indus• 
trlaJ.. plots, 14,581 a_pplicants did not deposit the requi$it.e 
amount of premium called for through an advertisement 
m- newspapel'!" irt· .October, 1976- and ·th11s· there w.ere only 
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419 applicaats left. There were ·another 700 claims earlier 
to these applications for allotment of industrial plots. 
The Committee urge that all these cases :should be finalis-
ed expeditiously.'r. 

l..l:i In their action taken note* dated ·19 March 1982 the Minis-
. . ' ' 

try of Works a·nd Housing had informed. the Committee as under: · 

The Delhi Development Authority· has further reported that 
total number of cases where 30 per cent premium was 
deposited by the persons, who had applied jn 1976 for 
industrial plots has been reduced to 300, as the rest of 
·them. havt taken their deposit back. Out of these 300 
applicants, only 184 were found eligib~e for allotment to 
whom allotment letters/offers of allotment have already 
been issued. The remaining applicants have not been 
found ·eligible and their deposits are ·being refunded. 
The Delhi Development Aut'hoi:ity: ·.·has .ftirther reported 
that the claims of 700 persons who had applied before 
1976 have almost been finalised . '• · 

1.14 Substituting the earlier action taken note, the Ministry of 
Works and Housing have stated* on 13 April, 1982: 

. . . . 

'~The Delhi Development Auth~rity has· reported that the 
total number of cases where 30 per cent · premium was 
depositea by the persons, who had applied in 1976 for 
industrial plots ·has been reduC.ed to 300, as the rest of 
them have taken their deposit back. Out of these 300 
applicants, only 184 were found eligible for allotment to 
whom allotment letters/offers of allotment have already 
been issued. The remaining applicants have not been 
found eligible and their deposits are being refunded. 

The Delhi Development Authority has further reported that 
the number of persons who had applied for industrial 
plots before 1976 was: by mistake mentioned as 700 
instead of 70. On checking up the position further, the 
actual number was found to be. 84. The recommendations 
of the Land Allotment Advisory CotnJD.ittee were obtain-
ed and the cases are under process of allotment.'' 

1.15 In their reply the Ministry of WorkSt and Housing have 
stated that the Delhi Development Authority bas infOrmed them 
... ,. ________ ... ---··----------------------·----·--·-

*Not vetted in A~udit. 
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that 'the number of persoDs who had appl.iecl for industrial plots. 
befvre 1976 was by mJstake mentioned as 700 instead of 70 and on 
checking up the position further the actual number was found to 'be 
84'. It is interesting to note that tUI19 March, 1982 the Delhi Deve-
lopment Authority has b8en reporting to the Ministry of Works and 
Housing that the claims of 7JO persons who had applied before 1976 
·have almost been finalised. This discrepancy clearly shows that there 
is no proper system of maintenance of records in the Delhi-Develop--
ment Authority. This is also indicative of the . casual manner in 
which information is being furnished to the Committee without 
getting the same properly checked up. The Committee recommend' 
that the matter should be enquired into and responsibility be fixed' 
for the lapse. The results of the enquiry should be communicated· 
to the Commlttee by 31st Jauuary, 1983. 

Laying down the procedure joT olloting indu.strial Plots 
(Paragraphs 1·.58 and 1.59-Sl. Nos. 8 and 9.• 

1.16. The Committee had in Paragraphs 1.58 and 1.59 of the 18th 
Report stated: 

"Further, the Committee are surprised to note that there is 
no procedure in vogue in DDA by which it may be known 
whether the allottees who had established their iridus-
tries in new areas had actually ~acated the ex:sting pre-
mises in non-conforming areas or stopped their further 
use for the purpose for which these areas were being 
utilised etc. 

The Ministry of Works and Housing have stated that 'a survey 
will be . conducted shortly· and details furnished to the 
Committfe thereafter. The Committee urge upon the 
Government to evolve without any further delay some · 
effective procedure by which it may be known that the 
allottees have fulfilled the above two conditions within 
the stipulated period. They feel that these two condi-
t:ons should be included in the lease de~d and the res-
ponsibility for intimating to the DDA about the fulfil-
ment of these conditions be devolved on the allotte~s. '' 

1.17. In their reply dated 3/5 July, 1982, the Ministry nf Works 
Housing have stated: 

"The Delhi Development Authority has reported that a sur-
vey of 1068 units still existing in non-ern forming areas 
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which have been allotted alternative sites, has been con-
ducted. It has been found that 96 sites have been 
vacated. Necessar.y action against the remaining 972. 
units is being taken by the Delhi Development Autho-
rity. The Delhi Development Authority has further 
reported that the following two conditions have been in-
corporated in the lease deed form:-

(i) The lessee would within a period of 2 years and 
6 months from the date of taking possession of the plot, 
stop such use of the existing premises in non-
conforming areas for a purpose not permitted under 
the Master/Zonal Plan; 

(ii) Establish the industry in the plot allotted at pre-
determined rate, within a period of two years. 

It has also been decided in principle to make provision 
in· the lease deed Utat the allot tees would apprise Delhi 
Development Authority about the fulfilment of the 
above two condltions within three years from the date 
of allotment in a conforming area. The matter is being 
processed on priority basis. 

As the completion of the survey of all such units and 
their shifting to conforming areas will take some time, 
the progress is proposed to be watched periodically. 

It may be added that as per the policy followed by 
the Directorate of Industries, Delhi Administration, 
the units which have been allotted land under shifting 
programme, are not eligible for registration if they 
cont;nue to function in the non-conforming premises 
even after the expiry of the moratorium period, as per 
the lease deed/validity period of their factory building 
plans, in spite of a valid Munic:pal Licence. Also, 
before granting registration in the conforming area, 
the previous premises of the units in the non-conform-
ing area is inspected by the Directorate to ensure that 
the unit has stopped U6ing it for the purpose of any 
manufacturing process, or :fUnning of any industry 
whatsoever, in terms ·of the Lease-deed. On its part, 
the Municipal Corporation of Delhi also refuses to 
grant licences for setting up of industries in non-
conforming areas.'' 
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1.18 The ~ttee are surprised to ~d th,at. out of 1068 units in 
':n~-Co,dorming areas. which have been'~lotted 'auem.ative sites, only 
'94 'untts hav;e v~ated the old sites and tb.~ ~mainmg _972 units are 
still ~o:rk;.ng in non-conforming areas: . This ciearly _sho_ws that the 
matter has not been dealt by I)DA With the.'Jeriousness it deserves. 

1.19 It has been stated by the Ministry of Works and Housing that 
2.5 per policy followed by the Directorate of I-ndustries, Delhi Ad-
ministration, the units which have been allotted laQd under shifting 
programme, are not eligible for registration if they continue to func-
tion in the . non..:tonfonning premises even after the expiry of the 
moratorium period, as per the lease deed/validity period of their 
factory building plan. in spite of a valid municipal licenie. On its 
part, the Municipal Corporation of Delhi also refuses to grant licences 
for setting up of industries in non-confo~ areas. As there has 
been a steady growth. of industries in non-conforming areas and in 
veiw of the slow pace at which these industries are being shifted to 
the_ new. a.-~as allotted to. 'them, .this policy seems to have been follow-
ed .mo.re :in· bre~ch -than: in observau.~. 'Fhe· Committee would there-
(ore ~tress ibat et least i~ future. this should be followed by the Delhi 
Ad.minist.-;;~tion/Delhi. Municipal Corpol"ation in letter and spirit. 

Allotment of land by the DDA to a facto,._y nat covered under the 
scheme of al1otment to small scale industries (Paragraph 1.62-

_.Sl. No. 12) 

1.20. Asking the_ Government to hold an enquiry in a case in 
which 4 acres of 1aiid was allotted in 1966 for a purpose not covered 
·under the scheme, the Committee had in paragraph 1.62 of their 
:r~port state: 

"1.62 The Comm:ttee also find that the then Ci1ief Commis-
sioner w-as authorised to allot, on the advice of the Land 
Allotment Advisory Committee, developed land at proper 
price to small scale industries (in addition to such of the 
industrialists who held or were granted import manu-
facturing licences by Government), provided that setting 
up of the industry was in accordance. with the Master 
Plan. The Committee have been informed ·by the Audit 
that the DDA under the above scheme allotted in Decem-
ber 1966 a plot of the land m~asuring 4 · acres to M/s. 
Tata Iron and Steel Co. which is· not a small scale indus-
try at the commercial rate of Rs. 35/-' per square yard 
for setting up a stock yard. However, a· further request 
by the company in July 1974: for allotment of additional 
land nearby for the same purpoie ·was ·rejected by the 
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DDA in September 1977 on the ground that allotment 
for such purpose could not be made in terms · of the 
scheme. The Finance Member of the Authority in. Feb-
ruary 1975 had observed that 'this unit is not strictly 
covered by this order'. If this was so, the Committee are 
unable to understand how this company was allotted 4 
acres of lan:d in the first instance in 1966 for a purpose 
not covered under the scheme. The Committee, there-
fore, recommend that a detailed inquiry be made into 
this case so as to bring out full facts to surface.'' 

1.21 The ~ction taken note furl}ished in regard to the above 
recommendation by the Ministry of Works and Housing on 19 
January l 1982 is reproduced below: 

''As already explained in the note submitted to the Public 
Ac;counts Committee earlier, the allotment was not 
covered by the order govering the Scheme for large scale 
acquisition, development and disposal of land in Delhi. 
The land was allotted for the establishment of a stock-
yard and not for industrial purpose. It related neither 
to the shifting of an industry or trade from a non-con-
forming to a conforming area nor to allotment of land 
in lieu of land acquirelf. The Land Allotment Advisory 
Committee recommended the allotment to the Chief 
Commissioner on a spec1fic proposal of the Delhi Deve-
lopment Authority. Apparently, the allotment was 
made because steel was in short supply and the establish-
ment of a stock-yard in Delhi would have enabled steel 
to be supplied in reasonable quantities at controlled rates 
to the genuine users. 

The Delhi A:dministration (L&B Department) and Delhi 
Development Authority have, however, been requested 
to conduct necessary enquiry if not already done and the 
Committee would be informed of the results in due 
course." 

1.22. The Committee are not at all satisfied with the reply of the 
Ministry to the etlect that the land earmarked and developed for 
allotment to small scale indus{ries was not allotted for industrial 
purpose but was allotted for ·a different purpose to Messrs. Tata 
Iron and Steel Company for setting up a steel stockyard. This 
allotment in the opinion of the Committee, was absolutely unwar-
ranted and has stifled the growth of small scale industries. 

The Committee have been informed that the Ministry have re-
quested the Delhi Administration and D.D.A. to conduct necessary 
2495 ~2. t ·. 
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inquiry, if not already done. This again betrays the lackadaisical 
approach of the Ministry and the D.D.A; to the observations of the 
Committee. · The CoJDIDlittee desire that the inquiry ~ould be con• 
dueted expeditiously ~d they should be apprised of the results 
thereof by 31st January, 1983. The Committee would also like 
Government to examine the feasibility of resuming this land for 
allotment to small scale industrial units. 

Non-maintenance of property registers (Paragraph 1.65-Sl. No. 15)' 
1.23. Commenting on non-maintenance of the property registers 

properly till October 1978, the Committee had in paragraph 1.65 
of their report stated: · 

"The Committee are perturbed to note that the DDA was not 
maintaining the property registers proper~y till October 
1978. The Ministry of Works and Housing have informed 
the Committee in 1979 that the records have since been 
completed. The Committee would now desire to know 
the number of plots for which lease deed has not been 
executed so far despite handing over possession of plots. 
The reasons for such irregularity may be explained in 
each case." 

1.24. In reply to the above recommendation, the 
Works and Housing in their action taken note dated 
1982, h~~tve stated: 

Ministry of 
15 February 

"The Delhi Development Authority has reported that the 
total number of plots for whtch lease deeds have not 
been executed so far is 2042. The Delhi Development 
Authority has also stated that as the number of such 
cases is large, it is not possible to indicate the reasons 
for non-execution of lease deeds in each case but that the 
main reasons thereof, and the number of cases falling 
in each category are as under:-

(i) Decision of the Delhi Development Authority accepting the changes made 
in partnen of the allottee firms/companies etc. subsequent to allotment has 
not yet been taken. . S 13" 

(ii) Allottees are not coming to execute the lease-deed inspite of repeated remin-
den. . . . . . . . . . . . . 316 

(iii) Allot tees have not completed the required formalities with regard to execution 
oflease-d.ced . . . . . . . • . . • ltOJ 

(iv) Allot tees have not returned the lease-deed papers after getting them stamped 
from the Sub-Registrar . . . . . . . . . 312 
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Instructions were issued to the Delhi Development Authority 
vide this Ministry's letter No. Kl1011!8I81IDDII-B dated 
1st October, 1981 to have the necessary formalities com-
pleted with the allottees expeditiously so that the lease 
deeds are executed without further <ielay. The Delhi 
Development Authority have since reportd that the 
number of plots for which the lease deeds still remain to 
be executed has gone down from 2610 to 2042 as indi-. 
cated a hove." 

1.25. From the reply fumisbed by the Mini!ftry of Worlis. & 
Housing, the Committee note that in spite of specific instructions 
issued to D.D.A. by the Ministry of Works & Housing regarding 
expeditious execution of lease deeds in respect of industrial plots, 
there were 2,042 ~ases out of a total nwnber of 2,610 cases in which 
lease deeds were yet (February, 1982) to be executed. The Com-
mittee feel that this is clearly indicative of the lack of seriousness 
on the part of D.D.A. in getting the leatse deeds executed .. The 
Committee note that 316 allottees were not coming forward to 
execute lease d~eds in spite of repeated reminders; in 1,101 cases 
Tequired formalities with regard to execution of deeds had not 
been completed and in another 312 cases the allottees had not 
returned the lease deed papers after getting them stamped from 
the Sub-Registrar. There is no plausible explanation for the non-
execution of lease deeds especially looking to the last category of 
312 cases, who inspite of having got the deeds stamped, are not 
coming forward for execution of lea5te deeds. The Committee 
would like the Delhi Development Authority to take the initiative 
in this matter and get the lease deeds executed within a specified 
period. The results of these efforts should be communicated to the 
Committee by the 31st January, 1983. The Committee desire that 
a proper system should be evolved by D.D.A. whereby the lease 
deeds may be got executed simultaneously with the handing over 
possession. 
Disposal of Cinema sites 011. annual grou.nd rent in incontravention 

of rules (Paragraphs 4.19 to 4.22--Sl. No. 41 to 44) 

. 1.26. Stressing the need f\lr fixation of responsibility for dispos-
ing the cinema sites on Annual Ground Rent and placing before 
the Authority a case based on inaccurate figures, deliberate conceal-
ment of facts etc., the Committee had in paragraphs 4.19 to 4.22 
stated: 

"Under the orders of the Government of India (Ministry of 
Home AffAirs) dated 2 May, 1961, commercial plots are 
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to be sold by auction of the premium.. On 20-9-1968 the 
then Finan.ce Member, DDA 'after d.i.sdussion with' the 
then Vice-Chairman, DDA proposed that the cinema 
site at Jhandewalan may be disposed of on the basis of 
annual ground rent, without premium. On 25-11-1968 
the plot was disposed of by auction on an annual rent of 
Rs. 3.40 lakhs. Subsequently, the cinema sites at Karam-
pura (M',ilan Cinema), WazirpUr (Deep Cinema) and 
Naraina (Payal Cinema) were also disposed of by auc-
tion on annual rental basis on 26-9-1969, 15-5-1970 and 
10-9-1970 respectively. The matter regarding change in 
procedure i.e. from perpetual lease basis to annual 
rental basis was placed before the Standing Committee 
of the DDA in Mal'ch 1969, April 1969 and June 
1969 but no decision was taken. At the meetings held 
on 4 and 5 December, 1969, the Standing Committee con-
sidered the matter and agreed with the proposal. There-
after the Authority at its meeting held on 24-12-1970 
passed a resolutio~ that commercial plots may be dispo-
sed of by auction on annual payment of rent. The Com-
mittee find that in spite of the orders of the Government 
of India that commercial plots are to be sold by auction 
of the premium, the DDA officials chose to dispose of these 
plots on annual rental basis without obtaining the ap-
proval of the Government for change in the policy re-
garding disposal of commercial plots. Further, even when 
the matter was placed before the Authority on 24-12-1970, 
mention was made about the disposal of Jhandewalan 
site on 25-11-1968 but the fact that three more sites had 
also been disposed of by that date on annual rental basis, 
was concealed from the Authority. Again, while obtain-
ing the approval of the Authority, no one seems to have 
cared to examine whether the Authority was competent 
to approve the proposal for change in the procedure, 
·namely, from perpetual lease basil) to annual rental basis. 
Deviation from the normal procedure of disposal of com· 
mercial plots from perpetual lease to annual rental basis 
is stated to have been carried out as an experiment and 
the move in this di~ection was initiated by the then Secre-
tary, DDA on 13-9-1968. Four cinema sites were there-
after disposed of by auction till 10-9-1970. On 12-11-1970, 
the then Commissioner, Implementation DDA expressed 
the opinion that "so far as rCinema site is concerned. I· 
would recommend it should be disposed of on 'premium 
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basis' so that we could get our returns immediately". 
However, the then Finance Member, DDA expressecl 
contrary opinion and, in his note dated 21-11-1970, stated 
that: "I have examined the economics of the proposal and 
find that it would be more beneficial to dispose of the 
cinema site on annual rental basis instead of selling it 
on premium ba$is". The new procedure was then ap-
proved by the Authority at its meeting held on 24-12-1970. 
The Committee tlnd that this new procedure suffered from 
several lacunae. The Vice-Chairman, DDA conceded dur-
ing evidence that the assumption of premium, as also of 
rate of simple interest over a period of 100 years, as 
placed before the Authority on 24-12-1970 were indefen-
sible and that this particular method of disposal of plots 
was ill advised. Further, it had resulted in heavy arrears 
of rent and litigation due to non-payment of rent by the 
purchasers. 

The Committee are surprised as to how a hypothetical exam-
ple based on inappropriate figures, also concealing vital 
information, was deliberately placed before the Authority 
pleading for deviation in the normal procedure to get 
post facto approval of the Authority to the four cinema 
sites already disposed of under the changed procedure. 
The Committee would also like the Government b> fix 
responsibility for disposing of these cinema sites without 
prior approval of the competent authority. They expect 
that the Ministry of Works and Housing will also devise 
some procedure to ensure that DDA obtains prior appro-
val of Government wherever such approval is required 
under the relevant statute, rules, orders etc., and does 
not exceed the powers vested in it. 

The Committee find that the Jhandewalan site auctioned on 
25-11-1968 was cancelled on 18-6-1976 for non-payment of 
the rental charges due from the purchaser and that the 
amount of Rs. 1.70 lakhs deposited by the party has been 
forfeited. In respect of the other three cinema sites 
(Payal, Deep 'Uld Milan Cinema), arrears of rent amount-
ing to Rs. 50.43 lakhs are outstanding. Recovery of rent 
is stated to have gone to the court. The Committee 
would like to be informed of the out-come of the court 
proceedings and the present position regarding recovery 
of arrears of rent." 
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1.27. In their Action Taken Nate dated 15 February, 1962, the 
·Ministry of Works and Housing have stated. 

The main issues ~aised [observations made in para 4.19 to 
4.22 of the Report are as under: 

(i) How a hypotlietical example based on in appropriate 
figures, also concealing vital information, was deli-

berately placed before the Authority pleading for de-
viation from the normal procedure; 

(ii) Govt. should fix ;responsibility for disposing of these 
cinema sites without P;rior approval of competent 
Authority; 

(iii) The Ministry of Works & Housing should devise some 
procedure to enS'Ure that DDA obtains prior approval 
of the Government wherever such approval is required 
under the relevant rules, etc. and does not exceed the 
powers vested in it; and 

(iv) The Committee be informed of the outcome of the 
Court proceedings and the present position regarding 
recovery of arrears of rent in respect of three cinema 
sites (Payal, Deep and Milan). 

As regards item No. (i) attention is drawn to the reply 
given to question No. 103 of the Questionnaire isS'Ued by 
the Public Accounts Committee. As stated therein a 
conscious decision was taken in the DDA to deviate from 
the earlier p.olicy of disposal of cinema sites, i.e., for dis-
posal of sites by· auction on payment of anJtual rent in-
stead of the premium. The example of the cinema site at 
Jhandewalan was cited in the resolution placed before 
the Authority only to prove the comparative returns 
under the two methods of disposal and there does not 
seem to be any intentional attempt on the pa.rt of DDA 
officers to deliberately conceal any information from 
the Authority. 

As regards item (ii), the DDA were asked to fix responsibi-
lity. They have stated that all the officers who were eoft-
cerned with the p~acing of the proposal before the 
Authority were on deputation to the DDA and have 
either been repatriated long back or have retired from 
service. In the circumstances it has not been possible 
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for the DDA at this late stage to fix responsibility in the 
matter. 

As regards item No. (iii), the Delhi Development Authority 
(disposal of Developed Nazul land) Rules 19'81 have 
since been framed under Section 22 (3) of Delhi DeveloP.-
ment Act, 1957. These rules are based on the Scheme 
fo-r large Scale Acquisition Developmt!nt and Disposal of 

· land in Delhi as amended £rom time to time. The pro-
cedure laid down under the Delhi Development ~ct, 1957 
and variO'Us rules/regulations framed thereunder define 
the powers of various a'Uthorities. The Lt. Governor, 
Delhi who is ex-Ofjicio Chairman of the Delhi Develop-
ment Authority has been requested to issue instructions 
stressing on all concerned in the DDA that they should 
function in accordance with the powers delegated to them 
under the DDA Act, 1957 and the various rules and 
regulations framed thereunder and that any violation 
of the prescribed rules of procedtm"e will be taken serious 
note of by the Government. Ex-post-facto approval at 
the appropriate level will also be obtained for regu-
larisation of the deviation in the prescribed procedure." 

As regards item No. (iv) the DDA have informed that a 
sum • of Rs, ;69.37 laks ( approx.) (including interest 
due) was outstanding, as on 31-12-81, in respect of three 
Cinema Sites (Payal, Deep & Milan). The present position 
of court cases in respect of these 3 cinema sites is as 
follows:- , 

(i) Payal Cinema:-
-The plaintiff has withdrawn the suit, with liberty to file the 

fresh suit, if need arises in future. 

(ii) Milan Cinema.:-

The case was fixed for 7-10-81. The High Court remained 
closed on that date. This case is still pending at the stage 
of admission I denial of documents etc. 

(iii) Deep Cinema:-

The case is still pending. 

•N ot vetted in Audit 
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1.28 The Committee are unable .to . accept the position that res-
ponsibility for disposing of four cinema sites without prior approval 
of the competent authority could not be fixed. They are unable to 
appreciate fully the reason given for this. The coneemed officers 
who were on deputation with DDA and have been repatriated could 
atiD be asked to explain through their cadre authorities. The Com-
mittee, therefore, desire that the circumstances in which these cinema 
sites were given on annual ground rent without obtaining proper 
sanction of the competent authority should be investigated, responsi-
1»illty fixed and action taken against those found guilty. The action 
taken in this regard should be intimated to the Committee by 31st 
.January, 1983. ... ""•· 

N011,-execu.tion of lease deed by the DDA in Respect of Kalkaji 
District Centre 

(Paragraphs 5.22 to 5.24--Sl. Nos. 45 to 47) 

1.29 Urging the Government to take suitable steps to expedite 
the early execution of the lease deed so as to avoid the delay in 
payment of the amount due to the Delhi Admin"stration by the 
DDA, the Committee had in paragraphs 5.22 to 5.24 stated: 

"The Committee note that out of the total 174 acres of land 
acquired under the Scheme of large scale acquisition, 
development and disposal of land for the district centre 
at Kalkaji, 66.4 acres of land was transferred to DDA by 
the Delhi Administration for District Centre, Kalkaji 
and for that a sum of Rs. 1.20 crores was paid in October, 
1968 to the Revolving Fund from the General Develop-
ment Account of the DDA. The proposed terms of lease 
of the land sold to the DDA by the Delhi Administration 
were not in conforming with the general terms and con-
ditions of lease prescribed under the large scale acquisi-
tion Scheme, The reply of the Ministry of Works and Hous-
ing that the then Lt. Governor had approved the proposal 
of the Financial Adviser and that the Delhi Administration 
were unable to offer any further comments, is not at all 
convincing. The correct position and the circumstances 
which led to a deviation from the normal procedure in 
this regard need to be explained to the Committee by 
the Government. · 

The Committee are consbrained to point out that the lease 
deed between Delhi Administration and the DDA has 
not been executed so far although the question of exec:ut-
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ing the lease deed for giving .effect to the transfer of th& 
land was considered by the Delhi Administration as 
early as in October, 1969 when it was decided that lease · 
would be executed for 66.4 acres of gross area (of which 
16.6 acres represented the area of permissible ground 
coverage). The Committee are informed that lease agree-
ment has not been executed due to certain · legal iSS".les 
involved which are being sorted out. It is surprising that 
even after a period of 10 years, the legal issues are still to 
be resolved 

It is pertinent to note in this regard that it was decided that 
for the first three years from the date of execution of 
lease between the Delhi Administration and the DDA, 
the ground rent would be normal (Re. I per annum) 
on the entire 66.4 acres and thereafter at Rs. 2l per 
cent of the premium which remained unaltered at Rs.1.20 
crores. The DDA had, however, sold this land for Rs. 11.20 
crores after demarcating it into plots. Taking into account 
the amount of Rs. 1.20 crores paid to Government and 
Rs. 1. 71 crores incurred or likely to be incurred towards 
development charges by DDA, the net unearned increase 
in land value is of the order of Rs. 8.29 crores of which 
Rs. 4.15 crores should have been paid by the DDA to the 
Delhi Administration as the land was part of the Scheme 
of large scale acquisition, development and disposal of 
land and 50 per cent of the unearned increase in the val':le 
of land was creditable to Government (revolving fund). 
The Committee are led to the inescapable conclusion that 
because of this inordinate delay in the execution of the 
lease deed, no ground rent has become payable to Gov-
ernment and also Rs. 4.15 orores, payable to Government 
by DDA being Government's share of unearned income 
has been held up. The Committee would urge upon the 
Government to take suitable steps to expedite the early 
execution of lease deed if not already done by now so as 
to avoid the delay in payment of the amount due to the 
Delhi Administration by the DDA.' 

1.30 The Min1stry of Works and Housing in their Action 
Taken Note dated 28/29 May, 1982 have stated: 

''It is not possible for the Delhi Administration to take an 
immediate decision on the terms of transfer of land 
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to the DDA for the following reasons:-

(i) One of the allottees of plots in the · Kalkaji District 
Centre has contested the ownership of DDA over the 
plot sold to him and this case is pending in the Delhi 
High Court. 

(ii) The Committee of Experts on the working of the DDA 
(Baweja Committee) has recommended that newly 
acquired land 'Under the Scheme for Large Scale Acqui-
sition, Development and Disposal of Land should be 
transferred to the DDA under Section 15 of the Delhi 
Development Act, 1957, which permits sale of land 
. to the DDA. The Committee has also recommended 
that all lands at present held by the Authority for pur-
poses of development and disposal under Section 22 of 
the Act should also be cr-eviewed and wherever necess-
ary, after completion of all formalities, such lands also 
should be transferred to the DDA under Section 15 of 
tile Act by denotifying them under Section 22. The 
views of the Delhi Administration and the DDA have 
already been obtained and the recommendation is now 
under Government's consideration. 

Every effort will be made to finalise the terms of transfer of 
land to the DDA after these issues are sorted out and 
finally settled." 

1.31 The Committee are constrained to note that the delay in 
-execution of lease deed by the D.D.A. in favour of Delhi Administra· 
tion in regard to 00.4 acres of land transferred to it at Kalkaji District 
Centre had resulted in a\•oidable litigation as one of the allottees of 
the plots in the Centre had contested the ownership rights of the 
D.I.A. They reply of the Ministry is slle.ut about the circumstances 
which led to the deviation from the normal practice of lease prescrib-
ed under the Large Scale Acquisition Scheme in this case. The 
Committee would like this to be explained and the Lease Deed execu-
ted by 31st January, 1983. 

Re-examination of the· policy of auctioning of commercial flats 

(Paragraph 5.25 cmd 5.28-Sl. Nos. 48 and 51) 

1.32 Recommending re-examination in depth of the present 
· :arrangements regarding auctioning of commercial flats to see how 
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best the price of land sold by the DDA could be kep~ within reason-
able limits, the Committee in paragraph 5.25 of their report had 
stated: 

"The Committee note that out of the 98 plots carved aait bY. 
the DDA from an area of 16.6 acres of land 80 plots had 

• been sold upto October 1977 at an average rate of Be. 
2,704.00 per sq. yard (the highest rate realised being Rs. 
17,316.00 per sq. ytard). One of the primary, objectives 
for which the DDA was set up was to check rise in prices 
of land in· Delhi. It is beyond the comprehension of 
the Committee as to how this objective could be ful-
filled if sale of land in Delhi fetches as much as Rs. 
17,316.00 per sq. yard. The Vice Chairman of DDA con-
ceded d'Uring evidence that "it is a fact that plots were 
sold at very high rates but added that if we are to give 
plots for commercial purposes in a big centre like Dis-

trict Centre at a lower price that the market rate, 
it means we are encouraging pr.ofit making by the inter-
mediaries.'' The Committee feel that sale of land at such 
high prices to the traders in particular compels them to 

extractt the maximum profit from their customers to 
neutralise the high price paid by the traders and contri-
butes in no small measures to the general rise in prices. 
The Committee recommend that the pres~nt arrangements 
regarding auctioning of commercial plots should be re-
examined in depth to see how best the price of land sold 
by the DDA c.ould be kept within reasonable limits.'' 

1.33 In their reply dated 6/9 March 1982 the Ministry of Works 
and Housing have stated: 

"The rates for plots, fetched in the auction, have to be seen in 
the context of the floor area ratio, the ground coverage, 

. and the total floor space allowed. The DDA has reported 
that plot Nos. 43 and 98 in Kalkaji District Centre, measur-
ing 1011.71 square me!ers each, fetched prices of Rs. 
2,09,'52,000 and Rs. 1,93,01,000 respectively. For both the 
plots, the total floor space allowed was 16,188 square 
meters, with 16 floors plus basement. The price per square 
meter of the floor space, thus, works out to between Rs. 
1190-1290, which cannot be considered unreasonable. 

The recommendation of the Committee has been considered 
carefully by the Government and it has been decided 



that the present system of disposal. of commercial plots.. 
through auction shouJ.d continue.'' 

1.34. Expressmg their concern over the DDA _becoming mainly a 
profit making orgdilJ.sation and contr1buung to the exoroitant rise 
in prices of lana and builaings the Com.tlllttee had in paragraph 
5.28 of their report observed: 

"The Delhi Development Authority was set up under the 
Delhi Development Act, 1957 with a view to "promote 
and secure the development of Delhi ~according to plan". 
For this purpose the Delhi Development Authority was 
empowered, inter-alia, to acquire, hold, manage and dis-
pose of land and carry out other operations for purpose 
of such development. One of the objectives of setting up 
Delhi Development Authority in place of the Delhi 
Improvement Trust was the disposal of developed plots 
of land at a reasonable price. The Committee have, after 
examining the various aspects of the functioning of the 
Delhi Development Authority, came to the conclusion 
that the Delhi Development Authority has become mainly 
a profit making organisation and has contributed to the 
exorbitant rise in prices of land as well as Of residential 
and commercial fiats and buildings. It has also failed to 
provide accommodation to the needy persons. This was 
surely not the intention of the Government." 

1.35. In their action taken note dated 16 February 1982 the Minis-
try of Works and Housing have stated in this regard: 

"The Delhi Development Authority has reported that there 
has been no deviation from the objective of the Authority 
as provided in the Delhi Development Act, 1957. While it 
is correct that there is considerable difference between 
the cost of acquisition of land and premium charged for 
plotsJfl.ats, the main cause for this differences is due to 
increase in price of materials used fur construction and 
increased labour charges. The Delhi Development 
Authority has to incur considerable amount of expendi-
ture for the development of land after its acquisition. AU 
public amenities are required to be provided in the 
colonies developed for residential uses as also in the 
industrial complexes, Several soclo-econom'ic schemes for 
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the benefit of the weaker sections of the people are also 
taken up and implemented by the Delhi Development 
Authority. At the same time a large sum o£ money is 
being spent in the resettlement Colonies, the return from 
which is meagre. •· 

In this connection, it may be mentioned that whenever a 
residential scheme is developed about 50 per cent of the 
gr.Pss area has to be left for un-remunerative purposes 
like roads, parks, play-grounds and schools. Moreover, a 
substantial amount has to be spent on development and 
maintainance of parks. The allotment of land to the re-
cognised institutions for schools and other purposes is 
made at nominal rates. 

Up to 31st March, 1981, about 23,000 plots had been allotted 
by the Delhi Development Authority to persons belong-
ing to Low Income Group and Middle Income Group at 
pre-determined rabes. In addition. to this, about 2 lakh 
plots measuring 25 sq. yds. and 80 sq. yds. were allotted 
in the resettlement colonies on nominal licence fee basis. 
About 3670 acres of land has been allotted to House 
Building Co-operative Societies by the Delhi Adminis-
tration and Delhi Development Authority for develop-
ment of about 28,000 residential plots. Thus, out of about 
2.60 lakhs residential plots allotted to general public, only 
about 9000 have been disposed of by auction which comes 
to less than 4 per cent. 

In addition to the development of plots, the Delhi Develop-
ment Authority had undertaken a massive housing pro-
grammes for the construction of houses for Economically 
Weaker SectionsjJanta. Lowe;r Income Group and Middle 
Group categories and these houses have been allotted to 
persons registered with the Delhi Development Authority, 
at fixed rates. While calculating the cost of these houses, 
the proportionate cost ·of land component has been taken 
at pre-determined rate. So far the Delhi Development 
Authority has constructed about 66000 houses of the above 
categories and another 33000 houses are under construc-
tion. 

O,Jt of 7,200 industrial plots, 5,247 plots have been "allotted'' 
at pre-determined rate to industrial units, which were 
functioning in the non-conforming areast and which were 



·K 

required to shif~ to conforming areas. In all, 1973 plots of 
different sizes have been disposed of by auction. The 
number of plots which have been disposed o~ by auction 
thus amounts to 27 per cent. 

The above analysis will bear out that the Delhi Development 
Authority disposes of the majority of the land at reason-
able rates to the middlejlow income groups and economi-
cally weaker section of the society and only a relatively 
small number of plots by auction to the a:ffiuent people 
the p:roceeds of which are used by the Delhi Development 
Authority for ameliorating the housing needs of the eco-
nomically weaker sections." 

1.36 The Ministry of Works & Housing have tried to justify the 
auctioning of commercial plots at extraordinarily high prices by cal-
culating the price of land per square metre on the basis of ftoor area 
on the assumption that multi·storyed buildings are erected on such 
plots. Keeping in view the avowed objective of the D.D.A. to keep 
under control ~the escalation in prices of land in Delhi, the Committee 
wish to stress that an indepth examination of the present system of 
auctioning of commercial plots should be carried out. In this exa-
mination, reputed economists, social scientists, architects, etc. may be 
associated in order to ascertain how far the present policy has resulted 
in escalation . in prices of land and other goods including essential 
items and services in the capital and whether the present policy needs 
modification. 00 r'} ' 

Amendment of the Land Acquisition Act (Paragraph 5.29-Sl. No. 52) 

1.37. Stressing the need for amending the Land Acquisition Act 
so that the interest of the fanners are properly safeguarded, the 
·committee had in paragraph 5.29 of their report stated: 

"It is a well-known fact that the Delhi Development Autho-
rity acquires land from the land owners at a very low 
rate and after development sells it at exorbitant rates 
thereby earning huge profits. A glaring example of this 
is that in Kalkaji District Centre, the price paid by way 
of compensation to the land owners was Rs. 2.50 per sq. 
yd. and the average cost of development (both general 
and internal) of the entire areas of·-66.4 acres worked out 



to Rs. 80.15 per sq. yd. Against this, plots were sold at 
an average rate of Rs. 2704 per sq. yd. the highest rate 
being 17316 per sq. yd. this amounts to nothing short of 
"loot". Even where land is acquired for a public pur .. 
pose, a reasonable compensation is paid. But in cases 
where land is acquired and later sold by auction or for 
commercial purposes, as has happened in most cases, the 
Committee feel that the land owners/farmers should not 
be compelled to part with their holdings at throw away 

prices. They, therefore, recommend that the Land Acquisi-
tion Act may be suitably amended so that the interests of 
the farmers are properly, safeguarded." 

1.38.· The Ministry of Works and Housing in their action taken 
note dated 16 February 1982 have replied: 

"It is tru.e that in a few cases the Delhi Development Autho-
rity has auctioned plots which fetched high rates 
whereas their cost of acquisition was very low. However 
the compensations to the owners are paid as per the 
provisions of the Land Acquisition Act, 1894. According 
to the above Act, the owner will get the compensation 
on the basis of the market rates prevailing on the date 
of notification under Section 4 of the Land Acquisition 
Act, 1894, plus a 15 per cent solatium in lieu of the com-
pulsory nature o:f the acquisition. 

It is also relevant to point out that the number of plots 
auctioned by the Delhi Development Authority forms a 
very low percentage in the total number of plots disposed 
of by the Delhi Development Authority. 

Whenever a residential scheme is develo-ped, aoproximately 
50 per cent of the gross area has to be left for un-remu-
nerative purposes like roads, parks, play-grounds and 
schools. The allotment of such land to recognised 
schools is made at a nominal rate of Re. 1/ per sq. yds. 
Moreover, a substantial amount has to be spent on the 
development and. maintenance of parks. 

The net area, which is left for plotted development is, thus, 
50 per cent of the gross ar~. Total development cost has 
therefore to be spread on the 50 per cent net available· 
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area for use. The position obtaining in case of residen· 
tial plots as on 1st October, 1980 was as under:-

:(a) Total number of residential plots disposed of .. 

(b) (i) Number of plots given by "allotment" at pre-determined price . 

(ii) Number of plots given by allotment at pre-determined price to those 
whose lands have been acquired . 

(iii) Numberofplotsofanareacxceeding2oosq. yds, disposed byofauction. 

In addition, about 2.00 lakhs plots varying from 25 sq. yds. 
j;o 80 sq. yd.s. in 44 re-settlement colonies have been allotted to 
..economically wealrer sections on nominal licence fee basis. 

In addition to the development of plots, the Delhi Develop-
ment Authority had undertaken a massive housing pro-
grammes for the construction of houses for Economically 
Weaker SectionsjJanata, Low Income Group and Middle 
Income Group categories and these houses have been 
allotted to persons registered with the Delhi Develop-
ment Authority at fixed rates. While calculating the 
cost of these houses, the proportionate cost of land com-
ponent has been taken at pre-determined rate. In other 
words, the entire land utilised for the construction of 
those houses can be said to have been allotted at pre-
determined rates. So far the Delhi Development AuthQ.o 
rity has constructed about 66000 houses of the above 
categories and another 33000 houses are under construc-
tion. 

In addition, about 3670 acres of land has been allotted on 
'no profit no loss' basis to Cooperative House Building 
Societies for the development of about 28000 residential 
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J?lots for allotment to their members for construction of 
their houseS. · · · 

From the foregoing analysis, it will be observed that out or 
2.60 lakhs resiaential plots, thus made available, only 
about 9000 have been disposed of by auction, which 

' 'Comes to less than 4 per cent. -

So far as the industrial scheme$ are conce.rned, the Delhi 
Development Authority has developed 8175 industrial 
plots out of which 7220 plots have been disposed of. 

·Out of 7220 plots, 5247 plots have been "allotted" at pre-
determined rate to industrial units, which were func-
tioning in the non-conforming areas and which were re-
quired to shift to conforming areas. In all, 1973 plots of 
different sizes have been disposed of by auction. The 
number of plots which have: been disposed of by auction 
thus amounts to 27 per cent. 

The above analysis will bear out that the Delhi Develop.. 
ment Authority disposes of the majority of the land at 
reasonable rates to the middle (low income groups and 
economically weaker sections of the society and only a 
relatively small number of plots by auctions to the 
affluent people the proceeds of which are used by the 
Delhi Development Authority :for ameliorating the hous-
ing needs of the economically weaker sections. 

The question of amending the Land Acquisition Act, 1984 
is also under consideration of the Ministry of Rural Re-
construction and the Committee will be informed of the 
final position in due course." 

1.39 The activities of the D.D.A. are both of commerci11l and non• 
-commercial nature.· The Committ.ee have taken exception to the pro-
fiteering of a high order in re.gard to auctioning of commercial plots .,Y the D.D.A. They are not clear whether in the matter of payment 
·of compensation to the poor land-owners from whom land is acquired 
tor the D.D.A .. any distina.tion is made on the basis of the purpose of 
11equisition, i.e. general public purpose or commercial purpose. In 
any case, it is but fair that the poor land-owners should at least get 
·11 share in the overall profits of the DDA. It was in this context that 
-they had recommended that the Land Acquisition Act may be suitably 
'2495-LS-3 
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amended so that the interests of the landowners are properly safe-
guarded. The Committee note that the question of amendipg he Act 
is under consideration of the Ministry of Rural Reconstruction. The-
Committee are strongly of the opinion that the Act should be so· 
amended as to p,rovide for-

(a) some specific period, not exceeding two years, within which 
the acquisition proceedings should be finalised right from 
the date of first notification. 

(b) market price of land be paid to the owner on the basis of" 
pl'levailing price in the same adjoining areas on the date of 
acquisition order; 

(c) at least one plot at the pre-dete1m1ined rate in the same 
area or in the vicinity should be given to the owner whose 
land has been acquired; and 

(d) at least one member of .the tlamily, whose land has beeD 
acquired, be provided suitable employment. 



CHAPTER II 

RECOMMENDATIONS OR OBSERVATIONS WHICH HAVE BEE.t"J 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note from the Audit paragraph that to obviate 
furthe,r growth of industries in non-conforming area, the Delhi Ad-
ministration had decided in June, 1963 that municipal licences for 
running of Industries in non-conforming areas should net be issued 
and that the licences of industries which had been e.stablished in non-
conforming areas before 1 September, 1962 should be rene,ved ou 
year to year basis. Despite this the Committee are conce:-ned to find 
that the number of industries in non-conforming areas had increased 
from 9360 on 1 September, 1962 to 133360 on 31 D~cember, 1966. 
Giving the latest position in this regard the Vice-Chairman: Delhi 
Development A'Uthority informed the Committee during evidenee in 
October, 1978 that about 40,000 units were functioning in Delhi and 
of this only: 23,000 had got munic:pallicences, The Ministry of \Vorks 
& Housing have informed the Committee that the decision of 1963 of 
Delhi Administration was implemented till October, 1937 when the 
policy was liberalised and units functioning in non-conforming a!"eas 
on or before 30 November, 1967 were granted licences on ad hoc basis. 
Again, this policy wa~ further liberalised in September, 1975 and 
licences were granted to the units functioning in non-conforming 
areas on or before 21 October 1975. Thus the Delhi Administration 
had, instead of alloting the. industrial plots on conforming areas b 
the then existing units in non-conforming areas and getting adequate 
number of industrial plots develop~d in the areas earmarked for the 
purpose approved twice. the liberalisation of the policy of granting 
licences in non-conforming areas. The Committee would like to know 
the specific circumstances which necessitated revie\ving by the Delhf 
AdryJnistration of their earlier decision of June. 1963 in this regard. 

[S. No. 1 (Para 1.51) of Appendix to the Public Accounts Com-
mittee's 18th Report (7th Lok Sabha).] 

29 
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Action Taken 

Municipal CorporatiQn of Delhi have reported that the licensing 
-policy for the industrfes as framed at the time of enactment of Master 
Flan was strictly in accordance with he provisions of the land use 
prescribed in the Master Phn. But later on at the instance of the then 
Chief Commissioner., it was felt that the units which were established 
cefore 1-9-19&2 should be granted licences if the trade is not noxious 
and hazardous to health, and a meratorium period should he fixed for 
·their shifting to a regular conforming area developed by the Delhi 
Development Authority. Later on, in the month of May, 1968, the 
overall position regarding licensing and coming up of new industries 
was reviewed and it was found hat even though licenCes were not 
being issued for the units which have come up after 1-9-62, actually 
14.000 factor.es were established in between 1962 and 1963 and were 

:running without lice-nce. It was felt that Delhi Development Au tho-
-rity will take much more time than the proposed moratorium period 
fer shifting the industries from non-conforming to conforming areas 
by making avallable sites for new units. This Muni_cipal Corporation 
-cf Delhi with the approval of Delhi Administration framed a policy 
in the year 1968· to isue ad hoc licences to the units which were 
established before 30-11-67. The ad hoc licences were grant~d renew-
able on year to y~ar basis with a clear condition that it will not confer 
any right to the licencee for an alternative site in the conforming 
area. The policy was liberalised again 1975 because it was found 
·that the proper pace of industrial growth within the union territory 
of Delhi was not feasible as per provisions of Master Plan because 

·neJhi Development Authority was taking more time for providing 
proper sites in conforming areas. The ad hoc policieS of 1968 and 1975 
were framed after consultation with the Delhi Development 
Authority, Delhi Electric Supply Undertaking and other concerned 
bodies in order to have a realistic approach, regarding the factories 
in Delhi. Th.is also helped ¥unicipal Corporation of Delhi in 

, enhancing its revenue by way of licence fee. 

[The Ministry of Works & Housing O.M. No. K-11011/10/8h'DDVA 
dated 2 April, 1982.] · 

Recommendation 

In this context the Secretary, Ministry of Works and Housing 
stated during evidence that the industrial area in the Master Plan 
was in our view totally unrealistic and the attempt to shift non-
~onforming industries to other areas is bound to fail whether you 
:make plots available or not. We aie now engaged in an exercise to 
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• consider shifting hazardous industries only. The Committee need 
hardly emphasise that precise reasons for the slow development of 
industrial area/plots by the Delhi Development Authority/Delhi 
Administration be identified so as to take appropriate m~asure,s to 
step up the ~evelopment of industrial area/plots. Alongside the steps 
that Government may take in this regard, here should be a time bound 
programme for development and re-location of industrial plots so that 
in the shortest possible time at least the noxious/hazardous industries 
operating in non-comforming areas are shifted. 

[Sl. No. 3., Para 1.'53 of the Public Accounts Committee's 18th 
Report (Seventh Lok Sabha).] 

Action Taken 

The Delhi Development Authority has repor~ that there are 
many reasons for the slow development! of land and some of which 
are as follows:-

(i) The development of land is co-related to the development 
activities pf the Municipal Corporation of Delhi and Deihi 
Electric Supply Undertaking and other Departments of 
Government relating to provision of amenities like water 
supply\ electricity, schools etc. All these activities. are 
dependent upon financial resources and as such the deve-
lopment is taken up in a planned and phas~d mannel-". 

(ii) The development of land is sometimes hampered due to 
unauthorised encroachments, disputes regarding ownership, 
standing crops on the acquired land, non-availability of 
trunk services which are to be provided by local bodies 
delay in approval of service plans etc. In some cases isolat-
ed pockets of land are available which are required to be 
planned in an integrated manner with the adjoining areas 
under the e,tended urban villages/unauthorised encro!lch-
ments etc. In such cases, development works can be taken 
up only after the integrated plans are finalised. 

2. In any case, the Delhi Development Authority has geared itself. 
to a speedier development of land and has drawn up a five~ pro-
. gramme for the developmeat of 18,750 acres of land. For this pur-
pose a ColllDlittee bas . also been set up under the Chairmanship of 
the. Chief Eagineer· ,to suggest ways and means to expedite the deve. 
lopment. ol.. land. ... The Government has also · assisted the Delhi: 
Development Authority to augment its financial resources. 
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:3. As regards the shifting of the noxious/hajardous industries 
(')perating in the non-conforming areas, a survey of such industries 
:i1as already been conducted by the Delhi Administration and further 
.action to be taken in this regard is under active consideration. 

"[The Ministry of Works & Housing O.M. No. K-11011/10/SL/DDVA 
dated 15-2-1982.] 

Recommendation 

From the reply furnished by the Ministry .of Works and Housin,S", 
ihe Committee note that out of the 15,000 applications received in 
February, 1976 for allotment of industrial plots, 14,581 applicants did 
not deposit the requisite amount of premium called for through an 
advertisement in newspapers in October, 1976 and thus there were 
·()nly 419 applicants left. There were another 700 claims earlier to 
:these applications for allotment of industrial plots. The Committee 
urge that all these cases should be finalised expeditiously. 

lSI. No. 4-Para 1.54 of Appendix to the Public Accm1nts Com-
mittee's 18th Report (7th Lok Sabha).] 

Action Taken 

-The Delhi Development Authority has reported that the total 
number of cases where 30 per cent premium was deposited by the 
persons, who had applied in 1976 for industrial plots has been reduced 
:to 300, as t}Je rest of them have taken their deposit back. Out of these 
300 applicants, only 184 were found eligible for allotment to whom 
~allotment letters/offers of allotment have already been issued. The 
remaining applicants have not been found eligible and their ucpnsits 
;are being refunded. The Delhi Development Authority has further 
reported that the claims of 700 persons who had applied before 1976 
.have almost been finalized. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81/DDVA 
dated 18/19 March, 1982.] 

Revised Action Taken 

-~he Delhi Development Authority has reported that the total num-
"ber of cases where 30 per cent premium was deposited by thP per· 
:SOns, who had applied in 1976 for industrial plots has been reduced 
'tb · 300, as the rest of 'them have taken their deposit back. Out of 
!these 300 applicants, only 184 were found eligible for allotment, to 



whom allotment letters/offers of allotment have already been issued. 
The remaining applicants have not been four.d eligible and their 
.deposits are being refunded. 

2. The Delhi Development Authority has further reported that the 
.number ol persons who had applied for industrial plots before 1976 
was by mistake mentioned as 700 instead of 70. On checking up the 
position further, the actual number was found to be 84. The recom-
mendations of the Land Allotment Advisory Committee were obtain.-
•ed and the cases are under process of allotment. 

[The Ministry of Works & Housing O.M. No. K-11011/10/BlJDDVA 
dated 13 April, 1982.] 

Recommendation 

The Committee learn that 3000 plots allotted for industrial pur· 
poses, have not been utilised for the purpose for which the allotments 
-were made. The Ministry of Works and Housing have informed the 
Committee that no list of such allottees who have misutilised the 
allotted plots has been compiled. However, in the course of surveys 
whenever such cases of misutilisation come to notice, necessary action 
under the terms and conditions of ·the lease deed is taken. The Com-
·mittee feel that unless :1 proper check is kept on misutilisation of such 
plots, the very purpose or' allotments of industrial plots to the units 
working in non-conforming area is defeated. They, therefore, recom· 
mend that there should be a proper machinery either in the Delhi 
Development Authority or in Delhi Administration which may bring 
all cases of rnisutilisation of plots earmarked for particular purpose 
to their notice for taking suitable action against the defaulters. 

[Sl. No. 6 .(Para 1.56) of Appendix to the Public Accounts Com-
mittee's 18th Report (7th Lok Sabha).] 

Action Taken 

The Delhi Development Au,thority have reported that they have 
got a set of field staff which makes a survey from time to time and 
reports about the misutilisation of plots earmarked· for particular 
purposes. As soon as it is reported that a particular plot is misused 
by the allottee purchase, action is taken against the defaulter under 
;the te.rms and condi~ons of the lease-deed. 

[The Ministr.y of Works··& ·Housing O.M. No. K..;llOll/10/Sl}]jDVA 
dated 2 April, 1982.] · · · · · ·-
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.. Becommendatioii 

The Committee learn from the Audit that allotment of alternative 
industrial plots at pre-determined rates was s1;tbject to the conditions= 
that the lessee would within a period of 2. years and 6 months from. 
the date of taking posSession. of the plot, stop the use of the existing 
premises in non-conforming areas for a purpose not permitted in the 
Master/Zonal Plan and within a period of 2 years establish the indus-· 
try in the plot allotted at pre-determined rates. The Committee are 
surprised to find that the Delhi Development Authority had up to 
December, 1977 no informations regarding fulfilment of the above-
conditions by the allottees. However, a survey carried out by the· 
Delhi Development Authority recently, revealed that about 18(}'{) 
plots had not been constructed upon within the period stipulated 
in the terms of allotment and 'notices have been/are being issued of 
these defaulting allottees to show cause why their allotment should 
not be cancelled'. The Committee are of the view that the Delhi 
Development Authority had started taking action in these cases only 
when the Audit had pointed out and the Committee took up the para-
graph on Delhi Development Authority for examination. The delay 
in taking action against the defaulting units is regrettable. The 
Committee hope that all these cases of violation of terms of allotment 
. of industrial plots would be finalised expeditiously. 

[Sl. No. 7 (Paragraph 1.57) of Appendix to the Public Accounts 
Committee's 18th Report (Seventh Lok Sabha).] 

Action Taken 

The Delhi Development Authority have reported that the survey 
in respect of the units functioning in non-conforming areas who have 

. acquired alternative allotment of plots under the scheme of large 
scale acquisition, development and disposal of land in Delhi is in pro-
gress at p~nt. The result of survey so far carried out is as under:· 

(i) Total units surveyed 3719 

(ii) Total unitS shifted 

,... The units which are still existing in non~orDtiJlg area and have 
110t .~fted to .. the allotted. plots, are tiibig iisuid shoW eat.Ufe Dotlces. 
So far Delhi Development Authority have isiued show cause notices: 
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in 806 cases and in remaining cues, these are being issued. Etlort& 
are being made fo~ immediate shifting of industries from non-conform-
ing areas to the allotted plots. 

[The Mini!try of Works & Housing O.M. No. K-11011/10/81-DDIIA 
dated 17-12-1982.) 

Recommendation 

Further, t11e Commitiee are surprised to note that there is no 
procedure in vogue in Delhi Development Authority by which it 
may be known whether the allottees who had established their in-
dustries in new areas had actually vacated the existing premises in 
non-conforming areas or stopped their further use for the purpose 
for which these areas were being utilised etc. 

[Sl. No. 8 (para 1.58) of the Public Accounts Committee's 
18th Report (7th Lok Sabha)] 

Action Taken 

The Delhi Development Authority has reported that the follow-
ing two conditions have since been incorporated in the lease-deed 
form:-

(i) The lessee would within a period of 2 years and 6 months 
from the date of taking possession of the plot, stop such 
use of the existing premises in non-conforming areas for a 
purpose not permitted under the Master/Zonal Plan; 

(ii) Establish the industry in the plot allotted at pre-deter- -
mined rate, within a period of two years. 

2. It has also been decided in principle to make provision in the 
lease-deed that the allottees would apprise Delhi Development Autho-
rity about the fulfilment of the above two conditions within three 
years from the date of allotment in a conforming area. The matter · 
is being processed on priority basis. 

3. It may be added that as per the policy followed by the Directo- -
rate of Industries, Delhi AdininiStration, the units which have been 
allotted _land under shifting programme, are not e~ble for registra-
tio~ if they continue to .fun~tion il) the non...:~m,nlng premises 
even after the expiry of the moratoriwrt period, as per the le•., -
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·deed/validity period of their factory building-plans, in spite of a 
·Valid Municpal Licence. Also, before granting registration in the 
.conforming area, the previous premises of the units in the non-con-
forming area is inspected by the Directorate to ensure that the unit 
has stopped t.;sing it for the purpose of any manufacturing process, 
or running of any industry whatsoever, in terms of the Lease-deed. 
On its part, the Municipal Corporation of Delhi also refuses to 
grant licences for setting up of industries in non-conforming areas. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81/DDVA 
dated 3/5 July. 1982] 

Ruommendation 

The Ministry of Works and Housing have stated that 'a survey 
will be conducted shortly' and details furnished to the Committee 
thereafter. The Committee urge upon the Government to evolve 
·without any further delay some effective procedure by which it may 
be known that the allottees have fulfilled the above two conditions 
within the stipulated period. They feel that these two •Conditions 
should be included in the lease deed and the responsibility for inti-
mating to the Delhi Development Authority about the fulfilment of 
these conditions be devolved on the allottees. 

[Sl. No. 9-Para 1. 59 of Appendix to the Public Accounts Com-
mittee's 18th Report (7th Lok Sabha).] 

Action Taken 

The Delhi Development Authority has reported that a survey of 
1068 units still existing in non-conforming areas which have been 
allotted altern::ttive sites, has been conducted. It has been found 
that 96 sites have been vacated. Necessary action against the re-
mainil').g 972 units is being taken by the Delhi Development Autho-
.rity. The Delhi Development Authority has further reported that 
the following two conditions have been incorporated in the lease-
deed form:--

(i) The lessee would within a period of 2 years and 6 months 
from the date of taking possession of the plot, stop such 
use of the existing premises in non-conforming areas for a 
purpose not permitted under the Master/Zonal Plan; 

(ii) Establish the industry in the plot allotted at pre-deter-
nlined rate, within a period of two years. 
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2. It has alsu been decided in principle to make provision in the 
lease deed that the allottees would apprise Delhi Development 
Authority about the fulfilment of the above two conditions within 
three years from the date of allotment in a conforming area. The 
matter is being processed on priority basis . 

• 
3. As the completion of the survey of all such units and their 

shifting to conforming areas will take some time, the progress is 
proposed to be watched periodically. 

4. It may be added that as per the policy followed by the Directo-
rate of Industries, Delhi Administration, the units whkh have been 
allotted land under shifting programme, are not eligible for registra-
tion if they continue to function in the non-conforming premises 
·even after the expiry of the moratorium period, as per the lease 
deed/validity period of their factory building-plans, in spite of a 
valid Municipal Licence. Also, before granting registration in the 
conforming area, the previous premises of the units in the non-con-
forming area is inspected by the Directorate to ensure that the unit 
has stopped using it for the purpose of any manufacturing process, 
or running of any industry whatsoever, in terms of the Lease-deed. 
On its part, the Municipal Corporation of Delhi also refuses to grant 
licences. for setting up of industries in non-conf-orming areas. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA 
dated 3/5 July. 1982] 

Recommendation 

In another case the Committee find that M/s. India Flour Mills 
Company consisting of 5 partners was allotted in April 1968 an area 
of 4543.33 square yards at a concessional premium of Rs. 1.64 lakhs 
for shifting its industry from a non-conforming area. By October 
1971, the number of partners in the concern had incr-eased to 13 and 
the Delhi Development Authority stated in January 1978 that inclu-
sion of incoming partners was allowed as they were blood relations. 
The legal section of the Authority, however, opined that 'addition of 
new partnerS certainly means a transfer of the share of other 
partners to the new partners. It is very easy to evade the terms of 
transfer by adding a new partner and it can be easily arranged to 
·sell out the allotted plot to the new persons while the actual allottees 
. can slip out.' In this connection, the Committee note from Section 
30'(2) of the Indian Partnership Act, 1932 that 'a person who is 

. introduced as a partner into a firm does not thereby become liable 
·for any act of the firm done before he became a partner'. In view 
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of the above statutory provision, the Committee are at a loss to. 
understand how the Delhi Development Authority is going to bind. 
the new partners to the tenns and conditions agreed to earlier. As 
lease deed has not yet been executed with this firm and annual-
ground rent not received since, 1968, the Committee would stress. 
upon the Government to ensure that. all the new incoming partners 
are made bound to the terms and conditions of the lease and ground. 
rent recovered without any further delay. • 

[Sl. No. 13, Para 1.63 of the Public Accounts Committee's 
18th Report (Seventh Lok Sabha) ]. 

Action Taken 

. The Delhi Development Authority has reported that. the recGm-
mendations of the Committee have been noted for compliance. The · 
Delhi Development Authority has also reported that the demand for 
ground rent w.e.f. 1968 ha~ been raised on 26-11-1981 and the firm has 
also been asked on 28-5-1980 to furnish necessary documents for. 
binding the incoming partners to the terms of the lease agreement. 

[The Ministry of Works and Housing O.M. No. K-11011/10f81-
DDV A dated 18th February, 1982]. 

Recommendation 

The Committee are perturbed to note that the Delhi Development 
Authority was not maintaining the property registers properly till 
October, 1978. The Ministry of Works and Housing have info~med 
the Committee in 1979 that the records have since been CO'rnpleted. 
'nle Committee would now desire to know the number of plots for 
which lease deed has not been executed so far despite banding over 
possession of plots. The reasons for such irregularity, may be ex-
plainecJ in each case. 

[Sl. No. 15, Para 1.6.7 of the .Public Accounts Committee's · 
18th Report (Seventh Lok Sabha) ]. 

Aetioa Taken 

The belhi Develot)ment Authority has reported_ t~at the totat· 
number of plots for which leaSe deeds ha':e not .. been executed . ~ 
far is 2042~ The Delhi :bevelapment Authority has also state.d that 
~ the number {,f such cases is tatge, it ts not possible to indica~ 
~· ~nS for non-eXecUtion cd !ease deeds in each case but that 



39 

~the main reasons thereof, and tbe number of cases falling in each 
•Category are as under:- · ·. 

(i) Decision of the Delhi Development Authority 
accepting the changes made in partners of the 
allottee firmsjcompanies etc. subsequent to 
aiJotment has not yet been taken 313 

(ii) Allottees are not corning to execute the lease-
deed! in spite ~f repeated reminders 316 

(iii) Allottees have not completed the required 
formalities with regard to execution of lease-
deed. 1101 

(iv) Allottees have not returned the lease-deed 
papers after getting them stamped from the 
Sub-Registrar. 312 

2042 

2. Instructions were issued to the Delhi Development Authority 
· t:ide this Ministry's letter No. K-11011/8f81-DDII-B dated 1st Octo. 
be!", 1981 to have the necessary formalities completed with the 
allottees expeditiously so that the lease deeds are exec~ted without 
further delay. The Delhi Development Authority have since report.~ 
ed that the number of plots for which the lease deeds still remain 
·to be executed has gone down from 2610 to 2042 as indicated above. 

[The Ministry of Works and Housing O.M. No. K-11011/10f81 ... 
DDV A dated 15th February, 19.82]. 

Recommendation 

As pert the terms of the le~ the lessees are required to complete 
·the construction within 3 years (including one year period of 
grace) from the date of possession and after the expiry of 3 years, 
further extensions are allowed on realisation of usual penalties. 
However, in old cases in which possession was given in 1969 to 1971 
extension was given for 7 years without any penalties and the cases 
in which possession was delivered in 1!}72-75 _extension was given 
upto 31 December, 1978 without any penalties and thereafter 
penalties were realisable at usual rates. Action for cancellation of 

··the plots was to be initiated after the expiry of 10 years period from 
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the date of handing over o~ possession. In view of the above terms 
of the lease, the Committee are surprised to note from the reply of· 
the Ministry of Works and Housing that 'it is difficult to say exactly 
out of. 29164 plots disposed of, on how many plots houses have been 
constructed within the stipulated period.' The Committee are un-
able to understand how without having such basic statistics the DDA 
was keeping a watch over the unbuilt plots and recovering penalties. 
They would like the DDA to streamline the procedure in this re-

. gard so that timely action is taken by the competent authority in 
pursuance of the terms of the leases. 

[Sl. No. 19 (Para 2.52) or Appendix to the 18th Report of the 
Public Accounts Committee (Seventh Lok S.abha)]. 

Action Taken 

The Delhi Development Authority (DDA) has reported that show-
cause notices were issued in the cases where plots of land were 
found vacant. The lessees to whom notices were h3S'ued applied for 
extension of time in order to complete construction over plots. DDA 
has now streamlined the procedure to enable the competent autho-
rity in DDA to take timely action in regard to plots on which con-
struction has not been completed within the stipulated time. Further. 
necessary guidelines for charging of penalties for delayed period 
of construction have been issued (copy of the order ·annexed). A 
sum of Rs. 67 lakhs has already been I recovered from the defaulting 
lessees for the delayed p-eriod from 1967 to 1981 on account of penalty 
for delayed construction. 

2. DDA is also carrying out a scheme-wise review in respect of 
un-built plots. Survey in respect of 9 residential schemes has 
already been completed and show-cause notices in about 366 cases 
have been .ssued. Survey in respect of the remaining schemes is in 
progress. 

[The Ministry of Works and Housing O.M. No. K-11011/10f81-
DDVA dated 7th September, 1982]: 

Annexure 
DELHI DEVELOPMENT AUTHORITY 

No. G. 2 (3) }81-LAB-Pt. I Dated: 25th June, 1982' 

OFFICE ORDER 

The Public Accounts Committee in para 2.52 of their 18th Report 
(7th Lok Sabha) had adversely commented upon the procedure-
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being followed in the D.D.A. with regard to the keeping a watch 
over the un-built plots and recovering pen~lty thereof. They had 
further desired that a procedure should be streamlined to enable 
the contpetent authority to take timely action. It has, thereforet 
been decided ti'l.at the following procedure be adopted in regard to 
residential plots with immediate effect:-

2. A separate property registered in the form indicated below be 
maintaiued by the Land Sales Branch (Residential) in respect of 
residential plots disposed of by them. 

(i) Name of the allottee and his address. 
(in Block/plot No. and location. 
(iii) Date of handing over possession of the plot. 
(iv) Amount of premium recovered. 

3. At the end of every month the L.S.B. (R) should forward to 
Lease Administration Branch a statement showing the total numher 
of plots disposed of during the month in the above said form. On 
receipt of this information. the L.A.~. should also note down these 
details in a register to be maintained in the L.A.B. separately. The 
said register should be in the following form:-

(1) N arne of the allottee and his address. 

(H) Blockjplot No. and its location. 

(ih) Date of handing over possession of the plot to the allottee. 

(iv') Date of completion of the cO'IlStruction of house on the 
plot. 

(v) Date of issue of show cause notice for non-construction in 
respect of un-built plot. 

(v l) Amount of penalty recovered. 

(vli) Date upto which extension of time for completing con-
struction of bouse on the plot. has been allowed. 

(vi.d) Remarks. 

4. From this record, the L.A.B. will prepare a list of un-built 
plots wherein the specified period of 3 years has elapsed and there-
after arrange a scheme wise survey of these un-built plots by the· 
field staft' to ascertain as to how many plots have been ,built up and 
how many are ~t to be constructed. In respect of un-built plots, 
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show cause notices for n:on-construction be ia,~ by the L.A.a. to 
the a1lo~tees con~erned and in case of non-compliance, penalty on 
the specified rates for belate! construction be recovered and noted in 
the register. At the end of each month the ' L.A.B. will prepa~ a 
monthly report indicating the total number of built up/un-built up 
plots and -the number of defaulters in which show cause notices have 
been issued. 

5-. Regarding amount of penalty to be levied in respect of plots 
-which have not yet been constructed upon, instructions have already 
been issued vide Office Order No. PAfVC-80-402-M dated 20-9-1980 
(copy enclosed for ready reference). The guidelines contained there-
in be followed strictly. 

No. G. 2 (3) J~H-LAB-Pt. I 

Ccpy forwarded to:-

1. The C.A.O., DDA. 
2. The A.O. (F &E), DDA. 
3. The Dy. Dir. (R), DDA. 
4. The Dy. Dir. (LA), DDA. 

Sd/-
VIRENDRA NATH 

Commissioner (Lands) 
Dated: 2!>-6-1982. 

l 

J 

~For information only. 
1 For necessary action. 

SJ/-
R. K. GUPTA 

D~~·· Director (L.A.) 

Recommendation 

It has also come to the notice of the Committee that the pre-
determined rates fixed by the Delhi Development Authority in April, 
19'7& were revised upward by the Delhi Development AU:thority in 
August 1975 and thus an excess amount of Rs. 36.66lakhs was realised 

-from the allottees of two colonies, namely Paschimpuri and Vikas-
puri. The Ministry of Works and Housing have admitted that "this 
was not in accordance with the scheme approved by the Government" 
·and that "it was not correct on the part of the Delhi Devalopment 
..Authority to have revised the pre-determined rates upward in August 
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1975 without recording any reason and without the approval of the-
Delhi_ Administration Government of India.'' The action on the part 
of the Delhi Development Authority is regrettable. 

[Sl. No. 21, Para 2.54 of the Public Accounts Committee's . ' 
18th Report (Seventh Lok Sabha)]. 

Action Taken 

The observation made by the Public Accounts Committee has been 
noted. Incidentally, it may be mentioned that the Delhi Develop-
ment Authority (Disposal of Nazul Lands) Rules, 1981 have since 
been notified and have come into effect from the 26th September, 
1981. As the pre-detennined rates will be required to be notified 
:in the official gazette with the approval of the Central Government 
there may not be any scope for the Delhi Development Authority 
:·n resorting to such action hereafter. 

[The Ministry of Works and Housing O.M. No. K-l~Oll/10f81-
DDV A dated 18th January, 1982]. 

Recommendations . 

Section 52 (1) of the Delhi Development Act, 1957 provides that 
"'The Authority mav. bv notification in the Official Gazette, direct 
that any power exerdsable by it under this Ad except the power to 
make regulations may also be exercised by such officer or local 
authority or committee constituted under Section 5A as may be men-
tioned therein, in such cases and subject to such conditions, if any, 
as may be specified therein." Section 5A (1) of the Act provides that 
"The Authority may constitute as many committees consisting 
wholly of members or wholly of other persons or partly of members 
and partly of other persons and for such purpose or purposes as it 
may think fit.'' 

~tion 5A of the Act empowers the Authority to constitute Com-
mittees. It is, however, noticed tt.at instead of the Authority con· 
stituting the H nn~•nJ! Committee, the Authority by its Resolution 
No. 60 dated 21 J'ebruar7, 1970 and by a later notification d::~tPrl 22 
Augu~t 1970 empowered the Chairman, DDA to constitute the Housing 
Committee under Section 5A ...... . 

Further, the first Housing Committee was· constituted on 9 March, 
1970 whereas the notification empowering the Chainnan to constitute 
much Committee was issued more than five months later. 
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.It is also seen that by the same Resolution dated 2:1 February~ 
l:t'70 and another notification dated 22 ·August, 1970 the Authority' 
had -delegated to the Housing Committee all the powen; exercisable·· 
by the Authority under the Act except the power to make regula-
tions. The·powera·delegatedjto the Housing Committee had not been 
specified nor were regulations framed for conducting the business of 
the Housing Committee. The Housing Committee functioned for 
more than 7 years and it was only on 9 June, 1977 that the Authority 
passed a Reso1ut1on (No. H75) stating that the delegated powers of 
the Howd.Dg Committee should be identified and spelt out and its 
working should be reported to the Authority periodically. 

The Com·mittee would therefore suggest that the opinion of the 
Ministry of Law may be obtained as to whether the notifications 
relating to the constitution of the Housing Commjttee and the dele-
gation of "all the powers exercisable by it (DDA)" to that Committee 
are in order, particularly keeping in view the provision contained in 
Section 52 of the Delhi Development Act, 1957, which empowers the 
Authority to delegate "any power" and not ''all the powers" to "such 
officer or local authority or committee constituted under Section 
5A." 

[Sl. No. 24 to 27, Paras 3.34 to 3.38 of the Public Accounts 
Committee's 18th Report (Seventh Lok Sabha)]. 

Action Taken 

The Ministry of Law, Justice and Company Affairs have advised 
that the language of Section 52 (1) of the Delhi Development Act, 
1957 is wide enough to enable the Authority to delegate any power 
exercisable by it under the Act, except the power to make regula· 
tions. In other words, all powers, except the power to make regu-
lations, could be delegated and such delegation cannot be consider-
ed illegal. They have also advised that the publication of a notifi-
cation in the Official Gazette is an essential condition precedent to 
the delegation being valid and that the Resolution of the Delhi 
Development Authority under which powers were delegated, became 
operative only when the notification was published in the Gazette. 

[The Ministry of Works and Housin~ O.M. No. K-11011/10f81-
DDV A dated 24 March, 19821 

Recommendation 

· '11te Committee have been informed that the original file relating 
to the constitution of the ftrst Housing Committee is not trac9able. 
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They would like to be informed whether this file has since been 
traced and if not, what action has been taken against the . persons 
responsible for the proper custody of the file. · . · · · . , 

[Sl. No. 29-Para 3.39 of the Public Accounts Committee'fl. . . . 

18th Report (Seventh Lok Sabha)].-

Action Taken 

The Delhi Development Authority have reported that. the original 
file relating to the constitution of the First Housing Committee is 
now available with them. 

[The Ministry of Works and Housing O.M. No. K-11011/10f81-
DDVA dated 21 October, 1981]. 

Recommendations 

It is seen from the Audit Paragraph that 222 LIG and 25 Janataj 
Community Services Personnel (CSP) flats were allotted by the DDA 
on compassionate grounds. Initially, the allotments were made by 
the Chairman, DDA (who was also the Chairman of Housing Com-
mittee) on the basis of Resolution No. 9 dated 8 :Ma~r,' 1970, passed by 
the Housing Committee authorising the Chairman to take decisions 
in such cases. Later, it appears that the Chairman authorised the 
Vice-Chairman to decide individual cases in the light of principles/ 
precedents indicated by the Chairman. The Committee are inform-
ed that a number of out-of-turn allotments were made h~- the 
Commissioner (Housing) also. 

The Committee are not sati~fied with the procedure being follow-
ed by the DDA 1D making allotments out of turn on compassionate 
grounds. Such allotments can be made only by ignoring the claims 
of persons who have registered their names with the DDA in the 
ordinary course. The Committee are therefore of the view that the 
system of out of tum allotment on compassionate grounds should be 
dispensed with. However, if it is considered necessary to retain this· 
system as a policy. the Committee would like that a firm criterion· 
for entertaining such applications should be laid down. 

[Sl. No. 30 and 31-Para 3 55 and 3.56 of the Public Accounts 
Committee's 18th Report (Seventh Lok Sabha) ]. 



Action Taken 

The Delhi Development Authority passed a Resolution dated 
8-5-1980 authorising the Lt. Governor, DelhijChainnan to make out 
of turn allotment of fiats to persons not registered with the Autho-
rity in cases of extreme hardship on compassionate grounds. The 
Vice-Chairman of the Authority waa also authorised to make out 
of turn allotment of flats on compassionate grounds to persona who 
are registerer' with the Authority under its general registration 
scheme, selt-flnancln1 8Chem.e or new pattern scheme. 

The matter has been reviewed and the Government have decided 
that the following criteria should be followed in making out-of-turn 
allotments:-

(i) The power to sanction out-of-turn allotment of plots/fl.ats 
shall vest only with the Chairman. Delhi Development 
authority; 

(ii) such allotments shall be made only on grounds of ex~ 

treme compassion and hardship: 

(iii) out ot tum allotmen.ta 8hall! 1be made only to persons who 
are registered under the Authority under any of its regis-
tered schemes; however, this condition may be relaxed in 
the case of vtidows; 

(iv) The total number of out-of-turn allotments made in any 
calendar year shall not exceed 0.5 per cent of the total 
number of plots/flats allotted during that year. 

(v) The plot allotted on out-of-turn basis shall not exceed 
aoo sq. yds. in area. 

The Delhi Development Authority have been advised to amend 
the Resolution dated 8-5-1980 in accordance with the above decision 
vide this Min1strv's letter Nt). K-20011J6l80-DDV-A dated 12ll5th 
l'ebruary, 1982 (copy enclosed). 

rnte Ministry of Works & Housing O.M.No. K-11011\10\81-
DDVA dated 24 March, 19821. 



To 

41 
(COPY) 

No. K-20011/6/80-DDV-A 
Government of India 

Ministry of Works and Hausing 
Nirman Aur Awas Mantralaya 

New Delhi, the 12/l~th February, 1982 

The Lt. Governor, Delhi, 
Raj Niwas, 
Delhi. 

IMMEDIATE 

SUBJECT.-Out of turn allotment of plots/flats by the Delhi Develop-
ment Authority on grounds of extreme compassion and 
hardship. 

Sir, 

The Public Accounts Committee in its 18th Report (7th Lok Sabha) 
has expressed dissatisfaction with the procedure being foLowed by 
the Delhi Development Authority in making out-of-turn allotments 
of plotsjfiata on compassionate grounds and has suggested that either 
the system should be dispensed with or firm criteria for entertaining 
applications should be laid down. The Committee of Experts appoint .. 
ed by the Government to examine the working of the Delhi Develop--
ment Authority (known u the Ba-.eja Committee) had recommended 
that ad-hoc allotments to unregistered persons and organisatioml 
should be immediatel~· stopped. 

2. The matter was considered in the Ministry in the light of the 
recent recommendations of the Public Accounts Committee and the 
applications pending with the DDA for allotment of 1~ouses ::nd it has 
been decided that the following criteria ~hcu'd be followed in making 
out-of-turn allotment!:-

(i) The power to sanction out-of-turn allotmer,t of p1ots 1fl.ats 
shall vest onl~· with the Chairman. Dt.>lhi Dt~Yelopment 

Authority; 

(ii) Such allotments shall be mad~ only on grounds of extreme 
compassion and hardship; 
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(ill) Out-of~turn allotments shall be made only to persons who 
. . . a:re registered under th~ Authority under any of its regis-

tered schemes; however, this condition may be relaxed in 
the case of widows. . 

(tv) The total number of out-of-twn allotments made in any 
calendar year shall not exceed 0.5 per cent of the total 
number of plotsjftats allotted during that year; 

(v) The plot allotted on out-of-turn basis shall not exceed 
300 sq. ydl. in area. 

3. The Government have also decided that the Delhi Development 
Authority s~ forward to this Ministry a quarterly statement indi· 
eating the names of persons to whom the out of tum allotments have 
been made, the location and other particular of the plotsjflats allotted 
to these persons and the grounds on which; these allotments have 
been made. The quarterly statement shall be prepared by the DDA 
for the quarters January-March, April-JllJle, July-September and 
October.....,December and shall be forwarded to this Ministry by the 
last working day of the month following the quarter to which it 
relates. 

4. I am to request that necessary action may be taken to amend 
the Resolution No. 41 dated Q.-5..1980 of the Delhi Development Autho-
~ty in accordance with the decision of the Government as indicated 
in para 2 of the letter. Receipt of this letter may kindly be aclmow-
ledged. Yours faithfully, 

ad- M. Srinivasan 
Joint Secretary to the Govt. of India 

1. Copy to:-Vice-Chainnan, DDA, Vikas Minar. 
I~P. Estate, New Delhi. 

2. "' Secretary, Land & Building, Delhi Administration, 
Vlkas Bhawan, New Delhi. 

Recommendation 

The staff strength of DDA is about 5,300 excluding work-
charged stat!. Till October 1978, 766 DDA employees had been 
allotted flats by the DDA out of the reserved quota of ftve per cent. 
Some employees may already have been allotted plots for construc-
tion of houses while some others may not be interested in pur-
chasing ftats for lack of resources or any other reason. Considering 
the above facts as also the unsatisfied demand of the general public 
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for flats, the Coiniiiittee recommend that. Resolution N~. 262. dat8d 
11· August, 1968 reserving five per cent of the flats for DDA ~ 
ployees should be reviewed to see whether there is any justificatio~ 
for conti:r:tuing such reservation. 

[S. No.-a3-Para 3.58 of the 18th Report of the Public Accounts" 
Committee (Seventh Lok Sabha)] 

Action Taken 

The II'eservation for the staff of the Delhi Development Authorit7 
in the allotment of DDA flats was abolished by the Government 
wjth effect from 2nd January, 1979. The proposal of the Delhi 
Development A'llthority for the revival of reservation for ita em• 
ployees has also not been accepted by the Government. 

[The Ministry of Works & Housing O.M. No. K-1101ljlli81-~DVA 
dated ~12-1981] 

Recommendation 
The DDA floated registration schemes in 1969, 1972 and 1978. 

Special registration scheme for retiD:'ing public servants was started • 
in 1972 and for scheduled castes/tribes in 1973. As on 18 January, 
1979 the number of registered persons awaiting allotments wu 
20,418. In spite of a backlog of registered persons awaiting allot-
ment, the DDA allotted flats to Government Departments and 
aQtonomous organisations, such as P&T Department, Life lnt;urance 
Corporation of India, State Bank of India, Minerals and Metals 
Trading Corporation of India and International Airport Authority 
for their employees. There is no policy decision taken by the DDA 
regarding allotment of flats to Government departments or 
autonomous bodies or private organisations. The aforesaid allot-
ments weq-e evidently made on the basis of ad hoc decisions. This 
is regrettable. Thed,lOmmittee recommend that the policy regarding 
allotment of flats to Government departments and autOnomous 
bodies should be reviewed and if it is considered necessary to 
continue such allotments in future, detailed procedure regarding 
eligibility and terms and conditions of allotment should be firmly 
laid down. 

[Sl. No. 34-Para 3.59 of the Public Accounts Committee's 18th 
Report (Seventh Lok Sabha)] 

Action Taken 
The Delhi Development Authority have mentioned that some-

times allotments had to be made to various Government organi-
sations, autonomous bodies, banks etc. in the exigencies of public 
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..-vice. ThJa is particularly so in the case of certain essential 
pibUc services like postal facilities, banking and health facilities 
till such time the respective organisations put up their own build· 
ings to serve the needs of the residents of the residential colony. 
Some of the public sector organisations have also been allotted fl.ata 
by the Delhi Development Authority for meeting the housing 
requilrements of their employees. Such allotments have also been 
made to some departments of the Government like the Income Tax 
Department. The Government are of the view that such allot~ 
ments, made in exceptional circumstances, would be in the public 
interest inasm~h as they provide a pool of flats for allotment to 
the employees of such organisations. The DDA have also mention-
ed that, wherever the response from the public for allotment of 
fiats in certain colonies has been poor and there is risk of the flat9 
lying unallotted ior a considerably long time, these are also offered 
to the public sector undertakings, Government departments etc. 
The Vice-Chairman of the Delhi Development Authority has been 
asked to obtain detailed guidelines of the Authority for making 
such allotments. 

[The Ministry of Works & Housing O.M. No. K-llOlljlOISl-DDVA 
dated 23-3-1982] 

Recommendation 

It is seen that the Housing Committee vide its Resolution No. 209 
dated 26th November, 1974 approved the standard formula follow-
ed in pricing of the flats constructed by the DDA. However, during 
the period March, 1975 to March, 1977 the DDA charged higher rates 
than the rates as per standard formula from the allottees of flats 
in Prasad Nagar, Wazir-pur, Rajouri Garden, Lawrence Road and 
Kalkaji schemes resulting in additional realisation of R.s. 196.20 
lakhs. The approval of the Housing Committee was not obtained 
for charging higher rates. According to the M!iilstry, higher rates 
were charged ''apparently" on the ground of popularity and location 
of the colonies to even out the fluctuations in the cost of construc-
tion in different areas and to subsidise the dwelling units constructed 
for weaker sections of the society. 

[Sl. No. 35-Para 3.69 of the Public Accounts Committee's 18tll 
Report (Seventh Lok Sabha)] 

Action Taken 

The DDA has reported that no surcharge was levied in r~spect 
of flats disposed of in Kalkaji and that the disposal costs of flats 
in Prasad Nagar, Wazirpur, Rajouri Garden and Lawrence Roarl 
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were. fixed by the Vice-Chairman, DDA in exercise of the PJWei'S 
delegated to him by the Delhi Development Authority vide Ita 
Resolution No. 200 dated 18-6-1968. In view of this delegation ot 
powers, approved of the Housing Committee was not required. The 
DDA has alao reported that the disposal costs of the fiats were 
fixed (i) Keeping in view the popularity and location of the colony, -
(ii) to even out the fluctuations in the east of construction ·and 
(iii) to subsidise the dwelling units for the Economically Weaker 
Sections. These factors have also been incorporated in the revised 
formula for fixing the disposal costs of the Bats, details of which 
have been furnished by the Government in the Action Taken Note 
in ~respect of Sl. No. 36 (Para 3.70). Hence there is no proposal 
for refund of any amount. 

2. The Vice-Chairman, Delhi Development Authority has been 
advised to ensure that, in future, costing of flats is done according 
to the formula approved by the Housing Committee and any 
deviation, considered necessary, is done with the approval of the 
Housing Committee vide this Ministry's letter No. K-11011!10!81· 
DDV A (Pt. VII) dated 26 April, 1982 (copy enclosed). 

[The Ministry of Works & Housing O.M. No. K-11011j10!81-DDVA 
dated· 28129-5-19821 

To 

(Copy) 
No. K-11011/10/81-DDVA (?t. VII) 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS AND HOUSING 
NIRMAN AUR AWAS MANTRALAYA 

New Delhi, the 26th April, 1982 

The Vice-Chairman, 
Delhi Development Authority. 
Vikas Minar. 
New Delhi. 

SUBJECT.-Fixation of disposal co·sts of flats by the DDA under its 
1~arious housing schemes. 

Sir, 

I am directed to say that in paras 3.6!.1 and 3.7u of the 13th Re-
port of the PAC (a copy of which hnd already been sent to you 
separately), the Committt:'e ha:::: commented on the fixation of dis-
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. . 
pc)sal costs of flats built in Prasad Nagar, Wazirpur, ·Rajouri Garden 
and Lawrence Road in a manner which was not in accordance with 
the pricing policy approved by the Housing Committee in its Reso .. 
lution No. 209 dated 26-11-1974. The Committee has also expressed 
its unhappiness on this deviation. 

2. The Government note that the costing policy tor fixing dis--
posal costs of flats has since been reviewed and the revised costing 
policy is contained in the Housing Committee's Resolution No. 429 
dated 2'8-8-1978 and 447 dated 24-10-1980. Since the criteria for 
fixing the disposal costs of flats has been streamlined, it is expected 
that disposal costs of flats will henceforth be fixed strictly in 
accordance with the prescribed formula. In case any deviation is 
considered necessary. prior approval of the Housing Committee 
should be obtained. 

Yours faithfully. 
Sd/-

(J. A. SAMAD), 
Deputy Secretary to the Govt. of India. 

Recommendation 

The Committee are deeply distressed to note that the DDA 
charged higher rates than the approved rates in fixing prices of 
fiats in the aforesaid cases. When the pricing formula was approved 
by the Housing Committee, the DDA officers concerned should have 
scrupulously followed it and any deviation from the approved pric-
ing formula should have first been brought before the Housing Com-
mittee and a conscious decision taken. The grounds on which higher 
rates were "apparently" charged, as stated by the Ministry, are un-
convincing and are eyidently an after-thought. This is also proved 
from the subsequent reduction in rates for other colonies. As re-
gards S"Ubsidising dwelling units for weaker sections of the society. 
the Committee find that in the pricing formula higher rates are 
already charged from the MIG and LIG categories in working aut 
the cost of land, departmental charges, interest and administration 
charges. Therefore, the question of charging higher rates from' the 
allottees of the aforesaid colonies on the ground of subsidy did not 
arise. The Committee feel that·this was a clear case of DDA taking 
advantage of its monopolistic position and demanding money from 
allottees at rates decided in an ad hoc manner and on untenable 
considerations. This is regrettable. The Committee would like the 



53 

Government and the DDA to review the present procedure regard-
ing fixation of prices of flats and issue necessary instructions so 
that such instances do not reC'Ur. 

[Sl. No. 36-Para 3.70 of the 18th Report of the Public Accounts 
Committee (7th Lok Sabha)] 

Action Taken 

The formula for fixing the disposal cost of flats has been review-
ed by the DDA. On the basis of the resolut;ons passed by the Hous-
ing Committee of the DDA vide Resolution No. 429 dated 28-8-78 and 
447 dated 24-10-80 respectively, the details of the existing formula 
are given below:-

(a) Coat of coastruction 

(d) Over-heads 

( ci Cost of land 

(d) Equaliaat.ion charges 

·-------
2 ______ ., ______ ·----

Cost of construction including undischarged liabilicica. 

(i) Departmental charges-ro%for LIG and MIG. 
6l % for Janta and EWS, and no charges for 
community service personnel. 

(u) Interest charge~% per annum for MIG, 7i% 
per annum for LIG and 6% per annum for Janta/ 
EWS for a period of 9 months. No interest charges 
leviable for C.S.P, 

(iii) Administrative cbarges-1% per annum for a 
period of one year for MIG and LIG. No charge le--
viable for janta. EWS and CSP categorie~. 

(i) Rt. 6:1 per sq. mt. of the groa IU'Ca (Jess areas under 
lhopping centres and nursery schools) under group 
housing pocket for all categoriC~. 

(ii) For community Cacilitics-Re. s per ICJ· f\. of the 
plinth area subject Co a maximum of Rt. 500 fOt LIG 
and Rs. 750 for MIG. No charges leviable for Janta' 
EWSfQ;P categories. 

(iii) Service Charges-2j% of the amount oC l?re-
mium of land will be recovered only till the sel"V1cet 
are handed over to the appropriate local body. 

(i,•) Inter-category sublid.ie~-?i% from ground floor 
flats only to be deposited in a separate fund for the 
benefit of EWS housing schemC$. 

This nd has been created to bring down the cost 
of development of land and provision of services in 
certain areas (tram-Yamuna area and roclr.y or hoUow 
land) where the cost of development would be high. 
The cquilisation charges arc rt.-covcred at the following 
rates Ciependiug upon the Jcvcl of development of 
the area and the availability of peripheral services:---

(i\ Zones which are fully developed and very popular--
Rs. 100 per aq. mt. of the plinth area rounded to the 
next too rupee. 
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(i.i) Zonea which are in tho process or development: 

(a) areas which are more popular-R.t. 50 per sq. 
mt. of the pUnth area rounded to the next roo 
rupee. 

(b) areas which are leu popular--R.a. ·25 per aq. mt. 
of the plinth area rounded to tbe next roo rupee. 

(c) Trans-Yamuna area-no equalisation charges 
are to be levied. For these areas relief to the ex-
tent appropriate might be given from the equali-
sation fund. 

The equalisation fund will be made applicable for aU 
categories of flats except that in case of Janta/EWS 
categories the charges will be 50 per cent of the 
charges fixed for the MIG/LIG. 

. The Government are of the view that the revised formula for 
fixing the disposal costs of flats is reasonable. 

[The Ministry of Works & Housing O.M. No. K-llOlljlOjBlj 
DD. V-A (i) dated 15-2-19821 

Recommendations 

The Committee note that out of the total 174 acres of land ac-
quired under the Scheme of large scale acquisition, development 
and disposal of land for the district centre at Kalkaji 66.4 acres of 
land was transferred to DDA by the Delhi Administration for Dis-
trict Centre, kalkaji and for that a sum of Rs. 1.20 crores was paid 
in October, 1968 to the Revolving Fund from the General Develop-
ment Account of the DDA. The proposed terms of lease of the land 
sold to the DDA by the Delhi Administration were not in conformity 
with the general terms and conditions of lease prescribed under the 
large scale acquisition Scheme. The reply of the Ministry of Works 
and Housing that the then Lt. Governor had approved the proposal 
of the Financial Adviser and that the Delhi Administration wert"' 
unabl~ to offer any further comments is not at all convincing. The 
correct position and the circumstances which led to a deviation from 
the normal procedure in this regard need to be explained to the 
Committee by the Government. 

The Committee are constrained to point out that the lease deed 
between Delhi Admin;Gtration and the DDA has not been executed 
so far although the question of executing the lease deed for giving 
effect to the transfer of the land was considered by the Delrl Ad-
ministration as early as in October, 1969 when it was decided that 
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.le~e would be executed for 66.4 acres of gross area {of which 16.6 
acres represented the area of permissible ground coverage). The 
Committee are informed that lease agreement has not been executed 
due to certain legal issues involved which are being sorted out. It 
is surprisinJ that even after a period of 10 years, the legal issues 
are still to be resolved. 

It is pertinent to note in this regard that it was decided that for 
the first three years from the date of execution of lease between 
the Delhi Administration and the DDA, the ground rent would be 
nominal (Re. 1 per annwn) for the entire 66.4 acres and thereafter 
it would be 2i per cent of the premium which remained unaltered 
at Rs. 1.20 crores. The DDA had, however, sold this land for 
Rs. 11.20 crores after demarcating it into plots. Taking into account 
of amount of Rs. 1.20 crores paid to Government and Rs. 1.71 crores 
incurred or likely to be incurred towards development charges by 
DDA, the net unearned increase in land value is of the order of 
them under Section 22. The views of the Delhi Administration and 
Rs. · 8.29 crores of which Rs. 415 should have been paid by the DDA 

. to the Delhi Administration land was part of the Scheme of 
large scale acquisition, development and disposal of land and 50 
per cent of the unearned increase in the value of land was creditable 
to Government (revolving fund). The Committee are led to the 
inescapable conclusion that because of this inordinate delay in the 
execution of the lease deed, no ground rent has become payable to 
Government and also Rs. 4.15 crores payable to Government by 
DDA being Government's share of unearned income has been held 
up. The Committee would urge upon the Government to take suit-
able steps to expedite the early execution of lease deed if not already 
done by now so as to avoid the delay in payment of the amount due 
to the Delhi Administration by the DDA. 

[Sl. Nos. 45, 46 and 47-Paras No. 5.22 to 5.24 of the Public 
Accounts Committee's 18th Report (7th Lok Sabha)] 

Action Taken 

It is not possible for the Delhi Administration to take an imme-
diate decision on the tenns of transfer of land ,to the DDA for the 
following reasons:-

(j ) One of the allottees of plots in the Kalkaji District Centre 
has contested the ownership of DDA over the plot sold 
to hfm and this case is pending in the Delhi High Court. 
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(ii) The Committee of Experts on the working of the DDA 

(Baweja Commit~) has recommended that newly ac-.. 
quired ·land under the Scheme for Large Scale Acquisition, 
Development and Disposal of Land in Delhi should ~ 
transferred to the DDA under Section 15 of the Delhi De-
velopment Act, 1957, which permits sale of land to the 
DDA. The Committee has also recommended that all the 
lands at present held by the Authority for purposes of 
development and disposal under Section 22 of the Act 
should al~o by reviewed and wherever necessary," after· 
completion of all formalities, such lands also should be 
transferred to the DDA under Section 15 of the Act by 

· denotifying them under Section 22. The views of the 
Delhi Administration and the DDA have already been 
obtained and the recommendation is now under Govern-
ment's consideration. 

Every effort will be made: to finalise the terms of transfer of 
land to .the DDA after these issues are sorted out and finally settled 

[The Ministry of Works & HO'USing O.M. No. K-11011!10!811 
DD. V-A dated 28/29 May, 1982] 



CHAPTER Ill 

RECOMMENDATIONS OR OBSERVATIONS WHICH THE COM-
MITfEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES RECEIVED FROM GOVERNMENT. 

Recommendation 

Inspite of the sharp increase in the number of industries in 
non-conforming areas, the Committee are constrained to learn that 
the Delhi Development Authority have been able to develop only 
7517 plots CYUt of which 4685 plots have been allotted to industries 
in non-conforming areas and another 1336 plots disposed of by auc-
tion, thns leaving 1096 plots un::i;sposed of. The reasons for non-
disposal of these plots as advanced by the Ministry of Works and 
Housing are; (i) big size of plots, (ii) cases being under considera-
tion of Land Allotment Advisory Committee, (iii) non-receipt at 
assessment of land requirement of units from the Direcotrate of In-
dustries and (iv) una'llthorised encroachments. Slow pace of deve-
lopment of industrial area of 2105.30 acres against an area of 4800 
acres as envisaged in the Master Plan is also, in the view of the Com-
mittee, responsible for the increase in the number of industrial 
units in non-conforming Meas. 

[Sl. No. 2 (Paragraph 1.52) of Appendix to the Public Accounts 
Committee's 18th Report (7th Lok Sabha)] 

Action Taken 

The Delhi Development Authority have reported that total num-
ber of developed plots is 8260 out of which 5403 have been al1otted 
to industries functioning in non-conforming area and another 1973 
plots have been disposed of by the Delhi Development Author:ty 
through auction. The balanc~ of 884 plots are being disposed of by 
the Delhi Development Authority both by auction/allotment etc. 
Reasons for the slow development of the industrial area/plots and 
the measures taken to step up the speedy development of the indus-
trial ~alplots have been explained in reply to para 1.53. These 
are reproduced below:-

57 
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2. The Delhi Development Authority has reported that there are 

many reasons for the slow development of land and some of which 
are as follows:-

(i)· The development of land is co-related to the Government 
activities of the Municipal Corporation of Delhi and Delhi 
Electric Supply Undertaking and other Departments of 
Government relatiQg to provision· of amenities like water 
supply, electricity, schools etc. All these activities are 
dependent upon financial resources and as such the deve-
lopment is taken up in planned and phased manner. 

(H) The develepment of land is sometimes hampered due to 
l.Ulauthorised encroachments, disputes ~regarding owner-
ship, standing crops on the acquired land, non-availability 
of trunk services which are to be provided by local bodies, 
delay in approval of servi~ plans etc. In some cases, 
isolated pockets of land are available which are required 
to be planned in a integrated manner with the adjoining 
areas under the extended urban ·Villagesjunauthorised 
encroachments etc. In such cases, development works 
can be taken up only after the inte~rated plans are fin-
alised. 

(iii) In any case, the Delhi Development Authority has geared 
itself to a speedier development of land and has drawn 
up a five year programme for the development of 18,750 
acres of land. For this purpose a Committee has also 
been set up under the Chairmanship of the Chief Engi-
neer to suggest ways and means to expedite the develop-
ment of land. The Government has also assisted the Delhi 
Development A.tuthority to augment its financial resources. 

(iv) As regards the shifting of the obnoxious/ha7.ardous in-
dustries operating in the non-conforming areas, a survey 
of such industries has already been conducted by the 
Delhi Administration and further action to be taken in 
this regard is under active consideration. 

[The Ministry of Works & HO'USing O.M. No. K-11011jlOI8ll 
DDVA dated 18/19 May, 19'82] 

Recommendation 

The Committee find that the Britania Biscuit Factory, after shift-
ing its industry to the new area continued to use till December, 
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WIT'~ .e~UD.g premises for .a ~n:-conformlng purpo1e oil.. a 
~house and thus did not fulftl one of the conditions of allotmat 
~.,.. to stop the use of the existing premiaes in non-confOTming area 
tor a purpo1e not permitted in the mast;er/zonal plan in a period of 
ll yean· from the date of taking possession of plot. Strangely enao.1gh 
tbe premiaes fn the non.:Conforming areas were transferred in 1977 
by this Company to a transport co~pany. In this regard, the Vice-
Chairman, Delhi Development Authority stated during evidence 
that the Delhi Development Authority was examining whether the 
transfer was legal or not and whether the rule regarding the use 
of a property for running a warehouse or a transport company is 
amendable by the D.D.A. Act and that they would take a dedaion 
on that shortly. The Committee deplore the laxity shown by the 
authorities in not taking expeditious action in this case and expect 
that the decision would be taken in the matter and without further 
loss of time by Government. 

[Sl. No. 11-Para 1.61 of the Public Accounts Committee 18th 
Report (Seventh Lok Sabha)] 

Aetion Taken 
The Delhi Development Authority has reported that according 

to Clause 4(a) of the Lease Deed executed on 7-4-1964 with M/s 
Britania Biscuit Company, the lessee was requilred to stop the uae 
of the old premises in the non-conforming area for purpose of any 
manu-facturing process or running of any industry, within a period 
of two years and six months from the date of taking possession of 
plot. However, an inspection carried out on 27-5-71 revealed that 
the old site was not vacated by the Company and was being used 
f01r a warehouse i.e. for storage/distribution of its products. Since 
this was nat a violation of the terms of lease, no action could be 
taken. The premises was s11bsequently transferred to a Transport 
Company. As the area is a commercial/industrial area as per Master 
Plan and the business of the Transport Company is allowed, the 
Company cannot now be asked to get it vacated from the present 
owner of the premises. 

2. In this connection it may be mentioned that with a view to 
preventing such occurrences in future, the following two conditions 
have been incorporated in the lease-deed form:-

(i) the lease would within a period of 2 years and 6 months 
from the date of taking possession of the plot, stop such 

2495 I...'>--0. 
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us~. ~f the existing pre~ises .in non-confo~g. aJ:eas for. ~.t. 

a purpose not permitted 1l!ld.fir .~he MastE!r/Zonal Plan; 

(ii) Establish the industry in the ·plo"t allotted at pre~deter-
mined __ rate, withi!i a period of two·"yea'I's. · : 

Further it has . also been decided, iJ:l. principle, to make provision 
in the lease-deed, so that the onoq!i for intimating the D_.D.A. about 
the fulfilment of these conditions lies on the allottee. .. • ... , . ·· 

[The Ministry of Works & Ho'Using O.M. No. K-11011j10j81j 
DDV A dated 23 M·arch,. 19821 

I" 

Recommendation 

The Committee note that the pattern of recovery of premia for 
residential plots, as per orders of Government effestive from .Ic"'ebruary, 
1970 was revised by the Delhi Development Authonty in August 
1975 without the approval of the Government, whereby 50 per cent 
of the premium was recoverable as deposit at the time of application 
and the balance 50 per cent when possession was given as against the 
previous practice of recoverin.g 25 per cent at the time of allotment, 
50 per cent while handing over pos'session and the balance 25 per 
cent at the end of one year after possession was given or on comple-
tion of services if that happened to be later.· The Ministry of Works 
and Housing have stated in this regard that since· 'the Delhi DeveloP-
ment Authority was to embark upon major projectS and needed 
substantial. revenue, it was considered expedient by them to mob'ilfse ·, 
maximum- resources and accordingly the pattern of payment of pre-
mium was revised. While the Committee appreciate the need for 
mobilisation of resources for development, they are of the view that 
the Delhi Development Authority should have obt;'lined the approval 
of th·c Government before revising the pattern of rri?.-overy of premia 
for residential plots. The lapse on the part of the Delhi Development·· 
Authority is regrettable. 

[Sl. No. 16, Para 2.49 of the Public Acrounts Committee's 18th. 
· · Report (Seventh Lok Sabha]. 

Action Taken .-
The Delhi Development Authority has exnlafried that the Govern· 

ment orders dated ·the 5th February, 1970 on the ·above subiect 
envisage semi-developed plots. whereas the plot!=; mven unrler the 
Shalimar Bagh reshiential scheme .and other develooed schemes are 
fully developed. Hence there was· no justification for a three sb!ge ..... 
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recowry. However, this .Ministry . agrees with the Public Accounts 
Commit~ that the act~on of the Delhi Development Authority in 
changing the pattern· of reeovery of premia for residential plots with-
out the prior aj;Jproval of the Government is regrettable. The Delhi 
Development Authority has been instructed to send a self-contained 
proposal thrO'Ugh the Delhi Administration for obtaining the ex-post 
facto approval• of the Government to the change in the pattern, and 
has also been asked to ensure that in future no departure from the 
standing Government orders is made without the prior approval of 
the Government vide this Mini~try's letter No. K-11011/42/81-DDm 
dated the 11th January, 1982 (copy enclosed). . 

[The Ministry of Works and Housing O.M. No. K-11011/10f81-
DDVA (iii) dated 16-2-1982]. 

No. K-11011j42/81-DDIB . 
GOVERNMENT OF INDIA 

MINISTRY OF WORKS ~'1\ID HOUSING 
(NIRMAN AUR AWAS MANTRALAYA) 

New Delhi., dated the 11th Januar11 1982 - ~' 

Shri V. S. Ailawadi. 
Vice-Chairman, 
Delhi Development Authority, 
Vikns Minar. New Delhi. 

SUBJECT.-Change in. the pattern of recovery of premia for residential 
plots (PAC para 2.49 of the 18th Report). 

s:r, 
I am directed to refer to the correspondenc-e resting \Vi.th your 

letter No. FE.l4 (26) /81-PACJ2084, dated the 11th December. 1981 on 
the above subject and to say that the action of t!re Delhi Develop-
ment Authority to change the pattern of recovery of premia of resi-
dential plots in respect of the Shalimar Bagh residential scheme and 
other developed schemes from that of the provisions contained in the 
Government of India letter No. 18011 fll '66-UD. dr-tted the 5th 
February, 1970 addressed to the Lieutenant G0vernor of Delhi _is not 
in order. Though there might have been justification for chan!ling 
the pattern. as the Government of India instructions referred to semi-
developed plots whereas the Delhi Development Authoritv is now 
alloting developed plots, the Delhi Develooment Authority should 
have sent a self-contained proposal to the Government through the 
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• 
Delh1 Admtm.trauon and ob~ Govemment. approval before aar 
chaDge In the pattern u contemplated in the Government of India 
order was ~e. It is, therefore, reqwtated tbat a aelf-coDiatned pro-
poaal ·u Stated above may be aent through the Delhi· AdmiDiltraUon 
for e~ ftJCto approval to the change in the pattern,. of recovery 
of-premia tor reiiden.ttal plots. It is also requested that it should be 
ensured that the departures are made fro~ standing Govel'D.IDellt 
o~ders. In ·case it has ·become nee~ to make any departures, aelf-
con~ ·proposals should be sent to the Ministry tbrougb the Delhi 
Administration tor the necessary changes before any departures are 
made. . · . - •·;,J .. 

Yours :faithfu).Jy, 
Sd/-

. (J. A. SAMAD)' 

Deputy Secretcry to the Go~ of lndic. 
Tel. No. 382636. 

Copy to Shri S. C. Vajpeyi, Secretary (Land & Building), Delhi 
Administration, Vikas Bhawan, New Delhi. 

Sd/-
(J. A. SAMAD) 

Deputy Secretary tO' the Qovemmen.t of lncli4. 

Recommendation 

Again, the Committee note that the Delhi Development Authority, 
in August, 1975, raised the maximum income Umit for Low Income 
Group from Rs. 7,200 toRs. 12,000 and the range for Middle Income 
Group from 7201-to Rs. 18,000 to Rs. 12001-Rs. 24000, without 
obtaining the approval of the Government. The Committee are un-
able to appreciate the haste shown by the Delhi Development Autho-
rity in revising the income limits in respect of Low Income Group 
and Middle Income Group categories without waiting for the deci-
sion ~f the Government. This needs to be explained satisfactorily. 

[Sl. No. 17 Para 2.50 ot PubUc Accounts Committee's 18th 
Report (Seventh Lok Sabha)]. 

A.dlon Taken 

The Delhi Development Authority bas reported that the income 
brackets for Low Income, Group and Middle Income Group were 
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JlWIAd·in 1&'15 on account Of the tori01rm, reuons:- ' 

(t) A large number of penoDa in· Delhi il in the employment. 
of Central Govemment aDd with the aeceptaaee et U. 
recommendations of the Tbfrd Pay CommJIIiem, their 
emolumentl bad gone up wltb eJ!ect 1!ro1p. 1-1-1973. 

(ti) ODe ot tbe Auociattons of the Central Government Emp-
. 1oyeea had alto repreaented to tbe Delhi Developineftt 

Authority for such revlalon. 

(W) 'n1e inCome bracket. bad been bed long beck aDd the 
ume needed upward revlafon with the paaage of time. 

2. Though there is some force In what has been atated by tM 
Delhf Development Authority, its action to revlae the Income 
brackets, on Ita own, was In deviation of the Govemmellt policy !n 
tbll regard. · The Delhi Development Authority bas therefore been 
asked to ensure that no deviation is made from the limits prescribed 
in the relevant Government Orders, without obtaining prior ap .. 
proval of the Government, as also to adhere to the exiattng norms. 
This has been noted by the Delhi Development Authority. 

3. The question of regularistng the past action of the Delhi Deve-
lopment Authority is under consideration of the Government. 

[The M!nfstry of Works 6 Housing OJL No. K-11011f11/81-DDVA 
dated 18th October, 1982] • .............. 

The Committee also ftnd that the Delhi DevelopmeDt Authority 
leued out 32 residential plots, the area of which was in excess of the 
preacribed maximum limit ( 400 square yards after May 19'13). The 
Ministry of W~rke and Housblg bad approwd auctioning of plots, the 
an!& of which did not exceed 419.8 square yards without bifurcation 
vide their letter No. H-11010/25~UDI dated the 21st February, 
1974. Only 27 out of the 32 plots were covered by the above order 
and the other 5 plots were of large size. The Ministry of Works and 
Housing have admitted that 'the auctioning of the 5 plots without 
the speclftc .wroval of the Government Is not in order.' This lapse 
on the part of Delht Development Authority to say the least is dep-
lorable. The Committee would like that responsibility be ftxed for 
this lapse. , ~ ' ............. 

[Sl. No. 18 Para 2.51 of the Public Accounts Committee's 18th 
Report (Seventh Lok Sabha)]. 



.. Acc~r~ng tQ the original proposal submitted JD,y -the Delhi Deve-

.lopmen_t '.Authority on the 17th August 1973, the fi..ve plots in question 
were included in the list of 109 plots in the old layouts, the size of 
rWhi~h ·.exaeeded 400 square yards. It was not possible to bifurcate 
~~plots, as very little frontage would have been left for residuary 

.plots, particularly when set backs had to be left in accordance with 
th~ bye-la~s. lt. was, therefore, proposed to dispose of. these plots in 
t~eir, ~hen exis,ti.ng shape and form. It was decided by this Ministry 
that the plots the area of which did not exceed 419.8 square yards 
(351 sq._. metres) should be disposed of through auction without 
bifurcation .. 

2. In his letter of 17-.8-73, the Vice-Chairman, Delhi Development 
A.u~hority had stated that for the reasons stated above, the Delhi 
Development Authority would continue to dispose of such plots 
through auction. Thus the five plots in question, the area of which 
ranged between 378 to 432 square metres were disposed of by the 
Delhi Development Auth!')rity through public auction on 10-l()..7S 
and-13-11-73. As the amount of premium fetched by these plots was 
almost the same as for the 27 plots, which were covered by the Gov-
ernqiel\t. appt;ov.al, no loss was incurred by the Del~i. Development 

· Autho~ty on. this, account. However, the Delhi Development Autho-
rity has already regretted the lapse . 

. 3 .. lncidentaJly, it ~ay be Irlention~d .that while agreeing .to the 
~iisposal Of. plots. haYing. an area 1,1pto 419.8 square yards (351 square 
metres) the peihi J?evelopment Authority had b~:n asked to specifi-
c,Uy refer the ~es pertaining to plots of larger area to the Ministry 
for approval. Accordingly, a proposal submitted in Nov~mber 1976 
involving 8 plots with areas ranging between 420 square yard~ and 
552.9 square yards was agreed to by the Ministry. 

4. Keeping in view the position explained, the Committee may not 
insist on fixing the responsibility at this stage. 

[The Ministry of Works & Housing O.M. No. K-llOlljl0/81-
DDVA (iii) dated 16th February, 1982]. 

Recommendation 

According to the orders of the Government of India all plots 
exceeding 168 sq. mtrs. in si1.e are reserved for auction and the Delhi 
Development Authority releases for auction about 15 plots per auction 
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... 3:to 4 times a ·month. ··oivmg:reasons··for offering small number of 

plots for auct.Lon tle Mnust.ry of ·Works and .ttousJ.Og nave stated that 
it is done in order 'to have a control and reg~ted inflow of plota 

, .. 

·~into. :.the ·market· so that there~is no=irtificial rise/artificial fall in 
the land vaJ.ues'. However, the Baveja Comnuttee.bas revealed that 
releasing,sm~ll number of plots at intervals has resulted into land 
value .. in ·.the. same locality going up to 10 times in 10 to 12 years. In 

·• I 

some localities withip..., a short span of:one year, the land pnces have 
nearly doubled. The Committee are of the ·view that the Delhi 
Development Authority has been unabl~ to .. check ~ectively the rise 
jn land prices ,which was one of the objectives of setting up the 

; Authori~y. in pelhl. ,·They would suggest that the Government and 
the Delhi Development Authority should review the present proce-
dure regardin,g auction of plots and devise ways and means so that 
Delhi Development Authority's aucti01i do not lead to abnormal rise 

. ~n land price. 
· [Serial No. 20-Para· 2.53 of Appendix to the Public Accounts 

Committee's 18th Report (Seventh Lok Sabha) ]. 

· · Action Taken 

It is not correct to say ~at the main reason for the increase in 
prices of land in Delhi is due to the policy followed by Delhi Deve-
Ioptlient Authority. The reasons for increase in land prices is due 
to combination of various factors such as the general inflationary 
trend, the increasing population:: in Delhi and the gap in demand ·and 
availability of Ian~ for :fr~e purchase. 

2. The measures already takenfbeing taken to check the land prices 
are as follows:- · 

(i)' .. Upto 31st March, !981, th~ Del~· Development Au~hority 
had allotted about 23,000 residential plots to persons belong-
ing to lower income and middle-income groups, on pre-
determined rates. 

(ii) About 2 lakhs plots measuring 23 sq. yd. and 80 sq. yd. 
were allotted in resettlement colonies on .nominal licence-

(iii) 

(iv) 

fee basis. • 
About 3670 acres of land has been allotted to House Build-
in~ Cooperative Soci-eties by the Delhi Administration and 
Delhi Development Authority, for development of about 
28,000 residential plots. 
Further the Delhi Development Authority has launched a 
residential scheme known as •ROHINI' for allotment of 
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• 
UT,t18 naideDUal plotil undv L.LG., 11.1.0~ :.- Jama 
Cateaortea and ~'- 1·7,000 dwelllDg UDlta ·tn ·Group 
BouaiDI Thla pro~ apart. from .aoJua a loD& way to' 

___ IOlv!Dg the residential PrQblem II . upec:ted ·to .nault iJ;t· 
.. -. mucm, the prices of land. - . 

~ (9) ReceDtly, tr0Jll Aprll to July, 1981, 1100 reatclentlal plot. 
·wee l'eleued bJ' the Delhi Denlopment. Autborlty. or 

. these, about ao ' plots -were dilpOied ··of ~gb pubUe 
-· · a~tlon.and the .remafldng by allotment OD Jft-d~tnecl • ....... 

lt c& tlui. ·be ·~ tbat tbe poUcy of tar,. scale ~~~oa 
. 4mtlopment imd disposal of land in Delhi baa aerved the. object of 
maldn1 available 1ancl at reuonable rates. to people belongln1 to the 

· Jow ad middle ·Income ,roupi. · 

·[The. Minis~ of Works & Housing O.M. No. K-11011J10/81-
. DDVA (W) .dated 18th February, 1982] . 

... w•mendatloa 

The Committee Jegret to ftnd that there wu delay ranging trom 
J, to a years 1n allotm.tent of plots in 1840 cues and in banding over 
f)f po:ue11ion In another t180 caaes in tour colonies viz. Puchlmpuri, 
~h~Uma,. Bagb, Gonda and Prltampura thereby delaying the reaUs-
at.ton of premia to the extent of Bs. 325.16 lakhs and Rs. 8M.f9 1a1dut 
aespecttvely, apart from the losa of ground rent at 2i per cent 
Of· the premia amounta for the period of the delay in each cue. The 
lllDI8tly ot.WOrb and Houalng have admitted that the delay in dis-
pal of p1ota bad resulted in blocldn1 up of funds, besides hardabip 
to the applicallta. Tbe Colomtttee 8.re not satlsfted with the explula-
tlon giVIID by the.ll1nistry of Worb and Bouatng that since their 
dt8pola1 waa after the rates of premia had been increased,. the Delh1 
Development Authority had not suffered loss on account ot delay in 
allotment ot lMO plots. This t, an extraneoua CODiideration and the 
IDII 011 account of delay tn handing over pol8818ion eanoot be over-
looJrecl Since there have been such delays in other colonie~ as ad· 
mitted by Governmeent, the- Committee are of the view that the 
reaaona for such delays should be identified and remedial measures 
taken fn tbta regard. 

[S. No. 22(Para 255 ot Public Accounts Comittee's 18th Report 
(Seventh Lok Sabha). l 
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AdlaD 1W= 
· The Delhi Development AUthOrity 1iaa reported that the delay in 
; the allotment· ol plots was· ck&e .. to the fad· that a 8ood number of plots. 
were meant tor alternative aiiotmenta to penona whole land had 
been acquired under the. Scheme of Large Sca1e Acqul81ti~ 
.~J?evelopmetit ~ ~sal ol Land 1D. Delbi~ for .-vice peraozme1 
-~ ~- Bepatrlates. The allotment 1n thele C8IU wu to be 
.made on,l)' ~ on receipt of ~tiona from the Delhi Acl-
·Jidzdstrauon (L&B Deptt.) and all the allotments could not be made 
iD one lot. However, he Delhi Dfweopmen Authority bu bltimatecl 
that aU ,_. C8lel have Iince been dlspoaed of an~ no review- ts. 
_now cCmslclered nec-.ry. 

M ntprda tht delay in lwlding over the pollel81on of plots ·the 
De1b1 Development Authority has intimated that the delay occurs 
due to various factors such as the lapse on the part of the allottees 
for not furDiahlng the required documents, late-paymtnt of premium 
and sometimes deliberate delay. With a view to discouraging such 
·tendency on the part of the ·anottees the Delhi Development Autho-
rity laid down the following rates of interest on belated payments 
of premium with effect from 4-7-1977:-

( a) 12 per cent p.a. for belated payment of premium/initial 
premium or part of the premium in cue of residential 
plota/ftata allot'tled to pel'SODB ln the LlG & MIG. 

(b) US per cent p.a. for belated payment in the cue of auetion 
purehuera of residential plots aDd allotllees of altematift 
plot&~ 

(e) 18 per cent p.a. for belated payment of premium/initial 
premium/part of the premium, in eaae of landslplotal 
built up propertta disposed off :for purposes other than 
residential viz. eom.merclaltndustrial etc. 

3. The above mentioned rates have Iince been revised and a uni-
.form. rate of interest • 18 per cent has been laid down with e1fect 
from the 4th January, 1982. Further, an amount ot Rs. 50/- is 
charged u penalty for not taking possession on the dUe date and 
the rate of penalty goes on increasing 0 Rs. 501- per month for every 
sueeeeslve month. If the allottee does not come forward for taking 
possession after the expiry of 6 months :from the first date intimated 
to him for this purpose, the allotment is cancelled. 

[The Ministry of Works & Housing O.M. No. K-11011jlOI81-DDVA 
· dated 19 March, 19821 
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Recommendation 

The .c~~ttee have been informed- t~at although the Develop--
ment DIVISions ~d ~Sales ~ranche~ were required to submit' quarterly 
returns of rece1p'ts and disposal df developed plots, these :returns 
were •either not received or were ·received incomplete'. ~-'l'he com-
·m.ittee are anxious to know thl{ iK:tion taken by the Delhi Dev:e1op-
ment ALitbority for obtaining-timely and regularly th~se returns 
from the concerned branches. The Committee also desire that lapses 

.. Pn,the part of the officials involved should be ascertained and suitable 
action taken. 

' ... , ' . 

[Sl. No. 23, Para 2.55 of the Publlc A~count;· Committee's 
- 18th Report (Seventh Lok Sabha) ] . 

Action Taken 

The mlbi Development Authority ha.s reported that the rellli'Il.! 
required to be 'furnished by the Lands· Sales Branches are being 
received regularly from Febru!lry, 1980 onwards. However, as the 
returns from the Development Divisions were not beutg received 
regularly, strict instructions have been issued by the Vice-Chairman, 
Delhi Development Authority under U.O. No. DC/QTLYJ 80-81/106 
dated 30-10-1981 (copy· enclosed) to the Chief Engineer, Delhi 
Development Authority to have ~ returns in question furnished 
complete in all respects by. the due ~ate. It has been enjoined upon 
the sub-divisional offices that any lapse on their part will be viewed 
seriously. The Chief Engineer has also been requested to ensure that 
the returns are sent in time and the names of the defaulting officials. 
if any, reported to the Vice-Chairman. As regards action to be 
taken for the lapse on the part of the defaulting oft\cers, it may be 
mentioned that these returns are ·prepared intitially at the level or 
sub-divisionaljdivisional officer of the Engineering Department and 
consolidated at the level of Chief Engineer. As most of the develop-
ment divisions of the Authority are involved, it will not be possiblt> 
to take action against the large number of persons who may be found 
to be responsible for the delay in the submission of these returns 
Moreover. many of the officers of members of staft, who were on 
deputation to the Delhi Development Authority, have already been 
repatriated. Keeping this position in view, it may not be of avail 
to review the past cases. Under instructions from the Ministry. 
Finance Member, Delhi Development Authority has since issued on 
11-12-1981 another circular (copy enclosed), emphasizing the need 
for regular submission of returns in question to all concerned stating 



.69 

~nter-alia t~a~ tl_le cases of 1apse on . this . account should be 199bci-
lnto and disciplinary action initiated against those found resj>onsi-
ble. 

[The Ministry of Works and Housing O.M. No. K-11011/10J81-
. DDVA dated 18/19 March, 1982]. 

DELHI DEVELOPMENT AUTHORITY 
(FINANCE & EXPENDITURE) 

No. IA. 14 (3) 78-79JVol. V Dated: 11 Dec., 1981. 

SuBJECT.-Irregular submi8sion of prescribed returns. 

The various branches of the Authority are required to submit 
certain reports/returns for the information of the other branche~ or 
to the higher authorities. It has been seen that such returnsjreports 
are either submitted incomplete or are not submitted regularly. 
Recently, a case has come to the notice of the P.AC. where the 
Engineering Department failed to submit the quarterly reports to 
the Head Quarers prescribed for · monitering the . progress o{ the 

.. development of land or where these reports were submitted, these 
.were incomplete. The P.AC. took a very serious view of this lapse 
.and desired that disciplinary action should be taken against those 

. · members -of the staff who were responsible for non-submission or 
regulat submission of the quarterly returns. The Ministry of Works 
and Housing had been approached to take a lenient view in the 
matter as far as the default in non-submission or regular submission 
of the~e quarterly reports was concerned. However, the Ministry 
of Works and Housing have stated that the cases of lapse on this 
accouftts, hereafter should be looked into and suitable disciplinary 
action initiated against those responsible. It is, therefore, impressed 
upon all the officers/members of the staff that whenever the sub-
mission of any reportfretums has been prescribed on certain dates, 
those reports/returns should be submitted on the prescribed dates, 
comole-te in all respects. failing which disciplinary action would be 
initiated against those found responsible for delay or irregular sub-
mission of thP reportsfreturns. 

Sd/-

(KANWALJIT SINGH) 

Fmance M"~ber fD.D .A. 

Copy to all the officers :lnd emplo~ of the Authority for "stri~., 
t-ompliance. 
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))EI;.RI DEVJ.:I..OPMBNT Atr.l'HOBITY 

(DATA CO~ON SBCTIOM) 

Sn.-Adiot& eaar. ftOfe ita f'eJI)eCt oJ Pan& No. &.M ol liMPt, a.po1't 
0/ the .PIWHc ~ ~. 

~ Puhlic AccouDt. Committee In their 138th Report commeoW. 
• tbe llow dmtlopmellt of land b)' l>.D.A. lD our reply we have 
etatllld that -J.'op Priority" was beiDa pven to Development of Wad. 
'!he.lliDiatly of Worb and BouaiDfJ .moe then have been cb••,. 
- tiD IDODltor the progreu made 1n tbia cUrect.ton, and to intimate 
tbeaa the acldevementl made 6:om time to time. 

X.,.. w. 2n view a quarter)¥ mum bad been introduced m 
t1aa pnacr1hed proforma by the Data Collectlcm Section on 29-11·19'11. 
It baa bowevw, been reported that IDsplte of the D.O. reference. to 
the Engineer Member, Chief Engineer time and again and penoDal 
meetings at F .II.'• level, no fruitful results have been achieved. 
Some of the SF. are atill not turD1ablng the quarterly returns. I 
am unhappy over thia atate of affaJra. I reiterate that these retunw 
Jlhou1d be sent immediately now and in future timely to the CA.O. 
110 tbat CODSO~dated picture may be put up to me. The return for 
the period end.iDg 30th September, 1981, should reach C,A.O. by lltll 
November, poettively and the IUbeequent returns may be 18Dt Ia 
time .. a1nady c1reullted. Any 1aple Oil the part of the sr. wm. 
be viewed serloully. Chief Boglneer should enau:re that the 
JWtuma are being sent m time and should report the name of the 
defaulting aileen to me. 

. - ' Sdl· 
(V. S. ALLA.WADI) • Vk~,DDA. 

11.0. No. DS/qi!LY.JI0-&1/CP,..108. Dated: S0-10-1111. 

' 
The Committee have been informed that about .iOQO LIG ftatl 

were allotted to unregistered periODS u there had been poor rea-
ponse from the reglaterecl penons. It ta, however; aeen that there 
was a large backlog of persona on the waiting list of registered per-
sona, and yet, Instead of otrertng flats to persons on the waiting Uat, 
the DDA chose to allot flats to unre~d persona. It Is c:Uftlcult 
tn comprehened how the DDA eould obtain fresh applications, 1gnor-
fng the cla.lml of Tegister'ed persona, and make aUotm.enta to un-
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l'eptered pei'IODI numberina over 4000. ~ Committee deprecate 
!ftdl irre~8J' action on the pan of the autboritiea concerned. The,y 
ftCOmmenci that the ICheme retarding registration and allotment of 
1lata should be scrupulously followec:l and no deViations as have been 
noticed in the aforeaaid caSe. should be allowed tO recur. 

[ Sl. No. 32-Para 3.fr7 of. the Public Accounts Committee'a 
18th Report (Seventh Lok Sabha) ]. 

Actioa Taken 

Allotment of LIG .fiats to unregiateft'd peraons were macte ih 
Lawrence Road. These flats were construCted a8 industrial 11enements 
comprising one living room and one multi-purpose room. These 
were subsequently converted into LIG fiats. Generally, the LIG 
fiats provided by the DDA comprise two rooms, a kitchen, bath, WC, • 
balcony etc. whereas the flats in Lawrence Road had only one room. 
one multi-purpose room, WC and bath without any separate kitchen 
provided in these flats. In the initial stages, there were teething 
troubles in the colony in the matter of services and basic amentltles. 
All these factors put together tended to discourage the registered 
persons from applying for allotment of these fiats. In view of the 
very poor response from the registered persons, the DDA had .no 
alternative but to allot them to unregistered persons. 

[The Ministry of Works lc Housing O.K. No. K-11611/10/&1-
DDVA (ill) dated 16 February. 1982} .. 

Recommendation 

The Committee find that the charges towards cost of over-heads 
taken into account in fixing the disposal price of flats have been 
revised a number of times. ln the cost of over-heads, the 'MIG and 
LIG categories have to share a higher rate as compared to the Janata 
and EWS (Economically Weaker Section) categories. Evidently, the 
intention is to subsidise the latter category out of the receipts from 
the MIGJLIG categories. As LIG category also deserves some relief 
from the already higher cost of LIG flats, the Committee would like 
the Government to examine wbether the element of subsidy to the 
residential scheme of the DDA could appropriately be met from out 
of the receipts from the land and houses sold for industrial or com· 
mercial purposes or trom a separate fund which may be created tor 
the purpose. 

[Sl. No. 37-Para 3.71 of the Public Accounts Committee's 
18th Report (Seventh Lok Sabba)]. 
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Action Taken 

. In the urban_az:eaa .of the country, a very large_ majority of th~ 
households belon_g to th~ -,ws category with a family mcome less 
than Rs. · 350 per month. The low income group are comparatively 
better placed economically than the families belonging to the EWS. 
Therefore, any effort to subsidise the cost of houses should appro-
priately be directed towards the EWS who, as stated earlier, form 
a very large majority of the urban-holds. 

In the formula now being rollowed by the DDA for determining 
the disposal cost of the dwelling units, while the rates for depart-
mental charges and administrative charges are the same for both 
the MIG and LIG categories, the interest charges are 9 per cent per 
annum for a period. of 9 months for MIG whereas the interest rate 
charged for LIG is only 7! per cent. The rate for land, charged by 
the DDA, is uniform for all categories. For community facilities, the 

• rate charged is Re. 1 per sq. foot of plinth area, the total amount 
charged on this account per flat being restrict-ed to Rs. 500 for LIG, 
whereas it is Rs. 750 for MIG. It would, thus, be seen that the 
costing formula for _determining the disposal cost of DDA flats 
favours LIG in comparison to the MIG. 

To subsidise the cost of dwelling units for the economically weaker 
sections, a charge of 7! per cent of the cost of dwelling units in res-
pect of ground floor flats only is levied from the aUottees of MIG 
and LIG flats and the amount so collected is credited to the EWS 
fund, from which the cost of flats for EWS is subsidised t.o the extent 
of Rs. 1500 per unit. Land for industrial purposes, transport centres 
etc. is developed out of land placed at the disposal of the Delhi 
Development Authority under the ''Scheme of Lar.~:te Scale Acqui-
sition, Development and Disoosal of L;md in Delhi". The cost of 
acquisition as well as that of development is met out of the revolving 
fund. The sale proceeds of the land so developed are cr'edited to the 
revolving fund for being utilised for further hmd ncqui!;ition and 

·development Thus, disposal of land for industrial purposes by the 
DDA does not result is any profit to the DDA. A~ rerrards disposal 
of built U? shops in convenient shopping centres, local shoppin~ 
cent~ and district shopping centres, a certain percentage of the 
cost of constn1ction anrl cost of develonment of land and overheads 
i~ nenn~ite~ in the ~s fund for suhsidisinp the dwen;n'!' units for 
the EWS catertOrv. No such surcharge 1s, however, levied in respect 
of shops allotted to evictees. 

(The Ministry of Works and Hrm~inq 0 M. No. K-11011/10/81-
DDVA dated 3 February, 1982]. 
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Recommendation 

·The Committee find that Regulation 6 provides that the disp'osat. ,-__ 
price or the hire-purchase price of fiats shall be fixed by the Au-
thority. However, the Autl!ority by its Resolution No. 200 passed 
on 18 June 1968 delegawd its power to fix prices of fiats to the 
Vice-Chairman. The Committee would like the Government to 
examine, in cons\-\l_tation with the ~nistry of Law, whether the 
above de~~~ation of powers to the Vice-Chairman, DDA, through 
Regu1atioz: 60 of the Delhi Development (Map.agement and Disposal 
of Housing Estr,Jes) Regulations, 1968, is within the frame-work of 
the parent Act and the Rules made thereunder and does not tant-
amount to excessive delegation. 

[Sl. No. 38-Para 3.74 oi the Public Accounts Committee's 
_ .... 18th Report (Seventh ,Lok Sabha)] 

Action Taken 

The -Ministry of Law, Justice and Company Affairs have advised 
that the Delhi Development 1\uthority's Resolution No. 200, passed 
on 18-6-1968 is fully -covered by Regulation 59 of the Delhi De•.'e·-· 
lopment Authority {Management and Disposal of Housing Estates) 
Regulations, 1968, that it is hot· violati\·e of any provisions· of the 
Regulations and that Regu~ation 59 cannot be treated as ultra 
vires or inconsistent with,. tf1;. _ provisions of Section 52 (1) of the 
Delhi Development Act, 1957. The Government is also satisfied 
that the deleg~1tion made by the Authority to the Vice-Chainnan 
to fix the disposal price or the hire-purchase price of flats as per its 
Resolution No. 200 passed on 18-6-1968, is not excessive from the 
admini'>trative point of view. An extract of Law Ministry's Note 
dated 12-1-82 is enclosed. 

[The Ministry of Works & Hous;ng O.M. No. K-11011/10/ 
Rl-DDV A dated 2-4-1982] 

(Extract of note dated 12-1-1982 of the Ministry of Law. 
Justice and Company Affairs) 

xx.x XXX XXX 

The parent Act, namely, Delhi Development Act, 1957 provides. 
vide Section 3 for constitution of the Df.'!hi De\·elopment Authority 
(DDA) so as to consist of a Chairman, Vice-Chairman, Finance and 
Engineer 1.-lember, representative of Municipal Corporation of Delhi, 
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Metropolitan CoWlCil of Delhi, nominees of Central Govenmuun 
and Co.mmlaloner of M.C.D. 

The D.D.A. has been entrusted with the power of· disposal ot land 
{Section 21). Howewr, there does not seem to be any express 
provfslon in the Act for fixation of price. It is, however, provided 
that D.D.A. may make regulations for the management of the 
properties of the Authority and for any other matter which has 
to be, or may be, prescribed by regulation [Section57 (1) (j) & (1)]. 
The rule making clause (Section 56) also does not contain any pro-
vision for fixation of price of properti• as may be disposed of by 
D.D.A. 

It appears that in exercise of powers of making regulations 
D.D.A. has made the Delhi Development Authority (Management 
and Disposal of Housing Estates) Regulations, 1968 (in short the 
Regulations) which apply to those schemes under which built up 
properties are to be disposed of by way of sale or hire purchase. 
The expression "disposal price" in relation to a property, has been 
defined, in these Regulations to mean such price as may be fixed 
by the Authority for such property. However, the substantive pro-
vision for fixation of price is contained in regulation 6 which is 
.as under~ 

The hire purchase price or the disposal price as the case may 
be, bhall be such price, as may be detennined by the 
Authority. 

Regulation 59 (PAC para presumably refers to this regulation as 
there is no regulation 60) contains the "power to delegate'' and 
is as under: 

The Authority may delegate all or any of its powers under . 
these regulations to the Vlce-Chainnan or to a whole 
time member. 

It appears that in exercise of above delegation power D.D.A. 
paaed Resolution No. 200 on 18-6-1968 whereunder it wu resolved 
to delegate the powers, inter alia., to ftx the disposal and blre put· 
ebue price to the Vice-Chairman, D.D.A. This power under regu.ta.. 
tion 6 is vested in the D.D.A. 

It would be eeen from the above that DDA's Resolution dated 
18-8-1968 ts fully coven!d by regulation &9 and Is not violative of 
any provtslons of the Regulations. 



It remain,s to be seen, in order to fully examine the point raised 
in. tlle said PAC para, as to whether the Resolution dated 18-6-1968 
of D.D.A. and regulation 59 referred to earlier, is intTa viTes or ultra 
Yires the provisions of the parent Act or any rules made there-
under. As has been stated earlier neither the Act contains any 
express provisions for fixation of price of the properties to be 
disposed of by DDA nor does it require this matter to be regulated 
under the rules to be made under the Act. Since the power in this 
regard has to be exercised by the D.D.A. it would be reasonable to 
coDClude that this would be one of the matter in respect of which 
it would be necessary to make regulations [Section 21 read with 
Section 57(i) (j)&(l)]. In fact, the D.D.A. did make regulations iD 
this regard, namely regulation 6 of D.D~ (Management and Dis-
posal of Housing Estates), Regulations 1968. Regulation 6 is, there-
fore, intra vires the Act. 

As regards regulation 59 it will be seen that the relevant provi-
-sion in the Act to be taken into consideration is section 52 ( 1) 
which reads as under: 

.. The Authority may by notification in the Offi.cial Gazette, 
direct that any power exercisable by it under this Act 
e~cept the power to make regulations may also be ex-
ercised by such officer or local authority (or committee 
constituted under Section SA) as may be mentioned there-
in, in such cases ~d subject to such conditions, if any, as 
may be specified therein." 

It would be seen, therefore, that the parent Act itself con-
fers power on D.D.A. to empower an officer as may be specified by 
the authority to exercise any power which is exercisable by the 
.authority itself under the Act, except of course, the power to make 
regulations. The expression 'any power exercisable by it under 

· this Act' would include the powers as are exercisable by the au-
thority under the rules or regulations framed under the Act be-
cause such rules and regulations are, in law, to be treated as part of 
~he Act though made by way of subordinate legislation. In view 
thereof Regulation 59 of the D.D.A. (Management and Disposal of 
Housing Estates) Regulation 1968 would not be treated as ultTa 
•rires the provisions of Section 52(1) of the Act; in fact, this regula-
tion could be treated as the one made to give effect to the provi-
sions of section 52(1). 

It wculd be seen that the only difference between the delega-
~ of power under section 52(1) and ·regulation 59 is that while 
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~~eetion 52(1) reqUires the power to be exercised by issue of a noti-
fication, by DDA., in the Official Gazette, the power under Regula-
tion 59 could be exercised by way of passing a resolution to that 
effect. As Regulation 59 cannot be treated as ultra vires or incon-
sistent '·:ith t~-:: r :·a· . ..:~·,,~:; of se~tion 52(1) the manner of exercise 
of the power under regulation 59 would not vitiate the exercise 
of power in the manner envisaged under Regulation 59. The power 
under section 52(1), it would be seen, is wider in the sense that 
it covers all powers exercisable by the authority under the Aci 
(includi::~ t~:,...-· .... :,::;~~r fh~ R~tles :md Reguh:tions framed under 
the Act) while the power under Regulation 59 relates only to those 
powers which &re exercisable by the authority under the Regula-
tion. 

In this connection, it would also be pertinent to note that every 
regulation made under the D.D. Act, 1957 are required, under 
section 58, to be laid before each House of Parliament, so as to 
enable the Houses to decide whether the reg:.1lations so made ~hould 
be modified or annulled. The regulations in question having been 
submitted to parliamentary s':!rutiny and having not been annulled 
or modified by the Houses of Parliament, would be treated to have 
received Parliamentary approval. 

Incidentally, it would be noted, as !las also been brought out by 
the D.D.A., that this specific issue has been raised in the argument 
on behalf af the petitioners in the case of Premji Bhai Vs. D.D.A., 
AIR 1980 SC739. Though Supreme Court did make certain ob-
servations in respect of this delegation in para 16 of th€' judgment, 
it has rejected the challenge to the validity on the ground of dele-
gation of powers. While rejecting the argument in respect of the 
delegation of powers the Court considered all the relevant provi-
sions of the Act as also of the regulations and resolutions passed 
by the authority in exercise of the powers under those regulations. 
In view thereof even if the delegation is considered cX~cessive on 
policy considerations it cannot be objected to on the ground of 
legality which ha.~:; since been upheld by the above decision of the 
Supreme Court. 

Recommendation 

The Committee feel that the present system of allotment of 
plots as well as built bouses by draw of lots/auctioning does not 
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take into consideration the actual need of the people which should 
have been the criteria The Conunittee strongly recommend that 
the Government should review the present system of allotment of 
plots/flats and lay down pre:!ise criterir. ~·.:> th1 t the economically 
weaker sections, low income group and middle-income group people 
are able to get piotslhouses from the Delhi Development Authority 
at no profit no loss basis. 

~Sl. No. 53 Para 5.30 of the 18th Report of the l?ublic 
Accounts Committee (7th Lok Sabha)] 

Action 1'aken 

According to the Scheme of Large Scale Acquisition1 Develop-
me..:1t and Dispo.:;al of Land in Delhi. plots measuring 125 sq. yds. 
and les.,; are allotted to the low income group and plots in excess of 
125 sq. yds. and upto 200 sq. yds. are allotted to middle income group 
The plots are allotted to the LIG and MIG at pre-determined rate.; 
comprising mainly the cost of acquisition and development, and no 
element of profit is involved in these allotments. Plots in excess 
of 200 .sq.yds. are alone disposed of by the Delhi Development Au-
thority through auction, which is also according to the Scheme oi 
Large Scale Acquisition, Development and Disposal o~ Land in 
Delhi. It may be mentioned that the plots disposed of through 
auction generally attract intending pur·~hasers from the high in-
t·omc group, \d1o are otherwise not entitled to ge~ allotment of 
plots fr(llll the Delhi De\·elopment Authority at pre-determined 
rates. Thus, the sys!em of all(ltment of plots of sizes above 200 sq. 
yds. t'1I"f'U::', -~~, .... k.... ·· •;.-fin;. !~.o·.~;~'1 ~o a very limited extent. th~ 
demand for residential plots from the high income group. So f<~r 
as disposal of built up houses by the Delhi DeYelopment Authority 
is concerned, it may be mentioned that auction is not one of the 
methods of disposal of built up houses. The houses built by the 
Delhi Development Authority in the various housing colonies deve-
loped by it are disposed of to the 1\UG. LIG. Janata and 
Community Service Personnel categories in accordance with 
the Scheme of Registration being operated by it. The Delhi 
Development Authority has also introduced a system of cross 
auWdl~ under which the co~:t of houses for the weaker sec-
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tiaD1 of the society is subsidised. Thus, the housing programme of 
Delhi Development Authority as a whole operates on no profit no 
loss basis with an element of subsidy being in-built for the Economi-
ally Weaker Section category. In addition, the Delhi Development 
Authority has also made avai,lable a very large number of plots/ 
houses to the weaker sections of society in the various resettlement 
colonies developed by it. In these circumstances, the Government 
are of the view that no .change in the system of allotment of plots 
and houses by the Delhi Development Authority is needed. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDV A dated 15-1-1982] 

Recommendation 

In this Report the Committee have drawn attention to several 
shortcomings and irregularities that have come to their notice in the 
functioning of DDA In particular, mention may be made of the 
following:-

(i) Failure to implement the policy regarding shifting of indus-
trial units from non~onforming areas to conforming areas; 
continued use of land for industrial purposes in non-con-
forming areas by allottees even after allotment of land in 
confonning areas, non-recovery of ground rent, survey 
of industrial units operating in non-conforming areas not 
carried out, failure to take action against persons who were 
allotted lands for industrial purposes but did not utilise 
the same for the purpose for which these were allotted; 
noxious/hazardous industries not shifted from non-con-
forming areas resulting in air pollution; allotment of landa 
at rates lower than that prescribed under orders of the 
Government; property registers not maintained uptodate; 
non-availability of information regarding cases where 
lease deeds have not been executed. 

(ii) Revision of pre-determined rates without obtainine the 
approval of the Government; revision of pattern for ,._ 
eovery of premia without obtaining the approvaJ. ol the 
Government; revision of income limits for purposes of 
allotment of plots without approval of the GoverDIIlmt; 
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leasing out residential plots the area of which was In ex-
~ss of. the prescribed ceiLng; delay in handing over de-
veloped plots; absence of. records to indicate the number 
of plots which have been allotted but on which houaea 
have not been constructed within the stipulated perlocl; 
failure to take action against defaulters; periodical 
returns giving complete details of receipts and disposal of 
developed plots not obtained in time; policy of Releasing 
small number of plots at a time for auction thereby 
resulting in sky-rocketing prices of land; 

(iii) Delegation of powers by the Authority to the Chairmaa 
of the Authority for constitution of Housing Committee 
in violation of the provisions of Section 5A of the Delhi 
Development Act, 1957; constitut .. on of Housing Commit-
tee five months before the notification empowering 
Chairman to constitute such Committee was issued; ex-
cessive delegation of powers by the Authority to the 
Housing Committee; files relating to the constitution of 
the first Housing Committee not traceable. 

(iv) Excessive delegation of powers to the Vice-Chairman, 
DDA in the matter of fixation of disposal price or hire-
purchase price of fiats; allotment of dwelling units to a 
larger number of unregistered persons although there wu 
a long waiting list of registered persons; allotment of out 
of turn allotments of ftats on compassionate grounds with-
out obtaining approval of the Housing Committee; lack 
of civic amenities in residential colonies when built ftata 
are initially allotted; absence of set policy regarding al-
lotment of ftats to Government departments, autonomous 
bodies or private organisations; fixation of prices at 
higher rates than that worked out on the basis of standard 
formula in the case of group housing schemes in certain 
colonies; and 

(v) Disposal of cinema plots on annual rental basis without 
obtaining the prior approval of the Government for change 
in the pollcy regarding disposal of commerelal plots by 
auction; omission to place full facts before the Authority 
regarding cinema plots dispoeed of on annual rental bull; 
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failure to collect arrears of rent from .the owners of 
cinema houses to whom plots had been !$Old 

[Sl. No. 34-Para 5.31 of the· Public Accounts Committee's 18th 
Report (Seventh Lok Sabha) .] 

Action taken 

The observations contained in this paragraph already figure as 
separate recommendations/observations in the Report of the Com-
mittee. cS iu:lic!ltcd below itemwise:-

(i) S. Nos. 2, 3, 5, 6, 7, 8; 10 & 15 of Appendix. 
(i) S. Nos. 16; 17; 18; 19; 20; 21, 22 and 23 of Appendix. 
(iii) S. Nos. 25, 26, 27, 28 and 29 of App~ndix. 
(iv) S. Nos. 31, 32. 34; 35; 36 and 38 of Appendix. 
(v) S. Nos. 41, 42, 43, and 44 of Append;x. 

2. Action Taken Notes in respect of the specific recommenda-
tions/observations. as listed above. have alreadv be~n furnished bv . . 
the Government. 

[The Minist.Ty of Works & Housing O.M. No. K-1101ljlOI81-
DDV A dated 19-8-1982] 

Recommendation 

The Committee recommend that. a high level body independent 
of DDA, with senior officers drawn from the Ministry of Works and 
Housing, Ministry of Finance and Delhi Administration should be 
constituted to go into all aspects of the working of DDA and. in 
particular, the shortcomings and irregularities pointed out by the 
Committee in this Report. and stfggest improvements in its system 
and working. 

[S. No. 55-Para 5.32 of 18th Report of the Public Accounts 
Committee (Re\'t>n~h Lok Sahh:t) l 

Action taken 

It is submitted that the Public Account~ CPmmm~ttee (1972-73) 
(Fifth Lok Sabha) while considering the audit p:-tragraph relatinq 
to the delay in rPising of demands by the De~hi Development Au-
thority observed in its 7~th Report as under:--·-

.,It is seen that apart from the compilation of Annual Ac-
'·· .. counts which are also audited bv the Comptrollr.r f.t 
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Auditor General of India, no evaluation of the work done 
by the Delhi Development Authority since its incept.on 
has 'ever been done to find out how far it has achieved 
the aims for which it was set up. The Committee feel 
that it would be worthwhile to have the working of the 
Delhi Development Authority assessed by an Expert 
Committee which would besides reviewing the over-all 
functioning of the Delhi Development Authority, also 
suggest further measures for the development of Delhi 
and its suburb. In this connection, the Committee would 
particularly like to review the policy in regard to fixation 
of price of land disposed by the Delhi Development 
Authority''. 

2. In pursuance of the recommendation of the Public Accounts 
Committee, the Government of India in the Ministry of Works and 
Housing set up in June, 1974 a Committee of Experts :tor assessing 
the work done by the Delhi Development Authority and find out 
how far it has achieved the objectives for which it was set up. This 
Committee of Experts submitted its report to Govt. on 31-3-1975. To 
Consider and examine the conclusions/recommendations of the Ex-
perts Committee on DDA, the Government of India appointed an 
Empowered Committee in October, 1975 which submitted its report 
in May, 1976. The recommendations of the Empowered Committee 
~.-er(' accepted by the Government in November. 1976. 

3. While the decisions of the above mentioned Emp~wered Com-
mittee were in process of implementation. another Committee of 
Experts was appointed by the New Government in October, 1977 
under the Chairmanship of Sh. G. C. Baveja. The implementation 
of the recommendations of the earlier Committee (Viz. 1974-75 Com-
mittee) were kept in abeyance as it was felt that while implement-
ing the earlier committee's recommendations, the recommendations 
of the new Committee should also be kept in view, to avoid confusion 
subsequently. The Baveja Committee submitted :b report on the 
6th June. 1973. To consider and examine the observatjons/recom-
mendations contained in the report of the Baveja Committee, the 
Government of India appointed an Empowered Committee, on 27th 
June, 1978. The Empowered Committee submitted !ts report on 28tb 
August. 1978. 'Ml.,. Government accepted the re~ommendations/de
cisions of the Empowered Committee and issued orders on 2nd 
January, 1979 to the concerned agPncies to implement the deci~&ns 
of th~ Empowered Committee. 
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.( In the instant para, the defects pointed out by the PAC which. 
aCcording to them, warrant the appointment of a high level bodJ 
to go into these defects, are given in Annexure 'A'. Of these, 13 
shortcomings as indicated in Annexure 'B' are already covered by 
the recommendations of the Baveja Committee which earlier went 
into the working of the Delhi Development Authority as stated in 
para 3 above. The Committee of Experts under the Chairmanship 
of Sh. R. Gopalaswamy has already examined 7 items (details given 
in Annexure 'C,) out of the 32 defects pointed out. This will leave 
only 12 items details of which are given in Annexure 'D' which are 
not so far covered. However,~ separate paras of these items have 
already been received a·nd are being processed in consultation with 
Audit In the circumstances, the Min~stry is of the view that the 
few remaining points could be examined and suitable action taken 
on them (as also on the other points) by the Ministry instead of 
appo:.Oting another high level committee to go into them. The 
approval of the Honourable Housing Minister has been taken in thia 
regard. The Ministry would assure the PAC that all possible efforts 
would be made to ensure that the defects pointed out by the PAC 
are examined at the earliest and remedial measures taken. 

[The Ministry of Works & Housing O.M. No. K-110ll!10I81 !DDCA 
dated 7 April, tQ82] 

ANNEXURE 'A' 

lMt of shortcomings irregularities pointed out by the PAC in their 
18th Report (7th Lok Sabha) 

1. Failure to implement the policy regard:ng shifting of indus-
trial units from non-comforting areas to confonning areas; 

2. Continued use of land for industrial purposes in non-con-
forming areas by allottees even after allotment of land in 
conforming areas; 

3. Non-recovery of ground rent; 

4. Survey of industrial units operating in non-conforming 
areas not carried out; 

5. Failure to take action against persons who were allotted 
lands for industrial purposes but did not utiUse the same 
for the purpose for which these were allotted: 

8. Noxious/haZardous industries not shifted from non-confor-
ming to conforming areas resulting in air pollution: 
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7. Allot?Jlent of lands at rates lower than that prescribed under 
orders of the Govenunenta; 

8. Property registers not maintained up-to-date; 

9. Non-availability of information regarding cases where lease 
deeds have not been executed; 

10. Revision of pattern for recovery of premia without obtain-
ing the approval of the Government; 

11. Revision of pre-determined rates without obtaining the 
approval of the Government; 

12. Revision of income limits for purposes of allotment of plots 
without approval of the Government; 

13: Leasing out residential plots the areas of which was in ex-
cess of the prescribed eeiling; 

14. Delay in handing over developed plots; 

15. Absence of records to indicate the number of plots which 
have been allotted but on which houses have not been 
constructed within the stipulated period; 

16. Failure to take action against defaulters~ 

17. Periodical returns giving complete details of rece~pts and 
disposal of developed plots not obtained in time; 

18. Policy of releasing small number of plots at a time for 
auction thereby resulting in sky-rocketing prices of land; 

19. Delegation of powers by the Authority to the Chairman of 
the Authority for constitution of Housing Committee in 
violation of the provis:ons of Section 5-A of the Delhi 
Development Act, 1957. 

20. Constitution of Housing Committee five months before the 
notification empowering Chairman to constitute such Com-
mittee was issued; 

21. Excessive delegation of powers by Ute Authority to the 
Housing Committee; 

D. Unpardonable delay ot seven years in rectifying the 
omiMion. 



23. Files relating to the constitution of the first Housing Com-
mittee not traceable; 

24. Excessive delegation of powers to the Vice-Chairman, DDA 
in the matter of fixation of disposal price or the hire pur-
chase price of flats; 

25. Allotment of dwelling units to a large number of unregis-
tered persons although there was a long waiting list of 
registered persons; 

26. Allotment of out-of-turn allotment of fhts on compassionate 
grounds without obtaining approval of the Housing Com-
mittee; 

27. Lack of civ~c amenities in residential colonies when built 
flats are initially allotted; 

28. Absence of set policy regarding allotment of flats to Gov-
ernment departments. autonomous bodies or private orga-
nisations; 

:.!9. Fixation of prices at higher rates than that worked out on 
the basis of standard formula in the case of group housing 
schemes in certain colonies; 

30. Disposal of cinemn plots on :mnu~l r~ntal basis without 
obtaining the prior approval of the Government for change 
in the polic~· regarding disposal of commercial plots b~· 

auction; 

:n. Omission to place full facts before the Authority regarding 
cinema plo~s dispose~l of on annual rental basi~; 

32. Fa~lure to collect arrears of rent from the owners of cinema 
houses to whom plots had been sold. 

ANNEXURE 'B' 

!Jist of shortcomingsjirregula.,.ities co1~d hu the Bm,eja Co-mmittee 

1. Failure to implement the policy regarding shifting of in-
dustrial units from non-conforming areas to (•onformin~ 

areas, 
2. Continued usf' of lanri for industrial purposes in non-con-

forming areas by allottees even after allotment of land tn 
conforming areas. 
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3. Survey of industrial units operating in non-conformine 
areas not carried that. 

4. Failure to take action against persons who were allotted 
lands for industrial purposes but did not utilise the same 
for the purpose for which these were allotted. 

5. Noxious/hazardous industries not shifted from non-con-
forming to conforming areas resulting in air pollution. 

6. Property registers nat maintained uptodate. 

7. Revision m income limits for purposes of allotment of plots 
wihout approval of the Government. 

B. Delay in handing over developed plots. 

9. Absence of records to indicate the number of plots which 
have been allotted but on which ho\lses have not been 
constructed within the stipulated period. 

10. Failure to take action against defaulters. 

11. Policy of releasing small number of plots at a time for 
auction thereby resulting in sky-rocketing prices of land 

12. Allotment of dwelling units to a large number of unregister-
ed persons although there was a long waiting list of re-
gistered persons. 

13. Allotment of out-of-turn aUotment of flats on compassionate 
ground without obtaining approval of the Housing Com-
mittee. 

ANNEXURE ·C' 

Li.'>t of short.comings/irregu.larities cot,ered by the Gopal48w4my 
Committee 

1. Delegation of powers by the Authority to the Chairman of 
the Authority for construction of Housing Comnlittee in 
violation of the provisions of Se<-tion 5A of the Delhi Deve-
lopment Act, 1957. 

2. Constitution of Housing Committee five months before the 
notiftcation empowerin~ Chairman to eonstitute such 
Committee was issued. 
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J. Excessive delegation of powers by the Authority to th .. 

Housing Committee. 

•· Lack of civic amenities in residential colonies when built 
flats are initially allotted. 

S. Disposal of cinema plots on annual rental basis without 
obtain~ng the prior approval of the Government for change 
in the policy regarding disposal of commercial plots by 
auction. 

6. Omission to place full facts before the Authority regardilll 
cinema plots disposed of on annual rental basis. 

1. Failure to collect arrears of rents from the owners ot 
cinema houses to whom plots had been sold. 

ANNEXURE 'D' 

l.Mt of •h.ortcom.ingslirregularities not covered by the previous 
E:rperts Committees 

1. Non recovery of ground rent. 

2. Allotment of lands at rates lower than that prescribed 
under orders of the Government. 

3. Non-availability of information regarding cases where leaae 
deeds have not been executed. 

4. Revision of pre-determined rates without obtaining the ap-
proval of the Government. 

5. Revision of pattern for recovery of premia without obtain-
ing the approval of the Government. 

8. Leasing out residential plots the area of which was in ex-
cess of the prescribed ceilfng. 

7. Periodical returns giving complete details of receipts an4 
disposal of developed plots not obtained In Ume. 

8. Unparadonable delay of seven years in reetttytng the omis-
lllons. 

9. me. relating to tlie CODitftutfon of the ftnt H.ouling Com· 
mittee not traceable. 
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10. Excessive delegation of powers to the Vice-Chairman, DDA 

in the matter of fixation of disposal price pr the hire pur-
chase price of flats. 

11. Absence of set policy regarding allotment of flats to Gov-
ernment departments, autonomous bodies or private 

. organisations. 

12. Fixation of prices at higher rates than that worked out on 
the basis of standard formula in the case of group housing 
schemes in certain colonies. 



CHAPrER IV 

RECOMMENDATIONS OR OBSERVATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

Recommendation 

Under the GTders of the Government of India (Ministry of Home 
Affairs) dated 2 May, 1961, commercial plots are to be sold by 
auction of the premium. On 20-9-1968, the then Finance Member, 
D.D.A. after discussionr with then Vice-Chairman, DDA proposed 
that the cinema site at Jhandewalan may be disposed of on the 
basis of annual ground rent, w1thout premium. On 25-11-1968 the 
plot was disposed of by auction on an annual rent of Rs. 8.40 
lakhs. S'Ubsequently, the cinema sites at Karampur (Milan 
Cinema), Wazirpur (Deep Cinema) and Naraina (Payal Cinema) 
were also disposed of by auction on annual rental basis on 26-9-1969, 
15-l-1970 and 10-9-1970 respectively. The matter regarding change 
in procedure i.e. from perpetual lease basis to annual rental basis 
was placed before the Standing Committee of the DDA in March, 
1969, April, 1969 and June, 1969 b'Ut no decision was taken. At the 
meetings held on 4 and 5 December, 1969, the Standing Com-
mittee considered the matter and agreed with the proposal. There· 
after the Authority at its meeting held on 24-12-1970 passed a 
resolution that commercial plots may be disposed of by auction on 
annual payment of rent. The Committee find that in spite of 
the orders of the Government of India that commercial plots are 
to be sold by aucti()n of the premium, the DDA officials chose to 
dispose of these plots on annual rental basis without obtaining 
the approval of the Government for change in the policy regarding 
disposal of commercial plots. F'u.rther, even when the matter was 
placed before the Authority on 24-12-1970, mention was made about 
the disposal of Jhandewalan site on 25-11-1988 but the fact that 
three more sites had also been disposed of by that date on annual 
rental basis, was concealed from the Authority. Again, while 
obtaining the approval of the Authority no one seems to have cared 
to examine whether the Authority was competent to approve the 
proposal for change in the procedure, namely, from perpetual 
lease basis to annual rental basis. 

88 
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Deviation from the normal procedure of disposal of commercial 
plots firom perpetual lease to annual control basis is stated to have 
been carried out as an experiment and the move in this direction 
was initiated by the then Secretary, DDA on 13-9-1968. Four cinema 
sites were thereafter disposed of by auction till 10-9-1970. On 
12-11-1970, the then Commissioner, Implementation, DDA expressed 
the opinion that usc> far as cinema site is concerned, I would recom-
mend it should be disposed of on 'premium basis' so that we cO'Uld 
get O'Ut returns immediately". However, the then Finance Mem-
ber, DDA expressed contrary opinion and, in his note dated 
21-11-1970, stated that: ''I have examined the economies of the 
proposal and find that it would be more beneficial to dispose of the 
cinema site on annual rental basis instead of selling it on premium 
basis.'' The new procedure was then approved by the Authority 
at its meeting held on 24-12-1970. The Comm:ttee find that this 
new procedure suffered from several lacunae. The Vice-Chairman, 
DDA conceded during evidence that the assumption of premium 
as also of rate of simple interest over a period of 100 years, as 
placed before the Authority on 24-12-1970 were indenfensible and 
that this particular method of disposal of plots was ill advised. 
Further it had resulted in heavy arrears of rent and litigation due 
to non-payment rent by the purchasers. 

The Committee are surpr:sed as to how a hypothetical example 
based on inappropriate figures, also concealing vital information, 
was deliberately placed before the Authority pleading for deviation 
in the normal procedure to get post facto apprO\'al of the Authority 
to the four cinema. sites already disposed of undct the changed 
procedure. The Committee would also like the Government to fix 
responsibility for disposing of these cinema sites without prior 
approval of the competent authority. They expect that the Minis-
try of Works and Housing will also devise some procedure to 
ensure that DDA obtains prior approval of Government wherever 
such approval is required under the relevant statute, rules. orders 
etc., and does not exceed the powers vested in it. 

The Committee find that the Jhandewalan site auctioned on 
25-11-1968 was cancelled on 18-6-1976 for non-payment of the 
rental charges due from the purchaser and that the amount of 
R.i. 1.70 lakhs deposited by the party has been forfeited. In res-
pect of the other three cinema sites (Payal, Deep and Milan 
Cinema), arreMs of rent amounting to Rs. 50.43 lakhs are out-
standing. Recovery of rent is stated to have been delayed beeause 
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the parties have gone to the court. The Committee would lib to 
be informed of the outcome of the court proceedings and the 
present position regarding recovery of arreas of rent. 

[Sl. Nos. 41 to 44, Para Nos. 4.19 to 4.22 of the 18th Report of the 
Public Accounts Committee (Seventh Lok Sabha)] 

Action taken 

The main issues raised/obsenrations made in paras 4.19 to 4.22 
of the Report are as under:-

(i) How a hypothetical example based on inappropriate 
figures, also concealing vital information, was delibera-
tely placed before the Authority pleading for deviation 
from the normal procedure; 

(ii) Govt. should fix responsibility for disposing of these 
cinema sites without prior approval of competent Autho-
rity; 

(iii) The Ministry of Works & Housing should devise some 
procedure to ensure that DDA obtains prior approval of 
the Govt. wherever such approval is required under the 
!relevant rules, etc. and does not exceed the powers vested 
in it; and 

(iv) The Committee be informed of the outcome of the Caurt 
proceedings and the present position regarding recovery 
of arrears of rent in respect of three cinema sites (Payal, 
Deep and Milan). 

2. As regards item No. (i) attention is drawn to the reply given 
to question No. 103 of the Questionnaire issued by the Public Ae-
counts Committee. As stated therein a conscious decision was taken 
in the DDA to deviate from the earlier policy of disposal of clnema 
sites, i.e .. for disposal of sites by auction on payment of annual rent 
instead of the premium. The example of the cinema site at Jhande .. 
walan was cited in the resolution placed before the Authority only 
to prove the comparative returns under the two methods of disposal 
and there does not seem to be any intentional attempt on the part 
of DDA officers to deliberately conceal any information from the 
Authority. 

J. As regards item (ii), the DDA were asked to fix responaibili .. 
ty. They have stated that all the oftlcers who were concerned with 
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the placing of the proposal before the Authority were on deputation 
to the DDA and have either been repatriated long back or have 
retired from service. In the circumstances it has not been possible 
for the DDA at this late stage to fix responsibility in the matter. 

4. As regards item No. (iii) the Delhi Development Authority 
(Disposal of Developed NaZ'ul land) Rules 1981 have since been 
framed under Section 22 (3) of Delhi Development Act, 1957. These 
rules are based on the Scheme for Large Scale Acquisition Develop-
ment and Disposal laid down under the Delhi Development Act, 
1957 and various rules/regulations framed there under define the 
powers of various aut)?.orities. The Lt. Governor, Delhi who is ex-
officio Chairman of the Delhi Development Authority has been 
requested to issue instructions stressing on all concerned in the 
DDA that they should function in accordance with the powers de-
legated to them under the DDA Act, 1957 and the various r".lles and 
regulation framed thereunder and that any violation of the 
prescribed rules of procedure will be taken serious note of by the 
Government. Ex-post-facto approval at the appropriate level will 
also be obtained for regularisation of the deviation in the prescribed 
procedure. 

5. As regards item No. (iv) the DDA have informed that a sum 
of Rs. 69.37 lakhs (approx) (including interest due) was outstand-
ing, as on 31-12-81, in respect of three Cinema Sites (Payal, Deep 
& Milan). The present position of court cases in respect of these 
3 cinema sites is as follows:-

(i) Payal Cinema:-

The plaintiff has withdrawn the suit, with liberty to file 
the fresh suit, if need arises in future. 

(ii) Milian Cinema: -

The case was fixed for 7-10-81. The High Court remained 
closed on that date. This case is still pending at the 
stage of admission/denial of doC'Uments etc. 

\iii) Deep Cinema:-

The case is still pending. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81· 
DDV A dated 15-2-1982]. 
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Recommendation 

The Committee note that out of the 98 plots carved out by thtt 
DDA from an area of 16.6 acres of land 80 plots had been sold upto 
October, 1977 at an average rate of Rs. 2,704.00 per sq. yard (the 
highest rate realised being Rs. 17,316.00 per sq. yard). One of the 
primary objectives for which the DDA was set up was to check 
rise in prices of land in Delhi. It is beyond the comprehension of 
the Committee as to how this objective could be fulfilled if sale of 
land in Delhi fetches as much as Rs. 17,316.0() per sq. yard. The 
Vice Chairman of DDA conceded during evidence that "it is a fact 
that plots were sold at very high rates" but added that "if we are 
to give plots for commercial purposes in a big centre like District 
Centre at a lower price than the market rate, it means we are en-
couraging profit making by the intermediaries." The Committee 
feel that sale of land at such high prices to the traders in particular 
compels them to extract the maximum profit from their customers 
to neutralise the high price paid by the traders and contributes in 
no small measure to the general rise in prices. The Committee re-
commend that the present arrangements regarding auctioning of 
commercial plots should be re-examined in depth to see how best 
the price of land sold by the DDA could be kept within reasonable 
limits. 

[Sl. No. 48-Para 5.25 of the Public Accounts Committee's 
18th Report (Seventh Lok Sabha)] 

Action taken 

The rates for plots, fetched in the auction, have to be seen in the 
context of the floor area ratio, the grCYU.nd coverage, and the total 
floor space allowed. The DDA has reported that plot Nos. 43 and 
98 in Kalkaji District Centre, measuring 1011.71 square meters 
each, fetched prices of Rs. 2,09,52,000 and Rs. 1,93,01,000 respectively. 
For both the plots, the total floor space allowed was 16,188 square 
meters, with 16 floors plus basement. The price per square meter 
of the floor space, thus, works out to between Rs. 119()..1290, which 
cannot be considered unreasonable. 

The recommendation of the Committee has been considered care-
fully by the Government and it has been decided that the present 
system of disposal of commercial plots th!raugh auction should 
continue. 

(The Ministry of Works & Housing O.M. No. K-11011110!81-
DDVA dated 6/9 March, 1982] 



Recommendation 

The Delhi Development Authority was set up under the Delhi 
Development Act, 1957 with a view to "promote and secure the de-
velopment of Delhi according to plan". For this purp06e, the 
Delhi development Authority was empowered, inter-alia, to acquire, 
hold, manage and dispose of land and carry out other operations for 
purposes of such development. One of the objectives of setting up 
Delhi Development Authority in place of the Delhi Improvement 
Trust was the disposal of developed plots of land at a reasonable 
price. The Committee have, after examining the various aspects of 
the functioning of the Delhi Development Authority, came to the 
conclusion that the Delhi Development Authority has become mainly 
a profit making organisation and has contributed to the exorbitant 
rise in prices of land as well as of residential and commercial fiats 
and buildings. It has also failed to provide accommodation to the 
needy pe-rsons. This was surely not the intention of the Govern· 
ment. 

[Sl. No. 51 Para 5.28 of Public Accounts Committee's 
18th Report (Seventh Lok Sabha)] 

Action taken 

The Delhi Development Authority has reported that there has 
been no deviation from the objective of the Authority as provided 
in the Delhi Development Act. 1957. While it is correct that there 
is considerable difference between the cost of acquisition of land 
and premium charged for plots/flats, the main cause for this differ-
ence is due to increase in price of materials used for construction 
and increased labour charges. The Delhi Development Authority 
has to incur considerable amO".mt of expenditure for the develop-
ment of land after its acquisition. All public amenities are required 
to be provided in the colonies developed for residential uses as also 
in the industrial complexes. Several soda-economic- schemes for the 
benefit of the weaker sections of the people are also taken up and 
implemented by the Delhi Development Authority. At the same time 
a large sum of money is being spent in the resettlement colonies, 
the return from which is meagre. 

2. In this connection, it may be mentioned that whenever a resi-
dential scheme is developed about 50 per cent of the gross area has 
to be left for un-remunerative purposes like roads, parks, play-
grounds and schools. Moreover, a substantial amount has to be 
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spent on development and maintenance of parks. The allotment 
of land to the recognised institutions for schools and other purposes 
is made at JlOminal rates. 

3. Up to 31st March, 1981, about 23,000 plots had been allotted 
iby the Delhi Development Authority to persons belonging to Low 
Income Group and Middle Income Group at pre-determined rates. 
In addition to this, about 2 iakh plots measuring 25 sq. yds. and 80 
sq. yds. were allotted in the resettlement colonies on nominal licence 
fee basis. About 3610 acres of land has been allotted to House Build· 
ing Co-operative Societies by the Delhi Administration and Delhi 
Development Authority for <;tevelopment of about 28,000 residential 
plots. Thus, out of about ~.60 lakhs residential plots allotted to 
general public, only about 9000 have been disposed of by auction 
which comes to less than 4 per cent. 

4. In addit~on to the development of plots, the Delhi Development 
Authority had undertaken a massive housing programme for the 
construction of houses for Economically Weaker Sections/Janta, 
Lower Income Group and Middle Income Group Categories and these 
house have been allotted to persons registered with the Delhi Deve-
lopment Authority at fixed rates. While calculating the cost 
of these houses, the proportionate cost of land component has been 
taken at pre-determined rate. So far the Delhi Development Au-
thority has constructed about 6600 houses of the above categories 
and another 33000 hO"U.Ses are under construction. 

5. Out ut 'I ,200 industrial plots, 5,247 plots have been ''allotted'• 
at pre-determined ll'ate to industrial units, which were functioning 
in the non-conforming areas and which were required to shift to 
conforming areas. In all, 1973 plots of different sizes have been 
disposed of by auction. The number of plots which have been dis-
posed of by auction thus amounts to 27 per cent. 

6. The above analysis will bear aut that the Delhi Development 
Authority disposes of the majority of the land at reasonable rates 
to the middle/low income groups and economically weaker section 
of the society and only a ll"elatively small number of plots by auc-
tion to the affluent people the proceeds of which are used by the 
Delhi Development Authority for ameliorating the housing needs 
of the economically weaker section. 

(The Ministry of Works & Housing O.M. No. K-11011110!81-
DDVA (III) dated 16-2-1982] 
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Recommendation 

It is well-known f~t that the Delhi Development Authority 
acquires land from the land owners at a very low rate and after 
development sells it at exorbitant rates, thereby earning huge 
profits. A glaTing example of this is that in Kalkaji District 
Centre, the price paid by way of compensation to the land owners 
was Rs. 2.50 per sq. yd. and the average oost of development 
(both general and internal) of the entire area of 66.4 acres 
worked out to Rs. 80.15 per sq. yd. Against this, plots were sold 
at an average rate of Rs. 2704 per sq. yd. the highest trate being 
17316 per sq. yd. This amounts to rwthing short of "loot.'' Even 
where land is acquired for a public purpose, a· reasonable compen· 
sation is paid. But in cases where land is acquired and later sold 
by auction or for commercial purposes as has happened in most cases, 
the Committee feel that the land owners/farmers should not be 
compelled to part with their holdings at throw away prices. 
They therefore, recommend that the Land Acquisition Act may be 
suitably amended so that the interests of the farmers are properly 
safeguarded. 

[Sl. No. 52 para 5.29 of the Public Accounts Committee's 
18th Report (Seventh Lok Sabha)] 

Action taken 

It is true that in a few cases the Delhi Development Authority 
has auctioned plots which fetched high rates whereas their cost of 
acquisition was very low. However the compensations to the 
owners are paid as per the provisions of the Land Acquisition Act, 
1894. According to the above Act, the owner will get the compen-
sation on the basis of the market rates prevailing on the date of 
notification under Section 4 of the Land Acquis:tion Act, 1894, plus 
a 15 per cent solatium in lieu of the compulsory nature of the 
acquisition. 

2. It is also relevant to point out ·that the n'Ulllber of plots 
auctioned by the Delhi ~velopment Authority forms a very low 
percentage in the total number of plots disposed of by the Deihl 
Development Authority. 

3. Whenever a !l'esidential scheme is developed, approximately 
50 per cent of the gross area has to be left for un-remunerative 
purposes like roads, parks, play.grounds and schools. The allot-
ment of IN.Ch land to recognised schools is made at a nominal rate 
of Re. 11- per sq. yd. Moreover, a substantial amount has to be 
spent on the development and maintenance of parks. 
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4.· The net area, which is left for plotted development is, thus, 
50 per cent of the gross area. Total development cost has therefore 
to be spread on the 50 per cent not available area for use. The 

·position obtaining in case of residential plots as on 1st October, 1980 
was as under:-

- -------- --- ·----- --------
(a) Total number of residential plots dis.posed of 

(d) (i) Number ofploti given by "allottnen~" at predetermined price 

(ii) Number of plots given by allotment at pre-d~termined price tu those 
who:se lands have been acquired 

(iii) Number ofploli of an area exceeding !lOO sq. ydi. disposed of by 
auction . 

5. In addition, about 2.00 lakhs plots varying from 25 sq. yds. 
to 80 sq. yds. in 44 resettlement colonies have been allotted to 
economically weaker sections on nominal licence fee basis. 

6. In addition to the development of plots, the Delhi Develop-
ment Authority had undertak.en a massive housing programme for 
the construction of houses for Economically Weaker Sections/ 
J anta, Low Income Group and Middle Income Group categories and 
these houses have been allotted to persons registered with the 
Delhi Development Authority at fixed rates. While calculating the 
{!Ost of these houses, the proportionate cost of land component has 
been taken at pre-determined rate. In other words, the entire land 
utilised for the construction of these houses can be said to have 
been allotted at pre-determined rates. So far the Delhi Develop-
ment Authority has constructed about 66000 houses of the above 
categories and another 33000 houses are under construction. 

7. In addition, about 3670 acres of land has been allotted on 'no 
profit no loss' basis to Cooperative House Building Societies for the 
development of about 28000 residential plots for allotment to their 
members for construction of their houses. 

8. From the foregoing analysis, it will be observed that out of 
2.60 lakhs residential plots, thus made available, only about 9000 
have been disposed of by auction, which comes to less than 4 per 
cent. 

9. So far as the industrial schemes are concerned, the Delhi 
Development Authority has developed 8175 industrial plots out of 
which 7220 plots have been disposed of. 
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10. Out of 7220 plots, 5247 plots have been "allotted" at pre-
determined rflte to· industrial units, which were functioning in the 
non-conforming areas and which were required to shift to conform-
ing areas. In all, 1973 plots of different sizes have been disposed 
of by auction. The number ?f plots which have been disposed of 
by auction thus amounts of 27 per cent. 

11. The above analysis will bear out that the Delhi Development 
Authority disposes of the majority of the land at reasonable ll'atee 
to the middle/low income groups and economically weaker sections 
of the society and only a relatively small number of plots by auctions 
to the affluent people the proceeds of which are used by the Delhi 
Development Authority for ameliorating the housing needs of the 
economically weaker sections. 

12. The question of amending the Land Acquisition Act, 1894 is 
also under consideration of the Ministry of R·ural Reconstruction 
and the Committee will be informed of the final position in due 
.course. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA 
(iii) dated 16-2-1982)] 



CHAPTER V 

RECOMM:ENDATIONS OR OBSERVATIONS IN RECPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee find that out of about 40,000 units functioning in 
Delhi nearly 23,000 units have got municipal licences. Apart from 
the loss of revenue by way of municipal licence fee, sales tax and 
excise-duty etc. these unlicenced 17,000 units may be creating 
health hazard. The Committee therefore recommend that a survey 
should be made immediately to identify such units so as to take 
strict measures against those units which are continuing unautho .. 
lrisedly. 

[Sl. No.5 (Para 1.55) of Appendix to the Public Accounts Committee 
18th Report (Seventh Lok Sabha)] 

Action taken 

Municipal Corporation of Delhi have reported that for condud-
ing a survey of unlicenced units, they are contacting Delhi Develop-
ment Authority, Directorate of Industries, Delhi Administration & 
Delhi Electricity Supply Undertaking to get the details of survey 
made by them of unauthorised factories. M.C.D. will take further 
action on receipt of details from them. Further communication in 
this regard would follow. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA 
dated 19-1-1982] 

Recommendation 

The Committee note that the scheme of Large Scale Acquisition, 
Development and Disposal of land, as embodied in the Ministry of 
Hom~ Affairs letter No. F37 /16/60-Delhi (i) dated 2 May, 1961 does not 
impose any ceiling on the area of the plot which could be allotted in 
oonfonning area. However, as per paragraph 8(i) (b) and 8(ii) ot 
the above letter the entitlement to allotment at pre-determined rates 
is restricted to the arear acquired or in possession of the industry at 
the old location and the area in excess of it is to be priced at the auc-
tion rate prevailing at the time in the neighbouring areas. In spite of 
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these clear instructions the Committee are unable to understand 
how in gross contravention of the provisions M/s. Britannia Biscuit 
Factory Co. Ltd. were allotted land measuring 30,583. 6 sq. yards 
at pre-determined rates in 1964 against an arear of 4984 sq. yards 
possessed by the finn in a non-conformin·g area. What has disturbed 
the Committee most is the -reply of the Ministry of Works and Hous-
ing that 'almost all cases of -allotment of industrial plots in Delhi, 
by way of alternative allotment, have been dealt with on the basis of 
the actual area allotted being disproportionate to the area actually 
held in the old locations. In all these cases, it is only the pre-deter-
mined rate, which has been charged and not the auction rate.' 

The Vice-Chairman, DDA had stated during evidence that he had 
sought clarification from the Government for re-opening all the old 
cases and the matter was pending before the Delhi Administration. 
The Committee need hardly urge that a thorough investigation may 
be held for all these lapses with a view to fix responsibility on the 
erring officials. The question of re-opening of these cases for re-
fixing the premium with reference to the auction rate in respect of 

,11 the area allotted in excess of that he1d in the non-confonning area 
should also be decided without further delay. 

[Sl. No. 10 (Para 1 . 60) of Appendix to the 18th Report of the 
Public Accounts Committee (Seventh Lok Sabha) l. 

Action Taken 
The above observation of the Committee is based on the interpre: 

tation of paragraph 8 (i) and 8 (ii) of the Government of India Min-
istry of Home Affairs letter No. F.37/16/60-Delhi (i) dated 2-5-61 to 
the effect that the entitlement of allotment at pre-determined 
rates is restricted to the area acquired or in possession of the indus-
tries at the old location and the area in excess of it is to be charged 
at the auction rate prevailing at the time in the neighbouring areas. 
In this connection, the DDA has taken the legal opinion. The opinion 
given by the Chief Legal Adviser of the DDA on the interpretation 
of these paragraphs is given in the Annexure. 

2. It will be seen therefrom that para 8'(i) and para 8 (ii) of the 
above Government order dated 2-5-61, deal with two difterent cate-
gories to whom indusrial plots can be allotted at pre-determined 
rates. In the case of industries whose land has been acquired and al-
ternative land is given in lieu of the acquired land, then as per 
para 8 (i) , the area in the allotted land equal to the area already in 
occupation in the non-conforming area will be charged at pre-deter-
mined rate and the excess at market rates. But In the ease of indus-
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tries shifted from non-conforming areas to conforming areas, the 
provisions of para 8 (ii) only will apply and the extent of land in thil 
case will be determined by the Land Allotment Advisory Committee 
of the Delhi Administration. There is no limit for charging "'the pre-
.determ.ined rate. 

3. This Ministry also consulted the Ministry of Law whether the 
abow interpretation of the Chief Legal Adviser of the DDA is 
correct. Extract of the advice of the Ministry of Law is reproduced 
below:-

"Sub-paragraph (8) of paragraph 2 of the letter dated 2-5-61 pro-
vides inter alia that as a general policy, d.isposal of developed land 
should be made by auction and the premium should be determined 
by the highest bid subject to certain exceptions. There are four 
exceptions given thereunder. We are concerned with exception (2) 
which provides inter alia that lands may be allottecl at pre-deter-
mined rates to industrialists who are being asked to remove their 
factories from their present locations. Such allotments will be sub-
ject to the condition that the location of the industry concerned 
within the urban area is in accordance with the Master Plan. The 
Advisory Committee referred to in the previous sub-paragraph 
should be consulted in making such allotments". 

4. To examine whe,ther the allotment of land to M/s. Britannia 
Biscuit Co. for industrial purposes was covered under clause (ii) of 
para 8 of the said order dated 2-5-61 and accordingly only pre-deter-
mined rates were to be charged for the allotment, Ministry of Law 
has asked for certain further clarifications which are being obtained 
from the DDA. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA 
dated 26 August, 19821. 

E:rtracts jrom DDA's letter No. 2 (40) 63ILSB (I) dated 13-11-1981. 

"Regarding allotment of land in excess of what was possessed by 
the unit at non-conforming area, legal opinion has been taken from 
the Chief Legal Adviser of the Office as detailed below:-

"From a careful perusal of para 8 of instruction of Ministry of 
Home Affairs dated 2-5-61, it is evident that as a matter of general 
policy, the developed land is to be disposed of by auction and the 
premium is to be determined by the highest bid. However. four ex-
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ceptions have been provided to this general rule wherein such land 
may be allotted at pre-determined rates, which can be enumerated 
as under: ' ' 

1. to individual whose land has been acq'Uired. 

2. to industrialists who are being asked to remove their factoriea 
from their present location. 

3. to individuals in the Low Income Group; and 

4. to co-operative house building societies and co-operative socie-
ties of industrialists and manufacturers. 

Exception No. (iii) and (iv) stated above are to be ignored to-
gether in the present case. The question remains whether the pre-
sent case of the Britannia Biscuit Ltd. falls within the ambit of ex-
ception No. (i) or exception No. (ii) stated above. 

It would be crystal clear that in cases where the land of an indus-
trialist has been acquired which was in industrial plot, then the ex-
tent of land allotted at pre-determined rates cannot exceed the area 
acquired from the industrialist concerned. But para 8 (ii) of these 
guidelines does not contain any such conditions, i.e., neither it creates 
any bar in allotting an excess area over and above the area held by-
the industrialists in the original location nor it states anywhere that 
the pre-determined rates would be limited to the extent of land held 
by it in its original location. If it had been the intention of the Govw 
ernment of India to put such restrictions regarding the extent of 
land to be allotted and rates to be charged for the excess land in the 
case of those industrialists, who were being shifted from nonwcon~ 
forming area to conforming area, there was no difficulty in making a 
provision in para 8(ii) of these guidelines similar to para S(i) (b) 
thereof''. 

4. Thus, it becomes clear that the present case falls within the 
ambit of para 8 (ii) of the aforesaid guidelines. It was erroneous 
view which went into the reply by the DDA for para 18 (b) raised 
l;>y PAC; on the basis of the correct construction and interpretation 
of the guidelines the demand for additional premiumi was not justi-
fied." 

Recommendation 
The Committee also find that the then Chief Commissioner was 

authorities to allot, on the advice of the Land Allotment Advisory 
Committee. developed land at proper price to small scale industries 
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.(.tn addition to auch of tbe industrialist& wbo held or were sranted 
import manufacturing liceQ.ces by Government), provided that 
aetting up of the industry was in accordance with the Master Plan. 
The Committee have been informed by the Audit that the Delhi 
Development Authority under the above scheme allotted in Decem-
ber 1966 a plot of the land measuring 4 acres to Mjs: Tata Iron & 
Steel Co. which is not a small scale industry at the commercial rate 
of Rs. 35\- per square yard for setting up a stock yard. Howeer, · a · 
further request by the company in July 1974 for allotment of addi-
tional land nearby for the same purpose was rejected by Delhi Deve-
lopment Authority in September 1977 on the ground that allotment 
for such purpose could not be made in terms of the scheme. · The 
Finance Member of the Authority in February 1975 had observed 
that 'this unit is not strictly covered by this order'. If this was so, 
the Committee are unable to understand how this company was 
allotted 4 acres of land in the first instance in 1966 for a purpose not 
covered under the scheme. The Committee, therefore, recommended 
that a detailed enquiry be made in this case so as to bring our full 
facts to surface. 

[Sl No. 12 Para 1.62 of the Public Accounts Committee's 18th 
Report (7th Lok Sabha) l. 

Action Taken 

As already explained in the note submitted to the Public Account. 
Committee, earlier, the allotment was not covered by the order gov-
erning the Scheme for large scale acquisition, development and dis-
posal of land in Delhi. The land was allotted for the establishment 
of a stockyard and not for industrial purpose. It related neither to 
the shifting of an industry or trade from a non-conforming to a con-
fanning areas nor to allotment of land in lieu of land acquired The 
Land Allotment Advisory Committee recommended the allotment to 
the Chief Commissioner on a specific proposal of the Delhi Develop-
ment Authority. Apparently, the allotment was made because steel 
was in short supply and the establishment of a stock-yard in Delhi 
would have enabled steel to be supplied in reasonable quantities at 
controlled rates to the genuine users. 

The Delhi Administration (L & B Department) and I)elhi Deve-
lopment Authority have, however, been requested to conduct neces-
sat)r enquiry if not already done and the Committee would be inform.. 
ed of the results in due course. 

fThe Ministry of Works & Housing OM No. K-11011l10j81-DDVA. 
dated 1g..1-188!: 
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BeeOIDIDelldation 

The Audit has also pointed out that according to the terms and 
conditions of allotment, the Delhi Development Authority was en-
titled to realise 50 per cent of the unearned increase in the value of 
land in case of transfer. The Ministry of Works and Honsing have 
informed the Committee that 'the charges in 'the constitution (of the 
finn) have been allowed in the past and are being allowed in a 
number of cases amongst blood relations without recovering 50 per 
cent of the unearned increase'. The Committee would like the Go-
ernment to examine the existing prov.sion in this regard particular-
ly in light of the opinion expressed by the Legal Section of the 
Delhi Development Authority. 

[Sl. No. 14, Para 1.64 of the Public Accounts Committee's 18th 
Report (7th Lok Sabha)l. 

Action Taken 

A detailed report has been called from the Delhi Development 
Authority and Delhi Administration for examination of the matter 
by the Government. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDV A dated 19-1-19821 

Recommendation 

As the disputes between M/s Uppal Engineering Construction 
Company and DDA over the execution of work relating to 188 MIG 
and 188 LIG dwelling units at Ashok Vihar are pending before the 
High Court and in view of the fact that departmental action against 
the officers responsible in this case has been ordered, the Committee 
do not wish to make any observation at this stage on the issues in-
volvd. They would, however, like to be informed of the outcome 
of the above court proceedings and the departmental enquiry. 

[Sl. No. 39-Para 3.82 of the Public Account Committee's 18th 
Report (7th Lok Sabha) ]. 

Action Taken 

'i'he disciplinary proceedings initiated against the three officers 
were dropped after consultation with the Union Public Service Com-
mission and with the approval of the Competent Authority. The 
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case in which arbitration award has been challenged is still pending 
in the High Court. 

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDV A dated 2 April, 1982] 

Recommendation 

As the dispute regarding construction of 177 houses in W azirpur 
Phase I is pending before the Arbitrator, the Committee do not wish 
to make any observation at this stage. They would like to be in-
formed of the outcome of the arbitration proceedings and of the 
position regarding recovery of the amount due from the contractor. 

[Sl. No. 40-Part 3.85 of the Public Accounts Committee's 18th 
Report (7th Lok Sabha) 1 

Action Taken 

As the contractors have neither been submitting statement of 
facts nor replying to the letters sent to them, the Arbitrator is being 
requested to proceed ex-parte. The only course open for the DDA 
is to get the award from the Arbitrator, make it the rule of Court 
and then initiate legal proceedings for recovery of the amount. 
Efforts in this direction will be made after the Arbitrator gives his 
award. 

[The Ministry of Works & Housing O.M. No. K-11{}11/10/81-
DDV A dated 21-11-1981 J 

Recommendation 

The Committee note that in October, 1974 the members of Urban 
Art Commission accompanied by the Secretary and the Arc hi teet 
Planner of the Authority inspected the premises and building under 
construction in the Kalkaji district centre. The Commission inter 
alia found that 'no project report or a comprehensive programme 
seems to have been prepared for a scheme of this magnitude and 
complexity .•....... , the present concept, plans and the architectural 
details are most unsatisfactory and if the construction of this com-
plex is allowed to proceed based on the present concept and plans 
it is not difficult to predict that the result will be in a major failure 
both functionally and aesthetically'. 

The Committee are constrained to note that the planning and 
designing of the District Centre was done unsatisfactorily as has 
been pointed out by the Urban Art Commission. The Committee 
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have been informed that the project is being modified on the basil 
of the Commission's recommendations. They would like to be in-
formed of the further progress made in the matter. 

[Sl. 49 & 50-Paras 5.26 and 5.27 of the Public Accounts Com-
mittee's 18th Report (7th Lok Sabha)] 

Action Taken 

As per the Master Plan, a District Centre serves as a nucleus to 
the surrounding communities and serves a population of between 1.5 
lakhs and 2. 5 lakhs. To provide services to such a large population, 
it has to have areas for community facilities, industrial-cum-shopping 
centres, service centres, semi-Government offices, bus terminals and 
other facilities like zonal municipal offices and recreation/cultural 
centres. In the Kalkaji District Centre, the commercial area has al-
ready been identified and a large majority of the commercial plots 
have already been disposed of. The Delhi Development Authorities 
have reported that a revised plan, incorporating several im-
provements, was prepared in September, 197ll and that the details of 
sectors, other than commercial, are being worked out accordingly. 
The revised layout plan of the Kalkaji District Centre, prepared by 
the Delhi Development Authority, was considered by the Delhi 
Urban Art Commission in June, 1979 . The Delhi Development Au-
thority had approached the Commission in July 1979 with the 
suggestion that the layout plan, as already prepared by them, be 
permitted to be adopted. This suggestion is under consideration of 
the Delhi Urban Art Commission. It may be ment:oned that the 
Plan for the District Centre was approved by the Delhi Development 
Authority in August, 1969 whereas the Delhi Urban Art Commission 
was e.:tablished with effect from 1....5-1974. 

(The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA dated 2 April, 1982] 



(PART D) 

MINUTES OF ~ 16m Sl'rl'ING OF THE PUBLIC ACCOUNTS 
COMMITTEE HELD ON 13 OCTOBER, 1982 

The Committee sat from 1'700 to 1915 hours. 

PRESENT 

Shri Satish Agarwal-Chai7"m4'R 

MEMBERs 

2. Smt. Vidyavati Chaturved.i 
3. Shri G. L. Dogra 
4. Shri Bhiku Ram Jain 
5. Shri Uttam Rathod 
6. Shri G. Narshimha Reddy 
7. Shri B. Satyanarayana Reddy 
8. Shri Nirmal Chatterjee 

REPRESENTATIVES OF AUDIT 

Shri R. K. Chandrashekharan-Addl. Dy. C & AG of IndiA 
Shri M. M. Mehta-Director of Audit, Central Revenues 
Slui G. R. Sood-Joint Director (Reports) 

SEcRETARIAT 

Shri K.. C. Rastogi-Chief Financial Committee Officer 
Shri K. K. Sharma-Senior Financial Committee Officer 

The Committee considered the draft 104th Report on action taken 
by Government on the recommendations contained in their 18th 
Report (7th Lok Sabha) on Delhi Development Authority and 
adopted the same with certain amendments/modifications as shown 
in Annexure I. 

The Committee also approved certain other modifications arising 
out of factual veriftcatipn by Audit. 

The Committee then adjourned. 
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107 
~I 

LIST OF AMENDMENTs/MODIFICATIONS MADE BY THE PUBLIC ACCOUNTS 
roMMI'ITEB IN THE ·DRAF!'"IOf.TK REPORT ON D.D.A. -- ------- -----------· ··..;..·· ..;..··-· ·-·· __..;,___ .....;,;---~---------
Page Para Line(•) 

1.11 

8 1.11 3 

8 t.n {iv) 

8 1.11 

II 1.15 

14 r.tg 

Amendments/Modifications 

F~ the lehtencc .. There has been no ........ unita" 
Riflll"Since no alternative site could be made available 

tor setting up industrial units there has been no 
Check ·on the further growth of ind~.Atrial unita in 
hon~c<>titorming areas." 

·For "On ·the contrary" 11ad "At the same time .. 

For '4fail ure .............. facilities" r~Qil: 

"(iv) failure to provide land to the existing industries 
of non-conforming areas at predetermined rates, 
'requisite incentives and other. facilities." 

Add at the end: 
"The enq_~ry shouJd be conducted and completed 

·as expeditiously as possible and action taken thereon 
reported to the Committee latest by 31 January, 
•983·" 

For "The Committee recommend ........ future" 

Rud ''The Committee recommend that the matter 
should be enquired into and respOnsibility be fixed 
'f'or"thc lapse. The results of the enquiry should be 
communicated to the Committee by 31 January, 
'lg8!J." 

if4tl •than in observance' ajkr the word 'breach' 

The existing paragraph may be suhslitut.d by the 
following:-

•• 1 .22 The Co!nmittee arc not at all satisfied with the 
teply or the Ministry to the effect that the 
land earmarked and developed f'or allotment to 
small ac:ale industries was not allotted for industrial 
ptll'pOie but was allottt'd for a cfilfcrent purpoee 
to Melin. Tata Iron and Steel Company for 
setting u.P a steel stockyard. This allotment, in 
the opbiiOn of the Committee, was absol~ 
unwarranted and has stifled the growth ol 
acalc industries. 

The Committee have been informed that the Ministry 
have requested the Delhi Administration and 
o.o.A. to conduct necessary inquiry, if not already 
done. This apin bctra~ the JacbdaQic:aJ ap-
proach ol the Ministry and the D.D.A. to the 
observatiou ol the Committee. The Committee 
desire that the inquiry should be conducted ex-
peditiously and they should be apprised of the 
results thereof by s••t January, 1g83. The Com· 
mittee would also like Governmout to examioc the 
feuibiUty or resumial tbia land f'or allotmc:Dt .... 
small ICale industrial unit:ll.,. 
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last line 

The existing ~aph may be subslilulld by the 
following: 

"I ,!f5 From the reply furnished by the Ministry of 
Worka & Housing, the Committee 11,ote that in 
spite of specific i~tructiona i111ued to D.D.A. by 
the Ministry of Worb and Housing regarding cx-
~tious execution of lease deeds in respect of 
Jndustrial plots, there were 2042 cases out of a total 
number of 2,6xo cases in which lease deeds were 
yet (February 198:il) to be executed. The Com-
mittee feel that this is clcai'ly indicative for 
the lack of seriousness on the part of D.D.A. 
in getting the lease deeds executed. 

The Committee note that 316 aUottrrs 
were r,ot coming fot·ward to' execute 
kase deeds in spite of rept~atrd reminders in 
I, IO I case's required formalities with n·gard to 
execution of £u·eds had not bee'n complett d ar.d 
in another 312 cases the allottecs bad not returnt d 
the leas(! deed papers after getting them 
stamped from the Sub-Registrar. There 
is no plausible explanation for the 
non-execution of lease deeds, cspcch.Hy 
looking to the last category of 3 uz cases, who 
inspite of having got ·the dt"C:ds atampcd, are not 
coming forward for t"Xt'CUtion of lt"ase drcds. 
The Committt·e would likr. the Delhi Devt'lopmt nt 
Authority to takt" the iuitiative in this rru.tur 
and get the lt"as(· drcds executed within a specified 
period. The n~snlts of tht"Se .efforts should be 
commWlicated to the Committee by 31 January, 
rgBg. The Committee desire that a proper system 
.~hould be evolved by D.D.A. whereby the lt'ase 
deeds may be got executed simultaneously with the 
banding over possession ... 

For "The Committee regret to note that the." 

&ad •'The Committee are unable to accept the 
poaition that"' 

The following may be adtktl as the last aentence of the 
para : 

''The action·taken in this ret~ard should be intimat.ed • 
to the Committee by 31 January, rg83." 

--------··--- ----
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I '34 

-
35 I. 37 

S9 1•40 

Amendments/Modifications 

·-

The existing paragraph may be $JJ/Isntuttd by · the· 
following 

•cz. 31 The Committee are constrtiintd to note that 
the delay in execution of lease du:d by the DDA 
in favour of Delhi Administra tivn in rt ('f rd t<' f6 · 4 
a au of land transferred to it f! t Kalhji Di~tt·ict 
Centre had resulted in avoidable liti~• lit·n :.;£ or:l' 
of the allottees of thf' plots in tl.c Cer. u·t~ kd 
contested the ownrrship rights d tht~ D.D.A. 
The reply of ti-e Ministry is silent a bm. t the 
circumstances which led to tla: de\fiation from the . 
normal pro~ctice of lease prcl>cribed undrr the 

large Scale Acquisition Scheme in this case. The 
Committee would like this to be expl .• inrd and the 
lease deed executed by 31 January 19~3." 

.Add 'an l exorbitant rise in prices of land• after the 
words 'Commercial Flab'. 

For '(Paragraph 5 · 25, S. :\o. 48) 

Read '(Paragraphs 5 · 25 & 5 · 28 S. ~os. 48 and 
51) 

De/ell paragr.tpb 1· 34 and re-number the subsequent 
pages and paragraphs accordingly 

Deleu 'Exorbit.mt .......... 51. 

The exi!.ting paragraph m:l y be suJ>,titulld by the 
ftllowing 

'' J • 36 The Mif,istrv cf \\••1rks ar:d H :usiJ1" hrt\'f: 
tried t0 justify the auctioning of commt'rci.al Plots 
at extraordinarily high prices by C'alcul:Hing 
the price of land per square metre on the basis 
floor area on the assumption that multi-storeyed 
buildings are el'ected on such plots. Keeping 
in view the avowed objective of the D.D.A to Keep 
under control the escalation in prict• of 1 and in 
Delhi the Committte wish to stress tl.at an ir.depth 
examination of the present s~stcm of auctionirg 
of commercial plots should be c.arrit~d out. In 
this examination, reputtd economists, saud scientists, 
architects, rtc. may be assodatrd in ordfr to 
ascertain how far the prrsent policy l.as resq)ted 
in escalation in pri«s of lat:d ard otter goods 
induding essential irf'ms and services in the 
capital and whether the present policy needs 
mOdification ••••• 

For'&rmen' 

Rllld "landowners .. 
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18-aQ For ~.sent~ "The Committc.e •..... rcg;.rd." 

&ad ''The Committee are strongly of the opinion 
that the Act sho~ be so amend~d as to provide 
for~ · · · 

(a) some specific period, not excerding two years, 
within which the acquisition proceedings 
should be fuJaliKd right from tilt ~te of first 
notification. 

(b) market price of land ~ p-.id to the ownrr 
on the: bas~ of prevailing price in the &s..mr/ 
ad~j, · ~eas on the d1.tr of acquisition 
order;_· 

(c) at least ope plot at tilt pndtH·rmir.td rate in 
the .-me area 'or in the vicir.ity should be givtn 
to the ownrr whose lard has bern .locquirtd: 
and 

(d) at leas.t one member of the family, wLose 
land baa been acquired, be provided suitable 
C"rnployment." 
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J• 5 

Ministry of 
Finance/ 

Works 
and 
Housing 

Do. 

Recommendations and Conclusions 

4 

The Committee are unhappy that there has been unusual delay 
on the part of the Ministry of Works and Housing in furnishing action 
taken replies to the recommendations contained in their 18th· Report ,... 

. . ...... 
on Delhi Development Authority. Although the replies, dUly Vetted ~ 
by Audit, were required to be furnished by October 1981, the last 
batch of replies was furnished in August 1982 only -i.e. 10 months 
after the due date. 

The Committee regret that even the setting up of Monitoring 
Cell in the Ministry of Finance to ensure timely submission of action 
taken replies has not been of much help. The Comm.itu,e would like 
the Monitoring Cell in the Ministry of Finance to be more vi,gilant in 
future in ensuring that the Ministries/Departments furnish a~tion 
taken notes to the Committee promptly and within the stipulated 
period of six months. 
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Min. of Works 
and Housing 

Do. 

4 
--------- ---------

The Committee expect that final replies to those recommen-
dations and observations in respect of which only interim replies have 
been furnished by the Government, so far, will be made available 
to the Committee expeditiously after getting them vetted by Audit. 

From the reply furnished by the Ministry of Works and Housing 
and from the Study of the Delhi Master Plan, the Committee find 
that between 1962 and 1968. there was a phenomenal increase of 
14,000 industries in non-conforming areas of Delhi which were ru:h-
ning without licences. It is inconceivable as to how so many indus-
tries could be established when there was a total ban on issue of 
licence to industries in non-conforming areas. The Committee can-
not but reach the conclusion that such phenomenal gro\fth in the 
number of industries in non-conforming areas could not have been 
possible without the connivance of concerned authorities. Had the 
concerned officers of the Delhi 1\iunicipal Corporation shown the 
prudence expected of them and been vigilant enough, the illegal 
operation of industries would not have taken place. 

The Committee cannot but express their serious concern over the 
prevailing state of affairs. While the Government and the DDA were 
to carve out industrial areas as laid down in the Master Plan and 
then to shift the industries to such new developed areas, it is a mat-
ter of regret that no concrete steps in this direction have been taken 

.... .... 
~ 



with the result that the Master Plan has more or leSs remained 
merely a document on paper and no development worth the name 
has taken place in the city of old Delhi. Consequently, Delhi Admi-
nistration had to liberalise the policy of granting licences to indus-
tries in non-conforming areas-first in 1968 and again in 1975. 

The Committee regret to find that for all these twenty years no 
serious effort has been made to develop industrial areas on the basis 
of the Master Plan. Since no alternative site could be made avail-
able for setting up industrial units there has been no check on the 
further growth of industrial units in non-conforming areas. At the 
same time, the small industrial units were put to great hardship by 
not granting them the municipal licences, even to those units which 
were in areas not mentioned in the Master Plan as non-conforming . 
This h3s resulted on the one hand in harassment to the small indus-
trialists and on the other hand in financial loss to the Delhi Munici; 
pal C1)rporation as they could not collect licence fee. This is indica-
tiw· of total failure on the part of Delhi Development Authority in 
ensurinf{ the planned growth of industries in Delhi. 

In view of the above. the Committee recommend that a thorough 
enquiry should be conducted by Government to fix responsibility 
for the non-implementation of the Master Plan in the city of old 
Delhi. This enquiry should, inter alia, go into the following 
matt·ers:-

(i) reason.:; for the failure to identifv the non-conforming 
areas; 

-------- ---------- ------------·-----------·-------

..... ...... w 
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(ii) the circumstances ih which new units were allowed to 
come tip in non-conforming areas; 

(ill) fmlure to develop new industrial sites as laid down m the 
Master Plan; 

(iv) failure to provile land to the existing indus~es of n~n
conforming areas at pre-determined rates, requisite incen· 
tives ·and other facilities; . 

(v) failure to evolve c.onsistent arid clear policy reg~ irm.t ....,. 
of ad hoc licences to all industries i.i1 Delhi till these were = 
given alternate sites; and 

(vi) failure to develop the city of Delhi on the lines aS'a Urld 
down in the Master Plan. 

The enquiry should be conducted and completed aa expecti.~y: 
as possible and action taken thereon reported to the Committee latest 
by 31st J'anuary, 1983. 

In their reply the Ministry of Worb and Housing: ha~· std!dt 
that the Delhi Development Authority has- informed th& that 'tiMI 
number of persons who had applied for industrial plots before 19'76 
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7 I. 19 Do. 

was by mistake mentioned as 700 instead of 70 and on checking up 
the position further the actual number was found to be M' It is 
interesting to note that till 19 March 1982 the Delhi Development 
Authority has been reporting to the Ministry of Works and Housing 
that the claims of 700 persons who had applied before 1976 have 
almost been finalised. This discrepancy clearly shows thaf there is 
no proper system of maintenance of records in the Delhi Develop .. 
ment Authority. This is also indicative of the casual manner in which 
information is being furnished to the Committee without getting the 
same properly checked up. The Committee recommend that tbe 
matter should be enquired into and responsibility be fixed for the 
lapse. The results of the enquiry should be communicated to the 
Committee by 31st January. 1983. 

The Committee are surprise:l to find that out of 1068 units in non-
conforming areas which have been allotted alternative sites, only 96 
units have vacated th·e old sites and the remaining 972 units are still 
working in non-conforming areas. This clearly shows that the mat-
ter has not been dea]t by DDA with the seriousness it deserves. 

' 

It has been stated !lv the Ministry of' Works and Housing that as 
per policy followed by 'the Directorate of Industries, Delhi Adminis-
tration, the units which have been allotted land uniler shifting pro-
gramme, are not eligible for registration if they continue to function 
in the non-conforming premi~es even after the expiry of the mora-
torium period, as per the lease deedjvalidity period of their factory 
building plan, inspite of a valid municipal licence. On its part, the 

J-& 
J-& 
t1l 
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Municipal Corporation of Delhi also refuses to grant licences for 
setting up of industries in non-conforming areas. As there has been 
a steady growth of industries in non-conforming areas and in view 
of the slow pace at which these industries are being shifted to the 
new areas allotted to them, this policy seems to have been followed 
more in breach than in observance. The Committee would therefore 
stress that atleast in future this should be followed by the Delhi 
Administration/Delhi Municipal Corporation in letter and spirit. 

The Committee are not at all satisfied with the reply of the 
Ministry to the effect that the land earmarked and developed for 
allotment to small scale industries was not allotted for industrial 
purpose but was allotted for a different purpose to Messrs. Tata Iron 
and Steel Company for setting up a steel stockyard This allotment 
in the opinion of the Coll?-mittee, was absolutely unwarranted and 
has stifled the growth of small scale industries. 

The Committee have been informed that the Ministry have 
requested the Delhi Administration and D.D.A. to conduct necessary. 
inquiry, if not already done. This again betrays the lackdaisical 
approach of the Ministry and the D.D.A. to the observations of the 
Committee. The Committee desire that the inquiry should be con-
ducted expeditiously and they should be apprised of the results 
thereof by 31st January, 1983. ·The Committee would also like 

... ... 
Q) 
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Gowmment to examine the feasibility of resuming this land for 
allotment to small scale industrial units. 

From the reply furnished by the Ministry of Works an~ Housing, 
the Committee note that in spite of specific instructions issued to 
D.D.A by the Ministry of Works and Housing regarding expeditioUs 
execution of lease deeds in respect of industrial plots, there were 
2,042 cases out- of a total_ number of 2,610 cases in which lease deeds 
were yet (February, 1982) to be executed. The Committee feel that 
this is clearly indicative of the lack of seriousness on the part of 
D.D.A. in getting the lease deeds executed. The . Committee 
note that 316 allottees were not coming forward to exe-
cute lease deeds in spite of repeated reminders; in 1,101 cases re-
quired formalities with regard to execution of deeds had not been :=:: 
completed and in another 312 cases the allottees Ja.ad not returned .;a 

the lease deed papers after getting them stamped from the Sub .. 
Registrar. There is no plausible explanation for the non-execution 
of lease deeds especially looking to the last category of 312 cases, 
who inspite of having got the deeds stamped, are not coming for-
ward for execution of lease deeds. The Committee would like the 
Delhi Development Authority to take the initiative in this matter -
and get the lease deeds executed within a specified period. The 
results of these efforts should be communicated to the Committee 
by the 31st January, 1983. The Committee desire that a proper 
system should be evolved by D.D.A. whereby the lease deeds may 
be got executed simultaneously with the handing over possession. 

--------------------------------------------------
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The Committee are unable to accept the position that responsibi-
lity· for disposing of four cinema sites without prior approval of the 
competent authority could not be fixed. They are unable to appre-
ciate fully the reason given for this. The concerned offi~rs who 
were on deputation with DDA and have been repatriated could still 
be asked to explain through their cadre authorities. The Committee, 
therefore, desire that the circumstances in which these cinema sites 
were given on annual ground rent without obtaining proper sanction 
of the competent authority should be investigated, responsibility 
fixed and action taken against those found guilty. The action taken 
in this regard should be intimated to the Committee by 31st 
January, 1983. 

The Committee are constrained to note that the delay in execu-
tion of lease deed by the D.D.A. in favour of Delhi Administration 
in regard to 66.4 acres of land transferred to it at Kalkaji ·District 
Centre had resulted in avoidable litigation as one of the allottees of 
the plots in the Centre had contested the ownership rights of the 
D.D.A. The reply of the Ministry is silent about the circumstances . 
which led to the deviation from the normal practice of lease pres-
cribed under the Large Scale Acquisition Scheme in this case. The 
Committee would like this to be explained and the Lease Deed 
e;,recuted by 31st January, 1983. 

..... ..... 
OQ 
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13 r· 39 Ministry 
of Works 
&: Housing 
Rural 
Rccon')tru-

ction. 

The Ministry of Works and Housing have tried to justify the 
auctioning of commercial plots at extraordinarily high prices by 
calculating the ptice of land per square metre on the basis of floor 
area on the assumption that multi-storeyed buildings are erected on 
such plots. Keeping in view the avowed objective of the D.DA. to 
keep under control the escalation in prices of land in Delhi, the Com- , 
mittee wish to stress that an indepth examination of the present 
system of auctioning of commercial plots should be carried out. In 
this examination, reputed economists, social scientists, architects, 
etc. may be associated in order to ascertain how far the present 
policy has resulted bi escalation in prices of land and other goods 
including essential items and services in the capital and whether the 
present policy needs modification. 

The activities of the D.D.A. are both of commercial and non-
commercial nature. The Committee have taken exception to the 
profiteering of a high order in regard to auctioning of commercial 
plots by the D.D.A. They are not clear whether in the matter of 
payment of compensation to the poor land-owners from whom land 
is acquired for the D.D.A., any distinction is made on the basis of 
the purpose of acquisition, i.e., general public purpose or commercial 
purpose. In any case, it is but fair that the poor land-owners should 
at least get a share in the overall profits of the DDA. It was in this 
context that they had recommended that the Land Acquisition Act 
may be sui.tably amended so that the interests of the land-owners are 
properly safeguarded. The Committee note that the question of 

-------------------·-------------

... • 
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amending the Act is under consideration of the Ministry of Runl 
Reconstruction. The Committee are strongly of the opinion that the 
Act should be so amended as to provide for-

(a) some specific period, not exceeding two years, within 
which the acquisition proceedings should be finalised right 
from the date of first notification. 

(b) market price of land be paid to the owner on the basis of. 
prevailing price in the same adjoining areas on the date 
of acquisition order; 

(c) at least one plot at the pre-determined rate in the same . i 
area or in the vicinity should be given to the owner wboae 
land has been acquired; and 

(d) at least one member of the family, whose land has beell 
acquired, be provided suitable employment. 

--··-------- - -- ·------ ---------------------




